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LEGISLA TI\'E ASSEMBLY DEBATES 
(OI'I'ICIAL RBPORT 01' THB SBCOND SBSSION 01' THB THIRD 

LEGISLATIVB ASSBIIBLY) 
• 

VOLUME 1-1928. 

LEGISLATIVE ASSEMBLY. 

Wednesday, 1st Feb1'uary, 1928. 

The Assemblv met in the Assemblv Chamber of the Council House in 
New Delhi at ~ en of the Clock, being the first da;v of the Secolld Session 
of the Third Legislative Assembly, pursuant to S. 63-D (2) of the Gov-
ernment of India Act. The President (the Honourable Mr. Vithalbhai 
Javerbhai Patel) was in the Chair. 

MEMBERS SWORN: 

Mr. Lancelot Graham, C.I.E., M.L.A. (Secretary, Legislative De-
partment); 

Mr. David George Mitchell, C.I.E., M.L.A. (Central Provinces: Nomi-
nated Official); . 

Mr. Muhammad Rafique, M.L.A. (Calcutta and Suburbs: Muham-
madan Urban); 

Mr. John Ackroyd Woodhead, M.L.A. (Commerce Department: Nomi-
nated Official): 

Mr. John Armstrong Shillidy, M.L.A. (Home Department: Nominated 
Official) ; 

Mr. Shamaldhari Lall, M.L.A. (Governmer.t of India: Nominated 
Official) ; 

Mr .. Vombathkere Pandurang Rao, M.L.A. (Madras: Nominated 
Official) ; 

Mr. Frederick William Allison, ILL.A. (Bombay ~ Nominated 
Official) ; 

Mr. Edward Gawan Taylor, M.L.A.· (Bombay: Nominated Official); 
:Khan Bahadur Mian Abdul Am, M.L.A. (Punja.b: Nomina.ted 

Official) ; 
(  1  ) A 
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Rai Bahadur Bhuban :Mohan Chatterji, M.L.A. (Bihar and Orissa: 
Nominated Official); 

Mr. Thomas Couper, M.L.A. (Burma: Nominated Official); and 

. The Revergnd Jo.tishCbap.draChatterjee, J\1.L.A ... (Nominated,; Indian 
}. Chri~ian~ . . 

QUES'l'IOKS AND ANSWERS. 

ADVERTISEMENT IN THE lJAILY TELEGRAPH, LoNDON, FOR AN·AsSISTANT 
EXAMINER OF QUESTIONED DoCUMENTS UNDER GOVERNMENT OF ~. 

1. *JIr. Jlukhtar Singh: .(a) Is it a fact that the Government adver-
tised ill the Daily Telegraph of London for the post of Assistant 
Examiner of Questioned Documents under the Government of India? 

(b) If the answer be in the affirmative, will the Government be' 
pleased to state if a similar advertisement for this post was published in 
India? If the answer be in the affirmative, will the Government be pleased 
to state the dates on which the advertisement was published in the Daily 
Telegraph, London, and the dates on which the advertisement was pub-
lished in the Indian papers? 

(c) If the answer to (a) be in the negative, will the Government be 
l'leased to state wh:-' the advertisement . was exclusively published in 
England and not in India? 

ELIGIBILITY OF INDIANS FOR THE APPOINTMENT OF ASSISTAN'l' EXAMINER 

OF QUESTIONED DOCUMENTS UNDER TIlE GOVEBNMENT OF INDIA. 

.~ *Jlr. lIIukhtar Singh: Is the post of Assistant Examiner of 
Questioned Documents under the-GovertiInent of India open to an Indian 
if he is qualified for {.he post? If the answer be in the affirmative, will 
the Government be pleased to state the steps taken to secure an Indian 
~o fill up the vacanc)? If the answer be in the negative, will the Gov-
ernment be pleased' to state the re;tsons for debarring India.ns holding this 
:post? 

The Honourable JIr. J. Crerar: With your permission, Sir, I shall answer 
questions Nos. 1 and 2 together. The High Commissioner advertised the 
post in the British newspapers at Government's request. A similar 
advertisement was not published in India. as it was desired to secure 80;. 
man who had lately completed a course in science and technology at a."' 
Western University. The post was open to the best qualified man, Indian 
Or European. 

NUMBER OF LoOOMOTIVES IN USE ON THE NORTH WESTERN RAILWAY AND 

THE BENGAL NAGPUB RAILWAY. 

S. *1Ir. ][ukhtar Singh: Will the Government be pleased to supply 
the following information: . 

.  . (Ii) The number of locomotives in the North Western Railwav and 
the Bengtal Nagpur Railway? . • 

t. 

(b) The ~umbe~ of loo~moti es purchased during the last (1) 'five years, 
.  : (2)" ten years, (S) fifteen years on the North Western R8.nway 
and the Bengal Nagpur Railway? 
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(c) The grades of pay paid to workmen and skilled labourers in 
the North Western Railway and the Bengal Nagpur Railway 
in the locomotive and carriage and wagon shops? 

lIr. A. A. L. p·a.rsons: A statement is laid on the table giving the in. 
formation required. 

(a) The number of locomotives on the N. W. Railway and B. N. Railway i8 : 

• Gauge . I N.W.R. B.N. R. 

i 
! 

5'-6' ·1 ],397 7'9 
2'-6' 99 134 
.2'--0' 17 17 ----

Total 1,513 920 

(b) (1) !I'he number of locomoti'IIeB purchaaed during the laBt five years is : 

'5'-·6' 
.2'-6' 
.2'--0' 

I 
I N.W.R. 

------------------1----
• ! 75 125 
· I 16 7 

Gauge. B.N. R. 

• I 4 1-------:-----
• I 91 /. 136 Total 

.(b) (2) The number of locomotives purchased during the last ten years is : 

Gauge. N.W.R. B.N. R. 

Ji'-6' 263 258 
.2'-6' 27 17 
:2'--0' 4 

Total 290 279 

(b) (3) The numbe,. of locomotives purchased during the last fifteen year8 is : 

Ji'-6' 
2'-6' 
:2'--0' 

Gauge .• 

Total ./ 

N.W.R. 

449 
53 

502 

B.N. R. 

376 
57 
17 

450 

A 2 
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(e) P1ae grada oj fJG1I jIItJed ,. 8lciUet.1 and unMilled war!:"" .. ,,, Ihe ZoeomotiH, 111. 
C ~ aM Ihe wagtm MrIp8 elf'll : 

SltILwD WOBlUIBN. UN8XILLED WOBKJON. 

Railway. I 
Minimum. Maximum. Minimum. Maximum •. 

I 

i 

I 

R8. a. p. R9. a. p. ~. s. p. ~ R8. a. p. 
; 

N.W.R. .  . 1 4 0 2 8  0 "0 10 0 i 0 12. 0 
i 

B •.. N.R. . .  . o 12 0 2 14 0 
i 

0 9 0 i 
'0 14 0 

I 

NUMBEF OF CARBIAGES AND WAGONS RECEIVED FOR REPAIRS IN THE WORK-

SHOPS OF THE NORTH WESTERN RAILWAY AND THE BENGAL NAGPUR 

RAILWAY. 

4. *1Ir. Jlukhtar Singh: Will the Government be lea~ed to state the 
number of carriages' and wagons received for repairs in the workshops of 
the North Western Railway and the Bengal Nagpur Railway? "Vill the 
Government be further pleased to state the causes of the disproportionate 
number of carriages to wagons for repairs in the two systems of railways? 

Mr. A.  A. L. Parsons: The Honourable Member will find the figures 
he requires on pages 43 and 44 of the Monthly Summary No. 42 of Rail-
way Statistics, a copy of which is in the Library. The number of carriages 
on both railways is not the same as the number of wagons, and carriages 
ordinarily take a longer time than wagons to repair. 

CoNTRACTS GIVEN TO PRIVATE FmMs BY THE BENGAL NAGPUR RAILWAY. 

5. *1Ir. Mukhtar Singh: (a) Will the ,Government be pleased to 
s:tate the total amount of different contracts given to the Indian Standard 
Wagon Company during the last two years by the Bengal Nagpur Rail-
\\;a-y ? 

(b) Will the Government be pleased to state the total amount paid to-
the A.rgus Engineering Works for the construction of locomotive cylinders 
by the Bengal N agpur Railway during the last two years? 

(c) How much has been paid by the Bengal Nagpur Railway to private 
firms for castings and forgings. etc., during the last two years? 

Mr. A.. A.. L. ataon ~ (a.) Nil. 

(b) Rs. 1,900. 

(c) Rs. 4,99,727. ... 
EMPLOYMENT OF LABOUR SAVING MACHINES IN THE BENGAL NAGPUR 

RAILWAY WORKSHOPS AT KHARAGPUR. 

. 6. *Mr. lIIukhtar Singh: Will the Government be. pleased to state 
the date when the labour saving macliines were received in the Kharag-
pur workshops of the Bengal N agpur Railway? Will the Government 
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!be-further p1eased to state the number of workmen newly enrolled after 
:that date intbe workshops? 

JIr. A.. A. L. Parsons: I am not sure that I understand to ~'hat labour 
saving machines the Honourable Member refers. If the v are those men-
iioned by Pandit Nilakantha Das in his question No,' 9i'il of the 13th 
geptember last, their introduction during 1925 and 1926 led to a saving of 
13 clerks, but did not affect the number of workmen employed in the 
Xharagpur workshops . 

• 
.Pr..A.4!lING OF ORDERS FOR REPAIRS WITH PRIVATE FIRMS BY THE WORKSHOPS 

ATK1rARAGPUR. 

,7. ·1Ir. Jlukhtar Singh.: WiIl the Government be pleased to state 
whether the Kharagpur workshops ",;11 be able to do all the repairs, etc,. 
with the staff that has been retl.\,ined or will they be ob'liged to place orders 
:forceJ:tain repairs wlLh private firms? If the answer be that the repairs 
~'ill have to be done by private firms, will the Government be pleased to 
state the average amount that will have to be paid annually on an average 
;to the private firms? ' 

:xr. A.  A. L. Parsons: So far as can be foreseen the present strength 
-and equipment of the Kharagpur Workshops should be adequate for all 
'repair work likely to be required, and there is no present intention of 
placing orders for any such repairs with private firms unless economic 
,reasons should indicate the desirAbility for doing so. 

"TERMS OF DISCHARGE OF WORKMEN EMPLOYED IN THE WORKSHOPS AT 

KliARAGPUR. 

8. ·1Ir. Jlukllta:t Singh: Will the Government be pleased to state 
-the terms of diS0harge ~uni~ed to"the. workmen at Kbaragpur? 

Mr. A. A. L. Par8 .. : The Honourable Member's attentioo is invited 
:to the copy of the notice issued to workIllen, wh.iQh was Il10id oJ:! the tS.ble 
with the reply given by me to -questioilNo.906 by Mr. 'Joshi, in the 
Assembly on 7th Sep'tember last. 

AM:OUl!l'T OJ' SAVINGS MADE BY THJ: DIFFERENT OOVERNM.ENT RAILWAYS 

BY"'r1IiI: REDUCTION OF TICKET Cotr,ECTOBS ANI. CRECKE1tS. ' 

9. ·Jlr. Jlukhtar Singh: (d) Will the Govemment be pleased to state 
-the number of ticket collectors and <lheckerll QII, the North Western Hailway. 
th£; Bengal Nagpur ,Railway. the Great IIndian Peninsula Railway and 
the East Indian Railway in the yeRl'S 1924,  1925, 1926 and 1927? 

.Cb) Will the Government be pleased to state the amOl,mt of sRvings made 
by the different Government ail ay~ during the yep,rs 1924-27 by  reduc-
ing the number of tit'ket collectors and checkers '! 

:Mr. A.  A. L. P&rIOD8: (;(I.) and (b), J 11m sending the Honourable Mem-
'ber a statement giving the required information. He will see from thi!'! 
statement that between 1.924 and 1927 tbere Wf,S an increase in, the total 
-number of ticket collectors ,and dleckers combined ob. all the' ra~l ay  
..conceriled. 
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Number oj Ttcket OoUettors GM Ticket Oheckers on N. W .• B. N., G. 1. P. and 111. 1. 
RGilWIJlIB during 1924, 1926, 1926 and 1927. 

Railways. 1'924. 1925. 1927. -'_]926. 

~--------.----------1---I 1----
N. W. Railway-

No. of Ticket Collectors 

Checkers 

B. N. Railway-

No. of Ticket Collect.(ll"8 • 

Checker!! 

G. I. P. Railway-

No. of Ticket Collectors 

Checkerlt • 

E. I. Railway-

No. of Ticket Collectors • 

Checkers 

I 
631 642 I 706 716-

. I 191 122 I 129 211 

II----i-----,I----.r-~.--822 764 835 927' i 

230 

66 

296 

363 

47 

410 

452 

69 

52'1 J 

': I 

325 i 

381 

I 
! 

51 I 
432 : 

426 . 

69 I 

225 

98 

323 

446 

59 

505 

509 

165 

499 1674 I 

213. 

99' 

312 

451 

70-

521 

409 

161); 

57(, 

APPOINTMEN'l OF AN bmiAN REPBESBNTATIVE PEBMD1IINTLY AT GENlIIVA • ... 
10. ·Slr. Plushotamdas Th&kurdaa: (a) Have Government noticed ii:t 

the Report of the Delegates appointed by India to the International Eco· 
nomic Conference held at Geneva in May, 1927, toe following remark on 
page 16: 

"Before concluding, we desire t{) state that during our stay in Geneva we were-
greatly ilJ!pressed by the desirability .f India appointing 8D Indian reprosentatiT8" 
permanently at Geneva to watch her interests, as is done by many of the other leading-
countries of the British Empire and foreign states"! 

(b) If the reply to the above be in the affirmative, will Government be 
pleased to state if they propose to take early action on this unanimous. 
recommendation of the three delegates, vi.: 

Sir N. N. Wadia, K.B.E., 

Sir Campbell Rhodes, Kt., C.B.E., and 
Dr. L. K. Hyder? 

(c) If the reply to (b) above be in the affirmative, will Government . 
. indicate the action they propose to take? 

Mr. L. Graham: (6.) Yes. 
(b) and (c). The recommendation is at present under considerat).oL 
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, Sir Purshotamdas Thakurd.as: .!\fay I know, Sir, when Government are 
likely to come to a decision in connection with this recommendation? 

Mr, L, Graham: I could not prophesv about it, Sir, but Government are 
making inquiries as to what countries permanently keep representatives Itt 
Geneva and on what scale they keep them. 

Sir Purshota.mdas Thakurd.as: How long do Government expect it will 
take to get that information from Geneva? 

Mr. L. Graham: That depends on factors for which Government are not 
res onsibl~ 

. Mr. N. 111. Joshi: May I ask, Sir, whom will these gentlemen represent 
m -Geneva? 

Mr. L. Graham: Perhaps that question should be asked of the gentleman-
who put the question. 

Sir Purlhotamdas Thakurdas: It is the Government of India who deputed 
those gentlemen, and that is why my friend did not want me to answer· 
that question. 

Mr. N, M. Joshi: I wanted the Go,'ernment to answeI'. 

Mr. L. Graham: I take it, Sir, that an Indian representative will ri~ 
marily represent India. 

Mr. N, M, Joshi: Will he represent the Government of India or the 
capitalists of India or the labourers? 

Al!OLl'l'ION OF THE REBATE SYaTEMADOPTED BY STEAMSHIP LINES IN INDIA. 

n. ·Sir Purshotamdas Thakurdas: (a) Are Government aware that 
the Government of South Africa have 'intervened in the shipping freight 
war on the ground that the Conference Lines offer of 15 per cent. 
" rebate " amounts to a deliberate and open violation of the. ocean mail-
carrying contract of the South African Government? 

(1) Are Government aware that the Union Castle Company have been 
notified by the South African Government that unless the offending 
practice referred to in (a.) above is immediately discontinued, the Govem-
ment in South Africa win have to consider giving twelve months' notice of 
the termination of the mail contract? 

(c) Are Government avi'are that the Government of South Africa hM'e 
further warned the Conference Lines·-tha.t they (the Govermnentof Soutli 
Africa) will use their powers under the 1911 Shipping Combination Dill .. 
couragement Act to differentiate in respect of harbour charges against any 
lines granting .. rebates " or other inducements conditional upon shippen 
confining their patronage. to those lines? 

(d) If the reply to the above (a), (b) and (c) be in the affirmative, will 
Government be pieased to state whether they have considered the question 
of taking similar steps with a view to end the 'system known as the "rebate 
sysh~m  If Dot, why not? 

\ The Benourable Sir GeorgeltalD.y: (a.), (b) and (c). Government have 
seen reports in the Press to the effect that the Sout.h African Government 
have taken the action indicated by the Honourable Member. 

(d) Government have considered the ef!ect of the. rebate .s!stem on the 
sea trade of India but thev are not convlDced that Its abolItIOn would be 
in the interests of india as a whole. 
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Sir Purahotamdu ThMurdaa: Will the Honourable Member be. plet\8ed 
to say what is the difference between the effect of abolition of defetTed 
rebates in South Africa and in India? 

The Bon .. rable Sir George ltainr: The Honourable Member inVites me 
to assume that the circumstance!.> are identical in India. and in South Africa. 
'J]hat is an assumption, Mr. President, that I do not think he is entitled 
to ask me to make . 

.sir ;Punhotamdaa Thakurdas: I maktl no assumption, Sir. Are the gen· 
eral principles different for South Africa and India? • 

1J."he Honourable Sir George Rainy: I think the Honourable embe~ is 
trying to play upon the foible of a Scotchman for general principles. I am 
quite prepared to admit that the general principles which are applicable in 
one country are also applicable in another. 

Sir PurShotamdas Thakurdas: To that extent, then. the Honourable 
Member will admit that India has been treated differently from South 
Africa by the respective Governments. 

The Honourable Sir George Rainy: That is the ase~l r. President. 
There is a difference, as the Honourable 'Member will observe from my 
answer. 

THE DACCA-ABICU RAILWAY, 

.i2. *JIr. A. H. Ghumavi: (a) Will .the .Government be pleased to 
-state if it is a fact that the Dacca-Aricha Railwav scheme' will b(! kept b 
abeyance DOW? •• 

(0) If 90, will the Government be pleased to state the reasons t.herefor, 
and also when they propose to take it up? 

lIitr. A.  A. L. Parsons: (a) and (/I). 'rhe report and estimates have 
just been received from the Agent. Eastern Bengal Railway, and are under 
exstrlinationbv the RaHwav Board. Governtnent have no intention of 
keeping the scheme in abey'ance if the resalts of the survey are satilimc-
tory. 

IMPORT OF VEGETABLE GHEE, ~ i FA , ETC., INTO INDIA.. 

13. ~a DglImaiaDtUn JW.sMl Sial,.: {aJ Has the attention. of the 
GOvernment been drawn -:to the Bote contributed to the Indian Journal 
of Economic8 (Vol., Ill, Part i) by Pt. Daya Shankar Dubey, Lecturer 
in EconomicS; AUahabad University, on the subject of the rapidly growing 
import of vegetable products, e.g., vegetable ghee, vegetable fat, vegetable 
flour, etc., ond the . accelerated adulteration of ghee and flour (properly 
IO-'Called) therewith? 

(b) Is it n fact that during the period of six months fl'9m April to 
September, 1927, about 152,556 cwts. of such vegetable products valued 
at Rs. 66,88,200 were imported into Iadia? 
(c) If the answer to (a) and (b) be in the affirmative, do the Govern-

ment propose to take suitable measures to. put an effective check on the 
import of the. a.rt;icles in qUE,stiOll.? 

(:I) Ie it a fact that chemical e-xamination of the same has sh"wn th.at 
their use is not only not bene6cial rut pOsitively injurious to the health of 
the peopk'! 
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lI.r. G. 8. BaJpai: (.a) The Honourable Member presumably refers to al!l. 
article which appeared in Part I of Volume VIII of the Journal. Govern-
ment have seen that article. 

(b) Yes; but the exact value of the imports was Bs. 66,87;'570. 

(c) and (d). Government are aware that the articles to which the Hon-
ourable ~ember refers are deficient in vitamins, but experts do not con-
sider that they are injurious to health. Government do not, therefore, 
think that the action proposed by the Honourable Member is necessary in 
:the interests of public health. A suggestion has been received from a Local 
Government to prohibit the import into, .or manufacture within. British 
India of such products unless they are coloured in such a way that they 
cannot be mixed with or passed off as natural ghee without immediate 
detection. This suggestion is bemg considered. 

'TREATMENT OF THE INDIAN MEDICAL DEPARTMENT AS PART OF THE INDIAN 
ARMy. 

14. *Lieut.-Oolonel B. A. 1. Gidney: Arising out of the answers given 
to star~ed question No. \}58 on 13th September, 1927, if Assistant Surgeons 
of the indian Medical Department, are a part of the Indian Army, will the 
Honourable Member state whether it is a fact that paragraph 43 (0) Begu-
1ations for the Medical Services of the Army in India exists. i.e., "The 
Assistant Surgeon Branch, for duty ordinarilj. with British Troops," fur-
'ther in aU regulations for field service they are included in the tables of 
:British and not Indian troops? 

lIr. G. K. Young: The answer is in the affirmative. 

Lieut.-Colonel B. A. J. Gidney: Will the Honourable Member state how 
:he reconciles his answer given to-day with the one that he gave to my 
'question No. 958, taking into consideration at the same time Indian Army 
Instructions, Part B, Nos. 286 and 287, which .have sanctioned an in· 
icrease of pay to the Indian Unattached Lists from which the I. M. D. 
men are excluded? 

:JIr. G. M. Young: I am afraid I have not understood that question. 
Lieut.-Colonel B. A. 1. Gidney: I shall repeat it, Sir. In view of the 

ans er~ .en to-day, will the Ronourn·ble Member reconcile it with the 
answer he gave toO my question No. 95S? If he will answer this, I 
1iliall then ask the second part of my question .. ~ 

Mr; G; JI. YOWlg: I think my friend's difficulty arises out of the fact 
tha~. he attaches tOQ much importance to names. The Indian.lledicliol De-
partment men ~re an integral part of the Iridian Army and they do duty 
with British troops while the latter are in India. 

ieut.~ o onel B. A. J.Gidney: If that iSl'eaUy ~he ca.se, will the Hon-
Qurable Member sav how is it that these I. M. D. officers take prece-
dence over other British wa.rrant officers of the British Army ,,~ith whom they 
are li t~d and how is that the Commissions of I M. D. o i ~rs are 
signed b.v His :Majesty the King? 
JIr. G. Xi Yoong: I must ask for notice of that question. 

QUARTERS FOR SOLDIERS OF THE TBRRITORIAL FORCE AT MEBBUT. 

.. 15, *lIr. KukJltu' Singh: (a) Will the Government be plea.sed to 
-State if there are quarters provided for the soldi~rs of the Territorial Force 
of the 9th Jat, 11th Battalion at Meerut? 
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, (b; Is it a fact that even the officers of the Territorial Force are provided 
;-"jth very bad quarters without any decent arrangement for bathrooms? 

)[r. G. K. Young: (a.) During the annual training, the officers of this· 
regiment are provided with quarters at their own request. Other ranks· 
are accommodated in tents. 

(b) Government are informed that the quarters have adequate bathing 
arrangements . 

.AlItOUNT PAID TO THE SoLDIERS AND OFFICERS OF THE TERBITOBJAL FORCE' 
FOR THEIR DAILY RATIONS. 

16. *lIr. KukhtarSingh: (a) WiII the Government be pleasecl t~ 
~t.ate the amount paid dail~' to the soldiers and officers of the Territorial 
Force for their daily rations? 

(b) Are there any mess' arrangements for the officers of the Territorial 
F'or('e at Meerut and what is thp monthly fee for joining the mess besides 
the expenses incurred at the mess? 

(c) What are the average monthly expenses incurred by the officers 
r·f th~' Territorial Foree at :'\{eerut for joining the mess and paying for its 
monthly expenses? 

1Ir. G. )[. Young: (a.) Officers receive 5 annas a day in lieu of rations. 
Other ranks receive free rations on the scales laid down for corresponding 
ranks of. the Indian Army. 

(!b) Yes. The mess subscription is Rs. 8 per month. 
(c) I 'believe that, in addition to the mess SUbsCription, an officer's, 

'Other expenses amount to about Rs. 25 per inensem. . 

PRoVISION OF ORDERLIES FOR OFFICERS OF THE TERRITORIAL F01I;CE: 
17. *)[r. )[ukhtar Singh: Do Government provide orderlies for th~ 

officers of the Territorial Force when they come for extl"a training 2' 
.r. G. )[. Young: No, Sir. 

PROVISION OF COAL FOR THE·SoLDIERS AND OFFICERS OF THE TUBITOBLU,. 
FOBCE DURING TBAINING IN THE COLD WEATHER. 

18. *llr. )[ukhtar Singh: Do Government provide coa:l for the soldiel'8 
and officers when they attend for training during the cold weather? 

JIr. G. )[. Young: The officers' mess is supplied with fuel on payment. 
Coal is supplied free to other ranks when considered necessary. 

TEAOHING OF HINDI IN THE ROYAL MlLIT..my CoLLEGE, SANDlItTB8T. 

19. *lIr. lIukhtarSiDgh: (a) Will the Government be pleased' to 
state the optional subjects which a candidate for the Royal Military College, 
Rnndhurst, can take for his admission examination? 

(b) Does Hindi find a place . in . the list of optional subjects? If the 
answer be in the negative, will the Government be pleased to state reasons 
for its exclusion and for the inclusion 'of Urdu as a subject? 

(c) Is this examination open to the candidates of the whole of British 
'India? 
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(d) Is there any arrangement for the teaching of Hin:di to the Hindu,. 
boys who join the Royal Military Sandhurst College? If so, will the 
Government be pleased to state the number of hours allotted to Hindi in 
a week? 

Mr. G. 11. Young: (a) The subjects are Physics and Chemistry or 
General Science, Intermediate Mathematics, Urdu, Modern Persian, Pushtu •. 
and Sanskrit. 

(b) ~ Sir. The reas'pns fol' including Urdu and omitting Hindi are . 
that the former is the· lingua' franca of the Indian Army and that it is-
desired to limit as .much as possible the number of languages included in.. 
the syllabus as optional subjects. . 

(c) Yes. 

(d) Keither Hindi nor "Crdu is taught at the Royal Military College, 
Sandhurst. Both these subjects are, however, taught at the Dehra Dun 
College, and I am informed that 15 periods of 35 minutes eaCh are allotted .. 
weekly to Hindi. In addition. 25 minutes religious instruction is given! 
daily to Hindu students in Hindi. 

DISCOMFORTS OF Loop LINE PASSENGERs 'l'BAVELLmG BEYOND Kim. 
JUNcTION. 

20. ·:aa.Ja Raghunandan Prasad SiDgh: Has the attention of the: 
Government been drawn to the great discomfort and inconvenience felt· 
by Loop Line passengers going up'country'beyond Kiul Junction, due to the 
absence of any through .night up train? Do they propose to I'emove the 
said grievance by withdrawing 37 Up Passenger from Sealdah to Allahsbati 
via. Janghai and in its stead extending the running of 4'3 Up Loop Passenger 
either up to Delhi or Allahabad? 

lIr. A.  A. L. Parsons: The a.ttention of Government has-not;be'en drawn .. 
to the matter. 

It is not possible for Government to take any part in the arrangement 
of Time Tables. Copies of ·the question and this answer will be sent to .. 
the Agent, East Indian Railway .. 

• 
EXTENSION OF THE RUNNING OF Nos. 41 AND 42 EXPRESS FROM HoWBAR 

TO DELHI AND vice versa. 

21. .Raja BaghUD&Ddan Prasad Singh: Do the Government propose. .. 
to extend therimning of 41 and 42 Express from Howrah to Delhi and 
vice versa instead of from Howt'ah to Agra.Cantonment and vice versa 
as at present, for the convenience of through Loop passengers up to Delhi 'to, 

Kr. A.  A. L. Parsons: It is not possible for Government to take any 
part in the arrangement of Time Tables. Copies of the question and thia .. 
. answer will be sent to the Agent, East Indian Railway. 

CONNECTION OF NAYA DUMKA. WITH THE EAST INDIAN RAILWAY LoOP 

LINE. 

22. ·:a.a.ja Raghunandan Prasad Singh: Will the Government be pleased 
t() state if the proposal to connect Naya Dumka (Banthal Parganas) withi, 
the East Indian Railway Loop Line is being given effect to? H so, wili 
the Government be pleased to SAY by what time tmms will begin to rUDJ 
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between N aya Dumka and any station on the Loop Line with which it 
may be in contemplation to connect it? 

Kr. A. A. L. Par80DS: The Bausi-Nava Dumka-Sainthia Railwav is 
-still under investigation by the East Indian" Railway Administration. • 

<CoNTBmUTioNS DURING THE LAST THREE YEARS TO THE CENTRAL AND PRo-
VINCIAL REVENUES BY LANDHOLDERS AND BANKERS. 

23. *:aaja Raghunandan Prasad Singh: Will the Govef'Dment be 
pleased to lay on the table a statement showing the amount of the contri-
:·bution made during the last three yea,rs by landholders and bankers 
throughout India to the Central and Provincial revenues, Province by 
-Province, in different shapes and also indicating the percentage of the 
·same? 

The Honourable Sb' Basil, BlackeU: The information required is not in 
the possession of Government and it would be impracticable to attempt to 
,obtain it. 

POWERS OF CoMMITTEES OF THE CENTRAL AND PROVINCIAL LEGISLATURES 

TO BE ASSOCIATED WITH THE STATUTORY CoMMISSION. 

24. *Ir.aja Raghunandan Prasad Singh: Will the Government be 
. pleased to state specifically and definitely what powers the Committees 
of Central and Provincial legislatures (to be associated with the Parlia-
. mentary Commission) are going to be invested with? Will these Com-
mittees have the power to examine witnesses and documents? Will, they 
-have 'the, liberty to submit any report? Will they have the power to 
-vote at Rny stage of their contact with the Commission? 

The Honourable JIr. I. Orerar: As the Honourable Member is aware 
'His ~ ajest 's Government have left to the Stat.utory Commission wide dig· 
'cret.ion in determining the procedure by which it is suggested that a com-
mittee of the Indian Legislature should co-opera.te with it and I am not 
::therefore at pre!'lent in a position to make ~ny statement. 

PAYMm.'"T OF A SUBSIDY TO THE Aligarh Mail, ETC. 

~, . *Jlunshi Iswar SaraJi: Will Government state: 

.(1) if its attention has been drawn to the -speech of Mr. Mahomed Ali 
deliverei! at the last Calcu.tta Session of the All-India Muslim 
League on the 31st December 1927 and published in the Press 
in which ~1r. Mahomed Ali read a letter pUTporting to have 
been written by Dr. Ziauddin Ahmad .. 9.! Aligarh, to Mr. 
eastman of the Publicity Bureau of the Government of India 
and which runs as follows:-

"I introduce to you Mr. Jaffry, Editor, A.ligarh Mail. Will you please pay him 
' r~m September, to· January! Will you please give him general advice and give him 
, also practical tips"! 

(2) if it is a fact that the lette.r referred Jo above was written? 

'(,3) if it is a fact that the a ~ent from Septeinber to J anu,ary 
asked for was made? 

i. (4) the monthly allowance, if any, wbich used to be paid to the 
Aligarh Mail? 
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(5) the total amount paid to the Aligarh Mail and the period during 
which such payments were made? . 

(6) out of what funds and with whose sanction were these paymentsr 
if any, made? 

(7) the capacity in which Mr.· Coatman was  expected to make the 
payment and to .. give general advice and practical tips "? 

(8) if it is a part of the 'duty of the Publicity Bureau to pay subsidies. 
to newspapers and to give general aavice and practical tips?· 

(9) the principle on which subsidies are paid to various newspapers. 
• and advice is given? 

(10) the names of the newspapers which are in receipt of subsidies 
and the departments through which the subsidies are paid? 

(11) the duties of the Publicity Bureau of the Government of 
India? 

The Honourable Mr. I. Crerar.: Government have no information whe-
ther the letter was written. No such letter was received by Mr. Coatman 
who has no acquaintance at all with Mr. Ja£fry. The Government of India. 
subsidize no newspapers, and no payment has been made by them at any 
time to +he Aligarh Mail. As reg.ards the duties of the Publicity urea.u~ 

I would invite the Honourable Member's attention to the answer given by 
me to Pandit Hirday Nath Kunzru's question No. 1200, dated the 20th 
September, 1927. The other questions do not arise. 

THE STA.TUTORY. CoMMISSION. 

26. *Munshi Iswar Saran: Will Government state: 

(1) if they recommended the appointment of the Statutory Com-
mission? 

(2) if they themselves recommended the appointment of an exclu-
sivelyParliamentary Commission or if they recommended the 
inclusion of some Indians in the Commission? 

. (3) if the~' at any time consulted their constitutional advisors as. 
to the meaning and scope of section 84-A. of the Government 
of India Act or if they independently of or without such advice 
came to the conclusion, if at all, that the "Commission con-
temp'lated by section 84-A. of the Government of India Act. 
was to consist exclusively of Members of Parliament? 

(4) if they at any time before a certain number of public men were 
invited in Delhi in the early part of November 1927 took 
any nOD-official EuropeaD or Indian in India into confidence, 
and if so, when and whom? 

(5) if they consulted any Local Governments, if so, which? 

(n if they consulted any organized bodies of depressed· Classes 
before the appointment of the Sta~uiory Commission? 

The Honourable Mr. I. Crerar: (1),  (2).  (3), (5) and (6). I regret that I 
am not in a position to make any statement on these matters. The Hon-
ourable Member, however, is doubtless aware that section 84-A. of the 
Government of India Act makes express provis!on for the appointment of 
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,.the Statutory Commission; anl,i the responsibility for submitting the names 
of the Commissioners rests with the Secretary of State . 

. (4) I think the Honoura.ble Member will realise that I am unable to 
make anv statement about any confidential conversations that may have 
,taken place.' -

MUDshi Iawar Saran: Will the Honourable the Home Member be 
;pleased to tell us whether any consultatiotP did take place or not? I do 
""Dot wish to know what the consultation actually was; all that I wish to 
Jmow is whether the constitutional advisers were as a matter of fact COD-
, 'sulted about the interpretation of section B4-A. of the o ernm~nt of India. 
Act. 

The Honourable Mr. J. Crerar: I regret very much that I cannot at this 
~e make an.,-fuller statement on the matter. 

,TERMINATION OF THE CONTRACT WITH CERTAIN ANGLO-INDIAN SCHOOLS 

, FOB TRAINING TELEGBAPBISTS. 

27. *Mr. If .•• Joshi: With reference to the reply given on 
. the 23rd August, 1927, to my starred question No. 142(b), will o ernm~nt 

-be pleased to state what decision they have arrived at in the matter of 
·.terminating the agreement with certain Anglo-Indian schools for training 
, telegraphists? 

Mr. H. A. Sams: The revised method of recruitment of telegraphists is 
under the consideration of Government. Arrangements will be made to 
, give notice of the termination of the agreement to the schools as soon as 
, the scheme is finally settled. 

LEVY ON POBTERS AT THE HoWll.AH STATION. 

28. *Mr. If. M. Joshi: (a.) Is it a fact that the Agent of the East 
'Indian Railway had deputed an officer to enquire into the question of 
"the levy made on the porters at the Howrah station? 

(b) Is it a fact that the officer has already made a report? 

(c) Will Government be pleased to publish the report? If not, why not? 

'Xr. A. A. L. P&nIOu: .(a) Yes. 
(b) Yes. 

(c) Government do not propose to publish the report, which is purely a. 
, departmental document. 

Mr. If .•. Joshi: May I know, Sir, Whether departmental documents 
, '6re not useful to the public? 

Mr. A.  A. L. Parsons: The publication of such documents is not 
a.lways in the public interest. 

J[r. If. M. Joshi: May I ask, Sir; why Government consider that the 
report of an officer on a subject in which the public are deeply interested 
ho~ 1d not be published? -

:Mr. A. A. L. ParllODB: -Officers could not be given the same freedom of 
~~ ression if their reports -to their departmental referen.ces were alwa.ys 
'.-to be published. 
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lIr. N .•. Joshi: May I ask, Sir,~'hether the ~bli atioll of the 
report is not permitted in this case because the report is against the 
practice so far followed by Government? 

:Mr. A.  A. L. Parsons: That is net the reason, Sir. 

EMPLOYMENT OF INDIANS AS m S~ OPERATORS. 

. 29 .• :Mr. N. ]I. Joshi: (a) With reference to the reply given on 
'23rd August, 1927, to my starred question No. ~ 0, will Governmen.t be 
j>leased to ostate what steps they have taken to increase" the number 
of Indians (excluding Anglo-Indians) as wireless operators? 

o(b) How many Indians (excluding Anglo-Indians) are working· as wire-
-less' operators and how many are under training? 

The Honourable Sir Bhupendra Nath IIitra: (a) Provision has been 
made in the Budget for 1928-29 for a scheme for the recruitment of a 
number of Indians (including statutory Indians) for training lind subse-
quent employment as wireless attendants. Wireless attendaLts will be 
el.igible for promotion to the grade of wireless operator after qualifying 
for such promotion. 

(b) 23 Indians (exclusive of Anglo-Indial"s) are employed as wireless 
'Operators including 13 employed as wireless wheatstone operators. There 
~re none at present under training. 

ESTABLISHMENT OF A PROVIDENT FUND FOB THE WORKERS IN THE 

ORDNANCE AND CLOTHING FACTORIES. 

30 .• ~. N. ]I. Joshi: With reference to the reply given on 
1mh September, 1927, to my starred question No. 1138, regarding the 
establishment of a Provident Fund for the workers in the Ordnance and 
"Clothing Fa torie~, will Government be pleased to state whether they 
have arrived at a final decision in the matter, and if so, what it is? 

:Mr. G. ]I. Young: Government have not yet arrived at a final decision 
regarding the provident fund referred to by the Honourable Member, but 
hope to it> so at an early date. 

HoURS OF WORK AND WEEKLY REST DAY OF RAILWAY EMPLOYEES. 

31. ·lIr. N. ]I. Joshi: (a) With reference to the reply given on 
22nd August, 1927, to my starred question No. 150, regarding t.lle. hours 
-of work and wee1tIy rest day of railway employees, will Government be 
-pleased to state what is the result of their examination of the question? 

(b) Is it a fact that the Indian Railway Association has appointed a 
sub-committee to consider certain labour questions? If so, which questions 
are going to be considered by the sub-committee? 

(c) Do Government propose to appoint a workers' representative on 
the sub-committee referred to in (b)? 
The Honourable Sir George Rainy: (a) The Railway Board have 

received from the Indian Railway Conference Association a copy of a. 
-Resolution passed at its Conferenoe on October", 1{}27, which embodies 
.the :results· of that :Association's consideration of the questic"lls or hours 
-of work and 'weekly rest of railway employee!". This resolution iR now 
.receiving +he consideration of Government. 
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(b) Government understand that the Indian Railway Conferencf; Asso-
ciation propose to consider the formation of a section within the AsBOcia-
tion to deal with questions relat,ing to labour on railways, which may come: 
before the Association. 

(c) The composition of such a section, if formed, would not be fixed 
by Government but would be governed by the Rules of the Indian Rail-
way Conference Association. 

Kr. H. K • .Joshi: Ma.,y I ask, Sir, whether Government will make.· 
recommendation, as regards the proposal contained in part (0) ~  my ques-
tion, to the Hailway Conference? 

.. The Honourable Sir ~le ~,,  I do not think it would be possible 
for Government to take the action contemplated by the Honourable 
Member, Sir. The Indian Railway Conference Association is a confer-
ence of the railway administrations and it would not be possible to admit 
labour representatives into an organisation of that kind without completely 
changing its constitution. 

(1) CREATION OF EMPLOYMm""T EXCHANGES. (2) CoLLECTION OF STATIS-
TICS OF UNEMPLOYMENT. 

32. *Kr. H. K • .Joshi: With reference to the r~ ly givC'n to my 
starred question No. 149 on 23rd August, 1927, will Government be pleased 
too state whether the enquiry referred to is being made by the International 
Labour Office or by the Government of India, and what is the result of 
that enquiry (a) regarding the creation of employment exchanges, and (b} 
regarding the collection of statistics of unemployment? 

The Honourable Sir Bhupendra Hath lIitra: The enquiry to which. I 
referred in my reply to the Honourable Member's question on the 23rd 
August, 1~ 7, was an enquiry by the International Labour Conference in 
connection with. the annual report submitted by tlie Government of India 
in accordallce with Article 408 of the Treaty of Versailles. The question 
raised by this enquiry is receiving the consideration of Government. 

PROIDBITION OF THE EMPLOYMENT OF WOMEN UNDERGROUND nf' MINES 

33. *Kr. N. •• .Joshi: Will Government be pleased to state 
when the rules prohibiting the employment of women underground in mines 
will be published and enforced? 

The Honourable Sir Bhupendra Hath lIitra: The attention of the 
Honourable Member is drawn to the reply given on the 14th February, 
1927, to part (b) of his question No. 337. The views of the Mining 
Boards have been received only recently and are under consideration. 

DEDUCTION OF WAGES. 

34. *JIr. H. M. .Joshi: Will Government be pleased to state 
at what stage the question of deduction of wages is now, and if .they have 
come to a decision, what is the decision? 

The Honourable Sir Bhupendra Hath Kitra: Government are· at pre-
sent considering the replies received to their circular letter No. L.-1418. 
dated the 25th June, 1926, and have not yet arrived at any definite deci-
sion in the matter. 
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INTRODUCTION OF LEGISLATION REGARDING THE PRoMPT PAYMENT OF 

WAGES. . 
35. *111'. •• •• Joshi: Will Government be pleased to state-

wIlen they propot!e to introduce legislation regarding the prompt paynient 
of wages? 

The Honourable Sir Bhupendra Hath Kttla: 'l'hp mlltter is still under-
eonsideration and I am not' yet in a positioll to make a 'definite statement 
on the subject . 

• 
~  AsSAULT ON IDS TRoLLYJrIEN BY MR. BENGANGH OF THE :EASTERN 

BENGAL RAILwAY. 

36. *111' ••• I. Joshi: (a) Is it a fact that Mr. Bengangh, all S. D. O. 
on the Eastern Bengal Railway. assaulted and beat his trollymen on or-
about the 21st October, 1927? 

(b) If so, will Government be pleased to state what action Government 
have taken in the matter? 

(c) Will Government be pleased to state if this is the first time that 
Mr. Bengangh has committed such an offence? 

Ir. A. A. L. Parsons: Government have received 110. report of an~' 

such cccurrence but are making enquiries from the Agent. 

Ir .•• I. Joshi: May I ask, Sir, whether they will publish the result 
of their inquiry? 

Ir. A.  A. L. Parsons: I will let the Honourable Member know what 
the Agent replies. 

111'. N. 14 • .Joshi: Is there allv harm if the world outside also gets this 
information? . 

EDUCATIONAL FACILITIES FOR RAILWAY EMPLOYEEf'. 

37. *Ir. •. II. .Joshi: Will Government be pleased to state 
whether they have received a report from the officer who was appointed 
to enquire into the educational facilities for railway employees? 

(b) If they have received the report, when do they propose topublish 
it? 

(c) What action do Government propose to take on the report? 

_r .. A. A. L. Parsons: (a) Yes. 
(b) Copies of the report have been placed in the Library. 

(c) No decisions have yet been reached. The report is under ('onsi· 
deration. • 

IMPROVEMENT OF THE SYSTEM OF RECRUITING SEAMEN IN CALCUTTA AND 

BOMBAY. 

3S. .111'. •• I. .Joshi: Will Government be 1>leased to state 
what they propose to do to improve the system of recruiting seamen in 
the ports of Calcutta and Bombay? 

The Honourable Sir George Rainy: At Calcutta the Governmeut 
appointed in 1924 as Shipping Master an officer recruited from the mer· 
cantile marine to supervise ers na l~' the recruitment of seamen at that 

• 
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port and to fonnulate a scheme with 8 view to eradicate the prevalent 
abuses. Since that appointment conditions have begun to improve and 
in order to leave the Shipping Master more time to exercise a ~e ~er 
measure of personal supervision the superior staff of the Calcutta Shlppmg 
OfOOe was further strengthened last year by the creation of a new apP,?int-
ment of Assistant Shipping Master. In addition an employment register 
of serangs has also been started at the Shipping Office, Calcutta. As 
regards o~bay the question of taking 8ctionon similar lines is at, present 
under consideration. . 

• 
EsTABLISHMENT OF A FnnlS FuND m THB Il'DIAl' POSTAL Al'D TBLEGRAPJI 

DBPABTllllENT. 

39. *Mr; B. lI. Joshi: (a) With reference to the reply given Oll 
:25th August, 1927, to the starred question No. 464, will Government be 
pleased to state when they propose to establish Itt Fines Fund in the 
Postal and Telegraph Department 1 

(b) Do Government propose to take the co-operation of the repre-
-sentatives of the Postal and Telegraph Unions in administrating the Fines 
Fund when established? 

The Honourable Sir Bhupendra Iath Jlim: (a) No decision has yet 
"been arrived at. 
(b) In view of the small amount recovered all over India and Burma. 

:it is unlikely that the Honourable Member's suggestion will be accepted 
.at any rate for the present, even if it is decided to establish a Fine Fund. 

AMENDMENT OF THE WORKMEN'S CoMPENSATION ACT. 

40. *Mr. B. lI. Joshi: Do Government propose to introduce a Bill to 
:amend the Workmen's Compensation Act in this present Session as pro-
mised on 25th of August, 19271 

The Bonourable Sir Bhupendra Iath IIltra: Government hope to be 
a.ble to introduce an amending Bill during the present Session, but I 
wish to take this opportunity of making it clear that no general revision 
of the Act is contemplated and that the proposals of Government will be 
limited to remedy such defects in the existing Act in matters of detailEl 
as experience of its working has so far brought to light. 

Mr. B. lI. Joshi: May I ask, Sir, whether in framing the Bill, the 
'Government of India consulted the organisations which are interested in 
this problem 1 

The Honourable Sir Bhupendr& Bath lIitra: No, Sir. 

lIr. B. lI. Joshi: May I ask, Sir, why? 

The Honourable Sir Bhupendra Bath )[itra: My Honourable friend is 
fully aware of the procedure which is followed in connection with legisla-
tion. When th~ Bill comes before the House, all parties interested will 
nave an opportunity of expressing their opinions in the matter. 

RECOGNITION OF RAILWAY UNIONS. 

41. *lIr .•. ]I. Joahl: Will Government be pleased to state: 
(a) the names of the Unions of the railway employees in India? 
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{b) How many of the Unions are registered now? 

(0) How many are recognised bv the Agents of th~ ~es e ti e 
Railways? • 

(d) Why certain Unions are not recognised? 

Mr. A.  A. L. Parsons: I nm collecting the information from Railway 
AdministrationI'; lind hope to be able to supply it to the Honourable 
MemlwT in II fortnight or three weeks' time. 

• RECOGNITION OF RAn.WAY UNIONS • 

• 42. *Mr. B. M. Joshi: (ja) With reference to the reply given on 
-25th August, 1927, to starred question No. 349, will Government be pleased 
t.() state whether they have completed consideration of the question of the 
-recognition of the Unions of rai'lway employees b.", the Agents of the 
Railways? 

(b) If so, what is the decision? 

The Honourable Sir George BaiDy: (a) and (b). The matter is sHU 
under consideration. 

NUMBER OF CONVICTIONS S1KlURED IN PEoSECUTIONS OF MANAGERS, 

ASSISTANT MANAGERS OR OwNERS OF MINES. . 

43. *Mr. B. M. Joshi: (a) Will Government be pleased to state 
. ·the number of convictions secured in prosecutions of either the managel'll 
or assistant managers or owners of mines under section 40(1) lind 40(2) and 
in how many cases of such convictions, punishment of imprisonment Wal! 
given? . 

(b) Will Government be pleased to state in how many cases referred 
to in (a) serious or fatal accidents had taken place? 

The Honourable Sir Bhupendra Bath Mitra: (a) and (b). For the 
required information the Honourable Member is referred to Section IV 
of the Annual lleports of the Chief Inspector of Mines on the working 
of the Act. copies of which are available in the Library of the House. 

WELFARE OF WORKERS EMPLOYED IN FAOTORIES OWNED AND MANAGED BY 

THE GOVERNMENT OF INDIA. 

44. *Mr. N. M. JOShi: (ia) Will Government be pleased to state 
how many factories under the Indian Factories Act are owned and managed 
by the Government of India. the classes of factories and what is the total 
number of workers in them? 

(b) Will Government be pleased to state whether they have any special 
department watching over the welfare of the workers employed in' the 
factories owned and managed by the Government of India? If not. do 
t.hey propose to consider the advisability of either establishing sucli .. 
department or at least appointing an officer for that purpose? 

The. Honourable Sir Bhupendra Bath )[itra: (a) The information is 
heing collected and ~'i l be supplied to the Hon.:mrable Member as soon 
as possible. 
(h) The answer is in the negative. No such proposal is at res~t 

lmder the consideration of the Government of India.. 
B i 
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Mr. B .•. .Joabi: May I ask, Sir, whether the Government of India 
do not care to look a.Uer' the welfare of their employees? 

The Honourable Sir Bhupendra Bath ](itra: Sir, that suggestion doea 
not arise out of the reply which I have given to the Honourable Member'Ii' 
question. 

Mr. B. K • .Joshi: May I ask, Sir, how then the Government of Indi& 
look after the welfare of their employees? 

The Honourable Sir Bhupendra Bath 'IIitra: The departments con-
cerned and the heads of departments under them do look after the interests 
of the employees and, if the employees consider that their interests a:re-
not being sufficiently looked after, they do not hesitate to take advantage 
of the Appeal and ~ emorial Rules to' ventilate their grievances and bring 
them to the notice of the proper authorities. 

Mr. B. K. Joshi: May I ask, Sir, whether every Government dfficer-
is an expart in labour welfare? 

Mr. President: Mr. Joshi. 

Mr. B. K • .Joshi: I expected a reply, Sir, 

Mr. President: Mr. J osbi. 

EuKPTION OF OPERATIVES IN FACTORIES FROM THE VAlUOUS SECTIONS OF TBB: 
INDIAN FACTORIES ACT. -

45. *Kr. B. K . .Joshi: (a) Has the attention of Government been 
drawn to a statement on page 2 of the statistics for factories for 1925, 
that an unsatisfactory feature of the year is the increase over the last 
year in the number of factories in which the majority of operatives are 
exempted from the various seotions of the Act? 

(b) Will the Government of India be pleased to state whether they 
propose to call for reports from the Provincial Governments justifying such 
exemptions and stating what compensation has been provided for workers 
for the loss of protection caused by the exemption and also stating the 
f.xact limitations of each exemption? 

(c) Do they propose to publish these reports? If not, why not? 
" 

The Honourable Sir Bhupendra Bath Jlitra: (a) The answer is in the 
affirmative. 

(b) As was stated in the note on the working of the Factories Act 
during the year ending 31st December, 1925, Local Governmente have 
been asked to .review the existing exemptions with a view to their possible 
reduction. It is not the intention of the Government of India to call for 
reports frOm the Provincial Governments. 

(c) Does not arise. 

USE IN MINES OF OERTIFIED FLAME-PRoOF ELECTRICAL APPARATUS. 

46. *JIr. B. II • .Joshi: (a) Has the attention of the Government been 
dra~ to the statement a~e on page 7 of the report -oftlie Chief Inspector 
of 1 l ~S for 1926 that It IS deSIrable that only electrical apparatus that 
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has been certified as having successfull)·withstood a flame-proof test 
·should be installed in Indian mines where there is any risk of inflammable 
gas? 

(b) Will Government be pleased to state what steps they have taken 
to carry out the suggestion in (a)? 

The Honourable Sir Bhupenda Hath llitra: (a) Yes. 
(b) No step has yet been taken to enforce by regulati<>n the use of 

." certified" flame-proof electrical apparatus. 

INCBWE IN THE DEATH RATE IN THE ASANSOL MINING SE'I'TLEMENT . 

• 47. *Kr. H ••• .Joshi: (a) Has the attention of the Government been 
,drawn to a statement on page 2 of the report of the Chief Inspector of 
Mines for 1926, that the death rate in the Asansol Mining Settlement 
increased from 16·1 to 19 per thousand? 

(b) Will Government be pleased to state what steps they have taken 
-to improve the conditions in such way as to bring down the death rate? 

The Honourable Sir Bhupendra Hath )(iua: (,a) Yes. 
(b) The Bengal Mining Settlements Act, 1912, empowers the Govern-

ment of Bengal to take suitable measure8 to prevent the outbreak or 
spread of dangerous epidemic disease in mining settlements. A Bill 
was introduced in the Bengal Legislative Council on the 24th August, 1927, 
to amend and consolidate the law relating to the control and sanitation 
of mining settlements in Bengal, and one of the objects of that Bill is, 
by giving increased powers to the Mines Board of Health, to make it a 
more efficient instrument for enforcing sanitary measures. 

NOMINATION OF AN INDIAN REPBBSENTATIVlIl TO THE FEDERAL CoUNCIL 
IN BBITISH MALAYA. 

48. *.r. H. ]I • .Joshi: Has the attention of Government been drawn 
to the statement in the report of their Agent for British Malaya that no 
Indian representative has been nominated to the Federal Council and, if 
so, what steps have they taken to remedy the grievance? 

Kr. G. S. Bajpai: The reply to the first part is in the alffirmative. The 
-Governmeut of India have made 'suitable representations on the subject 
of Indian representation to the Malayan Government. 

Kr. H. ]I. Joshi: May I know whether any reply has been received 
:to the representation? 

Mr. G. S. Bajpai: No, Sir. No reply has been received yet. 
JIr. H. K . .Joshi: May I know when the representation was made? 
IIr.G. S. Bajpai: The representation was made in September laSt, 

.i.e., long before notice of the Honourable Member's question was received. 
Mr. B. ]I • .Joshi: Thank you. 

lMPBOVlDMENT OlJ' QUABTBBS lJ'OR THE MAB.R.D!lD INDIAN LABOURERS IN 
BBITIS.H MALAYA. 

49. *Mr. B ••. .J0Bbi: (a) Has the attention of Government been 
.drawn to the statement in the report of their Agent in British Malaya 
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that the present state of housing of workers provides for little privacy in 
the case of married labourers? 

(b) Will they be pleased to st.ate what steps Rre being bJten to "eCllrt' 
improvement in this respect? 

Mr. G. S. Bajpai: (n) Yes. 

(b) '1'he matter has been taken up with the Government of MAlaya. 

RECRUITMENT O}' SUB-AsSISTANT SURGEONS FROM MADRAS -SY THlI 

MALAYAN GOVERNMENT. 

50. *lIr. If. M • .Joshi: (a) 'Yill Government. be pleased to state 
whether their attention has been drawn to the suggestion made by their 
Agent in British Malaya that Sub-Assistant Surgeons from Madras should 
be l·ecruit.ed by the Mala.yan Government? 

(b) Will they be lease~ to state what st.eps they have taken to recom-
mend this measure to the ~ a. ayt1n (lm'ernment? 

lIr. G. S. Bajpai: (a) Yes. 
(b) It is understood that the Government of Mnlaya realis(' the import-

ance of employing, for the administ.ration d medical relief to Indian estate 
labourers, persons familiar with their ways and possessing suitable medical 
qualifications. In the circwl1stanees the Government of Indi;t do jnot 
consider itdf,sirable or necessary to press for the employment by the· 
Colonial Government of any particular class of doctors. 

, ~  RA'J.'E AND SIOKNESS' IN ~  QUARANTINE CAMP AT PORT 
JBA SWETTENHAM, M.u.A.YA. 

51. *1Ir. If .•. .Joshi: (a) Has the attention of Government been' 
drawn to the statement in the .report of their Agent for British Malaya 
that the death .rate and sickness in the Quarantine Camp at Port 
Swettenham are phenomenally high? 

(b) If so, will they be pleased to state what steps are being taken to 
remedy the state of things? 

(G) Will they be pleased to state whether they propose to place this· 
matter before the Standing Emigration Committee? 

lIr. G. S.B&IP&i: (a) Yes. 

(b) and (C') The Government. of India have mooe inqUlrlCI:l on the 
subject, and will apprise t.he Standing Rmigration Col1lmittea of the 
result in due course. 

NEED FOB MORE ORDERLY SERVICE OF FOOD. ETC., iN TIlE SHIPS CARRYING 
EMIGPANTS OvERSEAS. 

52. *1Ir. If. M • .Joshi: (a) Has the attention of. Gc;vemment been 
drawn to the fact mentioned in the report of their Agent in British Malaya 
that there is need for more orderly service of food and for provision of 
cups, etc., in the ships carrying emigrants overseas? 

(b) If. so, ~hat steps. have they taken to seC\Jl'e these conveniences? 

lIr. G. S. Bafpa1: '(a) Yes. 
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(b) The matter has been brought to the notice of the Controller of 
Labour, Malaya, by the Agent of the Government (lof India whose further 

j . re ~ d~  CoTTON TnTILE TARIFF BOARD REGARDmG PRoBLEMS 
RELATING TO LABOUR. 

53. *Mr. B. II. Josbi: (a) Has the attention of the Governinent been 
drawn to the following statement in the report of the Cotton Textile Ta.riW 
Board: "These and other problems reJating to labour call for a more com-
prehensive ~n uiry than the limits of our terms of reference permit"? 

~b  Will Government be pleased to state when they propose to make 
,the enquiry recommended by the Tariff Board? 

The Honourable Sir Bhupendra Bath 1I1tra: (0) The answer is in the 
affinnative. . . 

(/1) The problems s e i ieall~' referred to by the Tariff Board in this-
connection related to edueation, which. is a matter for the Provincia.! 
Government. On various other matters connected with labour the Gov-
.ernment of India have, as the Honourable Member is . aware,. enquiries in 
pl'Ggress. 

NOMINATION OF AN ExPERT "J;O THE CollqllTTEE APPOINTED BY TB;E INTER-
NATIONAL LABoUR OFJ'lCE TO STUDY QuEsTIONS REGABDING NATIVE 

LABOUR . 

. 54. *Ilr. B. II. Joshi: Will Government .be pleased to state the 
name of the expert nominated on their recommendation to the Committee 
appointed by the Internationai Labour Office to study and consider the ques-
tions regarding Native Labour? 

The Honourable Sir Bhupendra Bath Jlitra: Sir Selwyn Freemantle 
WIlR dected by the Governing Body. . 

Ilr. B .•• .Joshi,: May I know, Sir, whether his name was recommend-
ed by the Government of India? . 

The HODourable Sir Bhup$dra Bath Jlitra: No, Sir. 

Ilr. B. II. Joshi: May I ask, Sir, whether he was appointed by the 
Geverning od~ of t.he International Labour Office on the recommenda-
tion either of the Government of Indio. or of the Secretary of State? 

. The Honourable Sir Bhupendra Bath Jlitra: I have already stated in 
my answer that he was elected by the Governing Body. But 1 do not 
"now of the reasons underlying that election, Sir. 

AppEALS OF DISMISSED RuLWAY EMPLOYEES. 

55. *Ilr. B: II. Joshi: Will Government be pleased to state to which 
ntithorities uppeals may be made by railway employees who are dismIssed,. 
and under what oonditions? . ... . 

JIr. A.. A. L. Parsons: The Honourable Member is referred to rule 
298(4) d Sta.te Railwa.y Open Line Code, Volume II. A copy of thi .. 
rule will be SE'nt to the Honourable Member. 
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RlDGULATIONS J'OR THE PRoTEOi'ION OF WORXB;RS BKl'LOYBD IN DAliGEltOUS 

AND Ulf1IBALTHY INDUSTRIES. 

56. ·Mr. If. )[. JOBhi: (a) Are Government aware that under the 
"English Factory am! Wcrkshop Act regulations are made protecting the 
workers employed in dangerous and unhealthy industries? 

(b) Will Government be pleased to state whether there are such regula.-
tionp. made under the Indian Factories Act? If so, for which industries? 

The Honourable Sir Bhupendra Ifatb )[I.tra: (a) Yes. These regula-
tions are mad!: under section 79 of the British Factory and W.:>rkshop Act 
which authorises t,he Secretary of State to certify certain processes, etc., 
to be dangarous. 

(b) The Indian Factories Act contains no provision corresponding to 
st'.cticn 79 of the British Factory .and Workshop Act. It is therefore not 
possible to make any regulations under the Indian Factories Act corre-
sponding to those made under section 79 of the British Act. 'I'he rules 
made bv Local Governments under the Indian Factories Act, however,· 
. onta~n ·certAin provisions relating to the health and safety of the workers 
in factories. 

Mr. If. )[ . .Joshi: May I know, Sir, whether Government will consider 
the advisability cf passing legislation on the lines of the regulations made 
in Engla.nd? 

The Honourable Sir Bhupendra Ifatb Kitra: The matter will receive 
.consideration. 

<EASBS NOTInED AS INDUSTB.UL OR OccUPATIONAL UNDER THE 
JUISll WORJDl(EN'S (»JlPENSATION ACT. 

57. *)[r. 11. )[ . .Joshi: Will Government be pleased to state what 
diseases have so far been notijied as industrial. 9r occupational. under the 
Workmen's Compensation Act? 

The Honourable Sir Bhupendra Ifatb )[itra: The occupational. diseases 
under the Workmen's Compensation Act iare anthrax, lead. poisoning, 
phosphorus poisoning, mercury poiponing and theirsequel'lIl.· 

Mr. If. )[. Joabi: May I ask,'-Sir, whether the Goveriunerit of lndIa. 
will inquire of, Local Governments whether there are occupational disea.ses 
other than those which .have been named just now? 

The Honourable Sir BhupendraHath Kim: 1 will consider that point, 
hut I cannot give an undertaking in reply,to the Honourable Member's 
.question whether that inquiry will be mad,~ or not. 

Lieut.-Colonel H. A. ;r. Gidney: The Honourable Member I think said 
that one of thE-diseases under t.he Workmen's Compensation Act is snake 
poisoning. ~ a  I ask if snake poisoning is u disease. or is it an accident? 

RATIJ'ICATION OJ' THE CoNVENTIONS .um RBOOlDDINDATIONS OF THE 
INTERNATIONAL LABOUR CoNl!'BItBlfOll: REGARDING SEAlmN. 

58. ·1Ir. If ••• .Joshi: (a) Will Government be pleased to state whicli 
.of the conventions and recommendations passed by the International Lsbour 
Conference regarding the work of seamen have been so far ratified by them ? 
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_ ,b) Will they _ be pleased to state what steps legislative or otherwise they 
have taken to give effect to each of them? 

The Honourable Sir George Rainy: (a) The Government of India have 
ratified the following two Draft Ccnventions· adopted by the International 
Labour Conference at its 3rd Session: 

(1) Draft Convention fixing the minimum age for the admission of 
young persons to employment as trimmers or stokers. 

(2) Draft Convention concerning the compulsory medical examina.· 
tion' of children and young persons employed at aea. . . 

(b) Executive instructions have been issued by Local Governments to 
:give effect to() the provisions of both of these Conventions pending neces-
:sary legislution. 

RAJ Pn.GBIlIfS. 

59. *Haji Abdoola Ha.roon: Will Government be pleased to sta.te: 

(a) how many Raj pilgrims returned to India lOut of the total 
number of pilgrims that went to the Raj during the year 1927? 

(b) how many return tickets were issued in aJl during the year 
19271 

(c) how many of those pilgrims who had taken retumtickets in 
1927 did not ,return to Inqia? 

(d) how 'many pilgrims kept deposits in the year 1927 with the 
Government or the shipping companies for their pasliage, 
etc., and what was the total amount of- ~ depotUts? 

(e) whetper those deposits have been returned to the pilgrims con-
cerned? 

(f) how much interest was realised from those deposits and how 
were they spent? 

(g) whether there is any amount remaining unclaimed with Gov-
ernment from the deposits of 1927? If so, what is the total 
amount? 

Mr. G. S. Bajpai: Infonnation has been called for from the Local Gov-
-ernments concerned and will be supplied to the Honourable Member, _ when 
received. 

Loss INCUBBED BY THE RAILWAYS OWING TO PASSENGEBS TRAVELLING 
- WITHOUT TICKETS. 

60. *Mr. Kukhtar Singh: (a) Will the Government be pleased to 
state since when the compla.int has been received a.bout passengers travel-
ling without tickets? 

(b) Have the different Railways made any estimate of the loss on this 
.account? 
(0) Wijl the Government be pleased to state the amount of loss 

·estimated by the different Railways during the last three years? 

JIr. A.  A. L. Parsons: (a) and (b). The evil is probably as old as 
zailways themselves: .in recent ye8l's its dimensions were brought to the 
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parHcular nrtice of Railway Administrations gPl1erally when the Benga.l 
Nagpur Railway Administrat.ion raised the wholt' qm·stion het'ore the 
Indian ail a~' Conference Association ill 1922. 

(c) I la.y on the table n statement shewing the estimated losses for 
the calendar vear 1924. the hnU year ending 30th .June. 1925. lind the 
financial yesI" 1925-26. . 

Statemene Bh01Ding the "'Imber 0/ paBs·mgdrB d~teete t travelling with?ut tirlrets on Clas. I 
Railway. and the amounts collected/rom them during the year ended 31Bt Deoember, 

1924. 
_~'A '_'_ '_ 

: Total amount 
Number of I cc.llected from 
passengers I the number of 

Railways. detected p&ssengeJ:S Remarks. 
travelling . deteCted tra-

without ticketll.!velling without I 
.- tir.kets: 

I . -----.. _-- .. _------

No. 
i 

RB. 

I ._ ABII&D1 Bengal 27,535 22,158 
I 

2. Bengal Nagpur 162,723 I 2,44,069 Includes I,OSI' 
I mendicants. 

3. BeuPl and North Westel'D 113,021 I 88,159 

\ 
,. Bombay, Baroda and Centnl 410,982 3,'2,818· Includes 14.8,'78e· 

India. mendicants. 

6. Burma 187,209 1,28,267 

8. Eastern Bengal. 178,140 2,30,644 

7; East Indian 166,'87 1,58,408 Inclndes 19,815' 
mendicants. 

8. Great Indian Peninaala 322,297 3,37,238 ; Inolude!J 111,587' 
mendicants. 

9. Jodhpur . 

\ 10. Madras and Southern 84,1'9 81,274 Includes U,6 ~ 

Mahratta. 

I 
mendicants. 

11. Nizam's Guaranteed State • 26,469 23,525 Includes 198· 

I mendicants. 

12. North Western . 369,784 1 4,75,649 Includes 1,078· 

i mendicants. 

13. Oudh and Rohilkund 139,222 I 2,11,115 Includes 18. 
mendicants. 

1~. Rohilkund and Kumaon 12,196 20,470 , Includes 171 

I mendicantfl. 
15. South Indian 147,105 1,48,450 ,. 

Total 2,347,819 25,12,244 
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Statement showing the number of pGBsengers detected wavelling without, ticketB on Gla88 1 

Railways and the amountB collected from them during th.e half year I'.nded 30th JUfI€ 
1925. " 

Railway". 

• 

Number of 
passenger!" 

Total'amount I 
collected from 
number of 

dete<'ted passengers 
travelling det.ected 

Remarks. 

Iwithout tickets., : tra ell~  , 
: IWlthout. twkets-: 

--"---------,-----'l f-i -------

No. I Rs. I 

I. Assam Bengal . 

2. Bengal Nagpur 

3. Bengal and N.:>rth Western. 
I 

4. Bombay, Baroda and i 
Central India. i 

Ii. Burma 

6. Eastern Bengal. 

7. East Indian 

8. Great Indian Peninsula 

9. Jodhpur . 

·1 
.j 
./ 

.  1 

I 
I 

10. Madras and Southern Mah.! 
ratta. 

, I 
ll. Nizam' .. Guaranteed State . I 

i 
12. North Western . 1 

13. Oudh and Rohilkund. 

14. Rohilkund and Kumaon .1 

Iii. South Indian 

TOtal, 

'I 

16,135 I 
82,564 I 
54,398 

17 ~ 1 
96,943 I 
63,024 

72.816 

156.789 

4.044 

32,Il7 

13,6112 

177,343 

84,522 

5,964 

50,186 

10,173 

42,937 

1,75,676 

67,991 

1,04,940 

71,Oli2 

1,70,248 

6,169 

4('1,040 

12,779 

2,42,091 

1,23,023 

11,100 

62,224 

Includes 84,491 
mendicants. 

Includes l .1 ~ 
mendicant!! . 

Includes 36,196 
mendicants. 

Includes 289 
mendicanta. 

I 
: Include!' 4-13 
mendicants. 

InQlude!; 6-, 
mendicants. 

I Includes 4,418· 
! mendicants .. 

Includes 4,381 
mendicants. 

Includes 3SG. 
mendicant-q. 

,----~l---------, 

1,080,785 _ 12.58,310 
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QUESTIONS AND ANSWERS. 

DESTRUCTION OF SOME BALES OF COTTON BY FIRE AT AIuLliEB STATION. 

61. ·Sir i ~r SI8IOOD: (a) Has the attention of the Government 
been drawn to the report in the Times of India of the 3rd Decembel·. 
1927, regarding the destruction of some bales of cotton at Amalner station 
by fire? 

(b) Is it a fact that though. in the opinion of the Court of Appear 
upheld by the Privy Council, the loss was due to the negligence of the 
Company, th" Company were not liable as the negligence was not wilful? 

(c) Are Government prep &fed to take necessa.r,V steps bv whi("h the 
liabihty for any loss due to negligence, whether wilful or net; should be" 
borne by the Railways and not by the consignees? 

1Ir. A. A. L. Parsons: (a) The Government have seen the report. 
The Company were held not to be liable as the consignment was booked 
at owner's risk. 

(b) It is open to the public by paying full railway ~har es to maintain 
the railway'S liability for consignments. 

(c) The exemption of liability of the railway in the case referred to was 
due to a special contract in the form of a risk note, entered into by the" 
sender in consideration of a reduction in rates. The terms of the risk 
note were revised in October, 1924, on the recommendation of the "Risk 
Note Committee and the Government do not consider that any further" 
revision is p.ecessary. 

" Sir Victor Sassoon: Risk note means ordinary risks and not any ques-
tion of negligence. " 

Jlr. A. A. L. Parsons: No, Sir. The risk note, as I understand it, 
covers Railways against negJigence but does not COVer them. against wilful 
misconduct. 1. may add that the terms of the risk note were settled by 
a Committee, on which I think there was a majority of Members of this 
House-there were certainly three Members-and I believe that our practice" 
in this country is the same in all essentials as that in Great Britain. 

LEAVE RULES'" OF THE SUBORDINATE STAFF OF THE GREAT INDIAN 
" PEmNSULA RAILWAY. 

62 .• JIr. N. JI. Joshi: Will Government be pleased to state: 

(a) whether it is a fact that the officers of the Great Indian Penin. 
sula Railwav of th~ old Great Indian Peninsula Railway 
Company a~ governed by the Fundamental Leave Rules" 
whereas the subordinates of the railways Oii the old Great 
Indian Peninsula Railway Company are stirl governed by the 
old Company's leave rules; and 

(b) if the answer to (a) be in the affirmative, will Govemmen1; give 
their reasons for the differential treatment? 

Mr. A.  A. L. Parsons: (a) No, both officers and subordinates of the 
old Great Indian Peninsula R.ailway Company are stilI governed by the 
old Company's leave rules. 

(b) Does not arise. 
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AUDIT AND ACCOUNTS STAFF OF THE GREAT INDIAN PENINSULA RAILWAY. 

63. '*IIr. If. II. Joshi: With reference to the answer to unstarred 
.question No. 171 of 4th March, 1927, regarding the Audit ana Account,s 
staff of the Great Indi;an Peninsula Railway, will Government be pleased 
.to !'.tate whether the information has since been collected. and 

(a) if the answer be in the affirmative, will Government be pleased 
to lay a copy of the same on the table? 

(b) if the answer be in the negative, will Government be pleased 
to say how the matter stands now? • 

The Honourable Sir Basil Blackett: I would invite the Honourable 
Member's attention to the reply sent to him with Mr. Penny's letter 
No. D.-814-F. E., dated the 8th March, 1927. A copy will be found'in 
the Library of the House. 

NEW LEAVE RULES FOR THE SUBORDINATE STAFF OF RAILWAYS. ...,. 

64. *1Ir. If. II. Josbl: (a) Is it a fact that the Government in 
reply to starred question No. 868 of 11th March, 1927, stated "they hoped 
the new leave rules for railway subordinates will be got out before' the 
.end of 1927"? 

(b) Is it a fact that they have not been introduced as yet? 
(e) Is it a fact that the question of revised leave rUles has been 

under the consideration of the Government ever since 1919? 
(d) Will Government be pleased to state definitely when the new 

-leave rules will be introduced? 
1Ir. A. A. L. P&rB0D8: (a) and (b). Yes. 
(e) 1923-24 is, I think, the correct year. 
(d) Government are not in a position to do so. 

CoNTROL OF PORTERS AT DELHI STATION. 

65. *1Ir. If. X. Joshi: With reference to the statement made by 
Mr. Parsons in the reply given on 24th August, 1927, to my starred question 
No. 279, regarding the porters at Delhi station, that the Agent is con-
sidering the possibility of controlling the porters departmentally, will Gov-

.(lrnment be pleased to state what is the result of the consideration? 
Xr. A. A. L. Parsons: The Agent has not found it possible to devise 

,a plan whereby a more satisfactory arrangement would 'be arrived at. 

INCONVENIENCES OF PASSENGERS AT RA.JBARI AND FARIDPUR STATIONS 
ON THE EASTERN BENGAL RAILWAY. 

66. *Xr. Anwar-ul-Azim: (a) Will the Government be pleased to state 
what is the al'l'langement a.t Rajbari railway station on the Eastern Bengal 
Railway for passengers going to Faridpur, who travel by the Decca Mail, 
for t}leir ~helter f!ot night? 

'. (lJ) .At what hour does the Dacca Mail reach Rajbari? 
(e) Are coolies available there, and are the carriages On the side lines for 

Faridpur lighted? 
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(d) What is the general arrangement at Rajbari railway station for 
l'ardana.hin ladies and third class passengers? 
- (e) Is there any waiting room at the railway station at :Faridpur for thiTd 
IIlnd intermediat.e class passengers? 

Kr. A. A. L. Parsons: (a), (c), (d) aud (e). Government are not aware 
or the exact arrangements. 

(b) From CAlcutta at-4·15 and from Dacca at 22-44. 

~  OF MUSLIMS ON THE EASTERN BENGAL RAILWA.Y. 

i\7. *Kr. Anwar-ul-.Azim: (a) Will the Government be pleased to state 
what is the total strength of officers anrl clerks in the offices of the Traffic 
Manager, Agent, Chief Auditor and the Controller of Stores, of th.-; Eastern 
Benga.l Railway at Calcutta? 

(b) When were these offices established? 

(c) What is the percentage of Muslims therein? 

(d) How long has it been under the management of the State? 

(e) Is there any circular or rule for the guidance of those administra-
tions, concerning the recruitment of the minority, majority and other com-
munities and stlltutOry Indians? 

(I) Will the Government be pleased to state whether they have any 
.objection to making fI rule to offer at least 45 per cent. of the new vacancies 
in the Eastern Bengal Railway system to qualified Muslims? 

lIIr. A. A. L. Parsons: (a) The Honourable Member will find a state-
ment showing the number of superior appointments in the offices men-
tioned by him in the pink book of thc Eastern Bengal Railway for 1927-28. 
This statement will be repeated in the pink book which will be supplied 
to him when the budget estimates Rre presented at the end of this month. 
Details of the establishment of clerks will be found in the establishment 
rolls of the railway, a copy of which is in the Library. 

(b) and (d). The Eastern Bengal Railway WRS acquired by the State on 
the 1st of July, 1884, and it can be assumed that these offices were in 
existence then. 

(e) and (e). I would refer the HonourR:ble Member t,o the reply which 
I gave on the 13th Sept.ember, 1927, to Mr. Abdul Haye's questions 
No. 1001,  1003, lOO() nnd ]009, whieh is equally applicable to the Eastern 
Bengal Ra.ilway. 

(f) Government. nre not; prepared to make a rule in the sense suggested 
by the Honl)urable Member. As was stated in my reply to Mr. Abdul 
Haye. their oli ~  \\;th regard to communal representation was com. 
mu.nicated to. ~ail '~  Administrations including the Eastern Bengal 
RaIlway AdmlDlstratlon and they han' no reason to believe that it is not. 
,being erl~' ell-rried out. 

CARRIAGES ON THE DARJEEIJNG-HIMALAYA.N RAILWAY. 

68. ·Mr. Anwar-ul-Asim: (a) Will the Government be pleased to state 
what is the relation of the Government with the Darjeeling-Himalayan 
nailwlny? 

(b) Are the carriages. in the Darjeeling-Himalayan -Railway, provided 
with any kind of convenience for passengers? . 
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Mr. A..  A.. L. ParaoUS: (a) The Railway was constructed under the-
B('ngal Tramway :\ct. For details I would refer the Honourable Member 
to the History of Indian l l il a~'s, a copy of which is in the Library. 

(b) Yes. 

INCON"\'ENIENCES OF PASSENGERS AT CHANDPUB AND GoALUNDO GHAT 

STATIONS. 

69. *Kr • .A.nwar-ul-Azim: (a.) Will the Government be le~sed to state 
what facilities the Eastern Bengal Railway give to the travelling publiC" 
in the matter of bathrooms in the running trains? 

(b) Is it II fact that the trains when they reach Goa:lundo Ghat station, 
come bMk with passengers from the steamers from Chandpur, Narayanganj: 
and other places,. without any  formality of dusting nndcleaning the bath-
rooms with phenyle and other disinfectants? 

(c) Is it not a fact tha.t sweet vendors are allowed to sell their wares .on 
the coal and sands without any covering on them? 

(d) Will the Government be pleased to state what facilities the railway 
auth.orities give to third class passengers to get .out of the trains' at 
Goalundo Ghat, where there is no ra.ised platform? 

(e) Has the attention of th., Government been drawn to the deplorable 
condition prevailing at Chandpur (Assam-Bengal Railway) and Goalundo 
Ghat (Eastern Bengal Railway) with regard to the carriage of passengers' 
luggnge, from the train to the steamer and vice versa, ~d will the Govern-
. ment be pleased to state what are tha rates for a co01ie load and what are-
the rates per package? 

Kr. A. A. L. Parsous: (a) Except on the suburban services, practicaJIy 
all passenger carriages on the Eastern Bengal Railway are provided with 
latrines. 

(b), (c) and (d). Government are not in possession of informa.ti.on on 
these matters, but will send a copy of the Honourable Member's question 
and this reply to -the Agent of the Eastern Bengal Railway, who will no 
doubt take any steps that may be required. 

(e) The coolie rates at Chandpur and Goalundo Ghat are 1 anna 6 pieR 
per coolie; no rate is quoted per package. 

EXPENDITURE ON THE GOVERNMENT TEST HOUSE AT ALrPORE. 

70. *](r. Anwar-ul-Azim: (a) Will the Government be pleased to state 
at wbat cost the Alipore Test House is maintained bv the Government of 
India? . 

(b) What is the total strength of officials and menials there? 

(c) Is there any Muslim employed there? 

The Honourable Sir Bhupendra Hath Kitra: (a) The net cost to Gov-
ernment of maintaining the Government Test House, Alipore, during the 
year 1926-27· amounted to Rs. 1,09,898, the gross expenditure, including 
all direct and indirect charges, being Rs. 2,90,577 and receipts Rs. 1,80,679. 

(b) The staff of the Government Test House, Alipore, on the 1st Janu-
ary, 1928, consisted of 57 superior and 33 inferior servants. 
(c) Yes. 



QUESTIONS AND ANSWERS. 3S 

UftLIsATlON OF THE INTEREST ACCUMULATED IN (':rl)VERNMENT SAVINGS 

BANKS AND OTHER BANKS IN THE NAME OF MUSLIM INVESTORS. 

71.*1Ir. A;!lwar-ul-Azim: (a) Will the Government be pleased to state 
what they propose to do with the accuqlUlated interest in G&vernment 
Savings Banks and other banks in the name of the Muslim investors 
who do not claim them now l' 

(b) Will they have any object,ion t,o spending that sum for the benefit 
of the Muslims in general? 

(c) Are the Government prepared to consult Muslim opinion in general 
whether tllat flum could be utilised for the educat,ion of Muslim youths 
abroad? 

• The Honourable Sir Basil Blackett:· I would invite the attention of the 
Honourable Member to the answer given in the Council of State on the 
12th September, 1927, to the Honourable Sir Haroon Jafar's question 
No. 118 on the same subject. The Government of India have no control 
over the unclaimed interest on money standing to the credit of depositors 
in private banks. 

EMPLoYMENT OF MUSLIMS IN OFFICES UNDER THE CONTROL OF THE 

Q)NTROLLER OF PRINTING, STATIONERY AND STAlIIPS. 

72 .. *lIr. Alwar-ul-Azim: (a) Will the Goyernment be pleased to sta.te 
what steps they have taken or they propose to take to increase the number 
of Mussalmans in the ministerial establishment (If the four offices (Cen-
tral Stationery and Stamps, Central Forms Stores, Central Publication 
BI'QIlch, and Central Printing Press) located at Calcutta under the admi-
ni ~rati e control of the Controller of Printing,  Stationery and Stamps, 
where the 'percentage of Mussalman clerks is only 7, as stated by the 
Honourable Member in charge of the Department of Industries and Labour, 
in his reply to my starred question No. 414 on the 25th August, 19271 

(b) Will the Government \::e pleased to state why out of a total number 
of vacancies of 113 only 27 were offered to Muslims (vide the answer to 
part (f) of the question quoted in part (a) above) and whether the 30 per 
cent. which the Honourable Member makes up in his reply to the same 
question, does not include piece-workers and others who are not employed 
on any permanent basis? 

(e) Will the Government be pleased to state what is the percentage of 
Muslims in the Government of India Press in Calcutta, who hold permanent 
jobs there? Is it a fact thnt there is only one Mussalman reader out of 
45 readers, three revisers out of 15, and not a single copy-holder out of 
451 

(d) Is it 'a fact that the clerks of the four offices, mentioned above, 
submitted a memorial to the Honourable Sir B. N. Mitra, Member of the 
Department of Industries and Labour, in February, 1927, regarding their 
increase of pa.y? 
(6) If the reply is in the affirmative, will the Government be pleased to 

state what steps have been taken or are likely to be taken in 'tha.t behalf? 

The Honourable Sir Bhupendra Hath IIttra: (',I) Appointments to 
ncancies in the ministerial establishment of the Branches of the 
Stationery and Printing Department in CalcuttA !t,re made from a list of 
qualified candidates who have passed R preliminary' t'xAmination, condl1ctecJ 

c 
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by the Controller of Printing, Stationery Hnd Stamps. The policy of Go,,-
emment with regard to the appointment of members of minority com· 

.. munit·ies is being followed but the incr:ease in the number of Muslims in 
the Branches referred t.o above depends on the number of qualified Muslim 
candidates who pass the preliminary examination. 

(b) and ((.). 'rhe informntion is being collected and will be supplied, to 
.the HonQurable Member, whell ready. 

(d) Yes. 
(e) l'he memorial is under consideration of the Head of the Department; . .. 

PAY OF THE TWO CLERICAL GRADES IN CERTAIN OFFICES IN CALCUTTA 
UNDER THE CONTROL OF THE CoNTROLLER OF PRINTING, STATIONERY 
AND STAMPS.· . 

73. *Mr. Anwar-ul-Azim: (a) Is it a fact that there are two clerical 
grades in the offices mentioned in the preceding question, viz., one with 
a startin.' pay of Rs. 45 rising up to Rs, 140 and the other from Rs. 40 
to Rs. ]00 with an Rnnual and biennial increment of R",. 3 and Rs: 5 
;respectively? 

(b) Will the Government be pleased to state if there is any difference.in 
the work and responsibilities of the men of the two f,rades in question? 

(c) If there is no difference in work and responsibilities, do the Govern-
ment propose to amalgamate these two grades at an early date and give 

· effect to it since its re-organisation in January, 192£)? . 

. The HODourable Sir Bhupendra Hath Mitra: (a) In the Branches of 
the Stationery and .Printing Department in Calcutta there are two clerical 

· grades. The seRle of pay for the upper grade is Rs. 45-140, with aD 
efficiency bar at Rs. 85, and for the lower grade Rs. 40-100, with an 
efficiency bar at Rs. 70. 

(b) and (c). The nature of the work and responsibilities of the two gtades 
is being examined by the Controller of Printing, Stationery and Stamps 
and the matter will. receive the consideration of the Government of India 
after the Controller's report has been received. 

LoANS l\[ADE TO THE ADI DRAVIDA AND OTHER DEPRESSED CLASSES BY TH. 
GOVEBNMENT OF MADRAS. 

74. *Rao Bahadur II. C. Rajah: (a) Will the Government be plea.sed 
to lay on the table a list of loans placed at the disposal of the Government 
of Madras for the years 1926-27, 1927-28 for the purpose of advancing 
money to the Adi Dravida and other Depressed classes for securing for them 
.permanent habitation? 

.(b) How much of this was actually spent for the Adi Dravida 
and other Depressed classes and how much was spent fo]: castes not 

· socially· backward? 
The Honourable Sir BuD Blackett: The Government of India sane-

· tioned a loan of about 63 lakhs in 1926-27 and of about 561akhs in 1927-28 
to the Government of Madras from the Provincial Loans Fund for the 
purpose of financing the Provincial Loan Account. They have no detailed 

· iBfonnation regarding the individual loans and advances made by the Local 
Government. . 
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, '~ U A  OF ANTI-HoOKWORM, ANTI-MA.L..uuAL AND ANTI-CHOLERA 
~AU CAMPAIGNS.' 

. 75. ~o Bahadur 111. C. Rajah: (a) Has the attention of the Govern-
ment of India been drawn to the Madras Government report No. 803-F. H., 
d~ted 27th April, 1927, on the report 'of the progress of anti-hookworm 
Campaign activities in the Madras Presidency assisted by liberal grants of 
money by the International Health Board of the American Rc.ckieller 
Institute? 

(b) Is it the intention of the Government of India to encourage the 
Roc:\ffellere Philanthropic' Institute's International Health Board fur in-
8uiurating similar anti-hookwoml, anti-malarial and anti-cholera CIWl-
paigns in all provinces and cantonments under them? 

lIIr. G. S. Bajpai: (a) Yes. 

(b) 8'0 far as the provinces are concerne'd, the initiative now rests with 
Local Governments. The Government of India were recently asked 
whether they would agree to one or two experts appointed by the Rockefeller 
Foundation acting in collaboration with the staff of the Central Malaria 
Organisation which has recently been established by the Indian Reses.rch 
Fund Association and the aut.horities of the Foundation have been 
infonned that the offered ceJlabol'ation will ba welcomed. There is no 
other proposal before Government· at present to invoke the assistance of 
the Foundation. 

NUMBER OF WORKMEN AND SKILLED LABOURERS OF THE RAILWAY WORK-

SHOPS AT KHARAGPUR WHO LEFT SERVICE IN AN AVERAGE YEAR DUll...nm . 

THE LAST FIVE YEARS. 

76. *Kr. lIukhtar Singh: Will the Government be pleased to state 
the total number of workmen and ·skilled labourers who left service either 
by death or dismissal or any other cause in an average year during the 
last five years at Kharagpur Bengal Nagpur Railway wor}u;hops? 

IIr. A • .A.. L. Parsons: The infonnation has been called  for and .will 
be supplied to the Honourable Member when received. 

APPoINTMENT OF UNQUALIFIED OFFICIALS AS TOWN INSPECTORS 0'-

FIRST CLASS HEAD POST OFFICES. 

77. *lIIIr . .Anwar-ul-.A.zim: (a) Will the Government be pleased to 
state if the examination previously in force for Inspectors of the os~, Office. 
aDd the Head Clerks of the Divisional Superintendents of Post Offices iii 
cODsidered equivalent to the examination prescribed in the Dirflctor 
General's (Posts und Telegraphs) GeDeral Order No.5, dated 19th July, 
1927? If the reply is in the affirmative, will the Government be .pleafled, 
to state whether the officials who passed the Inspectors' examination 
are entitled to promot.ion to the first select.ion grade posts in the subordinate 
service of the Post Office without appearing at any further examination? 

(b) Will the GovernmeDt be pleased to state if the appointments of 
.Town Inspectors iD the first class Head-Offices are in thd selection grade? 
(c) Will the Government be pleased to state whether it is a fact that 

unqualified offl,cials .have been ro ~sionally appointea as Town s e~tors 

in the first class Head Offices subject to their passing the selection grade 
am~nnt.ion in preference to qual.ified officials. ll'ho have passed the 

c 2 
':1 '.' 
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examination of Inspectors and are waiting their turn for • ptomotioti. to 
the selection grade postS? If so. why? 

(d) In view of the exemption from , urthe~ ex.amination given to the 
officials who have passed the Inspectors exammatlOn, do. the o ernm~nt. 
propose t,o provide sucb men in selection grade posts fallmg vacant d~ 
the intervening period between the date o~ th~ Government of Indi!, iI 
orders introducing the selection grade exammatlOn nnd the date on whIch 
U~ examination is first held? 
Mr. H. A. Sams: (a) The answer to the first part of the ,question is-

in the affirmative. With respect to the second part, those who hiJ.Vb 
passed the examination for Inspectors of Post. <?ffices and ea~ Clerke; tJf 
Divisional Superintendents' offices will be elIglble for promotIon to the 
selection grade wit,hout furt,her examination. 

(b) Yes. 

(c) The fact is not altogether as stated by the Honourable Member. 
I am suppJying to the Honourable Member separately a copy of the ordem 
of Government regarding promotion to the newly created posts. 

(d) Until the first examination is held, promotion to the selection r.~ 

appointment will be made by Heads of Circles by selection as heretofore. 
ThOBe who have passed the examination for Inspectors of Post Offices and 
Head Clerks to Divisional Superintendents' offices are eligible for selection 
grade appointments if they are sufficiently senior and are considered 
suitable. Until the first selection grade examination is held they are also 
eligible to the nppointments of Inspectors of Post Offices and Read Clerks 
to Divisional Superintendents' offices irrespective of seniority. 

APPLICATION OF THE REVISED PENSION RULES FOR MENIALS TO THE RECORD 

SUPPLIERS AND JAlrIADARS IN THE CuRRENCY DEPARTMENT. 

78. *Mr. Fual Ibrabim Rahimtulla: (a) Will Government be pleased 
to state whether the scales of pension of the menial staff in some depart-
ments ha.ve been reccntly revised, if so, in what departments? 

(b) Art: the new pension rules applicab1e to the record i'mpplierFl 
.and jamadars in the Currency Department? If not, why not? 

The Honourable Sir Basil Blackett: (a) The Honourable Member is, 
I tbink, referring to the menial staff in the Government of India Secre-
tariats. The answer is in the negative. 

(b) Does not, arise. 

PRoVIDENT FuND FOR GOVERNMENT SERVANTS. 

79. *]lr. I'azal Ibrahim RahimtuIl&: (a) Will Government be pleased 
to state when the provident fund system as passed in the Council of State 
in 1924 is likely t.o he int.roduced in Government offices? 

(b) Is it proposed a.t tbe same time to consider the grant of a bonus to the 
heirs of Government Rervants in case of the latter's death before retire-
ment.? 

'!'he Honourable Sir Basil Blackett: (a) The position is still as indi-
~ated in the reply which I gave on the 25th August last to the Honourable 
Member's question on the same subject. The actuarial investigation of 
the C08t is not yet eomplete. I would ask the Honourable Member to. 
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~e e that it is not to any procrastination on the part of the Government 
but tQ the' complexity and importance of the subject to' which is to b", 
~ttributed the long period of incubation. 

b~ The Honourable Member is referred to my reply to the same ques-
,twn put by him on the 25th August last. 

REVISED ScALE OF PAY FOR THE STAFF IN CuRRENCY OFFICES, ~. 

. SO. *1(1. I'ual Ibrahim Rahimtulla: (a) Are Government aware that 
~ere is great discontent amongst the staff in all Currency Offices in 
India for not applying retrospectively the revision of June, 1924? If 80, 
do they intend to alleviate the feeling by granting some increment to those 
who have put in more than ten years' service? Is it a fact t,hat the Deputy 
<:}ontroller of the Currency, Madrus, and the Currency Officer, Mr. M.urphy, 
bad recommended some sllch relief? If so, why was it not granted·? 

(b) Will Government be pleased to st,ate whether they havereconsi-
dared the question of a provident fund for the Currency Office staff? If 
so, is it considered in the light of the recent legislation as stated in 
Ji'ebrtiary, 19'J5? 

(0) If the answer be in the affirmative, have the Government 
introduced the practice of adding their share to the provident fund ·of the 
employee every year? If not, why not? 

(d) Will Government be pleased to state whether it is not also 8 fact 
that by'the addition of Government's share at the end of the employee's 
service he' loses the interest on that? 

'The Honourable Sir Basil Blackett: (a) I would refer the Honourable 
}.\'Iember to the reply given to the second part of question No. 471 asked 
by Mr. M. K. Acharya on the 2nd September, 1925. The Government; 
do not propose to grant additional increments to those clerks who have 
put in more than 10 years' service nor Ilre they prepared to publish opinions 
expressed by individual officers in such cases. 

(b.) to (d). In view of possible changes in the control of the Currency 
Department, the Government do not propose to consider the question of 
modifying the existing provident fund arrangements for the staff employed 
in the Treasurer's Department in the Currency Offices. The rest of the 
tl,taff is on a pensionable basis. 

EXPENDITURE ON THE RAn.WAY CLEARING ACCOUNTS OFFICE, DELHI, 
ETC. 

81. -Haji Abdoola Haroon: Will Government be pleased to state: 

.(a) the amount sanctioned by them for the carrying on of .the 
Railway Clearing House? 

(b } the details of expenses for installation of the Clearing A eo~  
Office? . .. 

(0) ,whether it is 8 fact that the m imu~ of the soale of the 
olarical staff has ,been reduced from Rs. 145 to 120? If RO. 
wby? 

:(d) whether it is II> factthatthll building now occupied hy llbil Clear-
ing Accounts06ice, Delhi, was formerly rejected by the 
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Railway even when available for Rs. 1,50,000 and. n?w som~ 
3 lakhs of rupees have been paid for the same buildmg? 

(e) whether it is a fact that 7,~ new bri~ s e~ bought for laying 
the floor in a camp whlle the ChIef AudIt Officer was a.. 
Lahore, and a few months later they were sold a.t Rs. 7 or 10 
only for the whole lot? 

Mr. A. A. L. Parsons: (a) The Clearing Accounts Office is expected ~ 
cost about 11 lakhs in the current year. 
(b) The building and its equipment have so far cost Rs. 3,\12,000, of 

.... hich Rs. 3,48,000 represent outlay on the building and Rs. 14,000 c.ost 
of furniture and fittings. 
(c) No. Rs. 120 is the maximum pay for clerical staff and is al~o the 

maximum in the East Indian Railway Accounts Office. Rs. 145 IS the 
maximum in the North-West,em Railway Audit Office, but the st ... 
transferred frem that office to the Clearing Account!> Office have hE-en given 
,the option of remaining on their old scales of pay. 

(d) Government have no information to this effect. 

(e) Yes. The bricks originally cost Rs. 90 and were sold for Rs. 10 
the purchaser being responsible for breaking up the floor aI:d removing the 
bricks. 

AGITATION IN THE PRESS AGAINST THE WORKING OF THE RAILWAY 

CLEARING ACCOUNTS OFFICE. 

82. *Hl\ji Abdoola Haroon: Are the Government aware of the fac. 
that: 

(a) there was some agitation in the Press against the working of 
the Railway Clearing Accounts Office? 

(b) series after series of articles were published in The Tribune, Tke 
Hindu8tan Time8, The MU8lim Outlook, The Punjab, The 
ZamindaT, The Inqilab and various other leading papers of 
the Punjab? 

(c) If so, whether any action was taken by Government? 

Mr. A.  A. L. Parsons: (a) and (b). There has been a good deal of 
correspondence about the Railway Clearing Accounts Office in the papers 
mentioned by the Honourable Member and also in other organs of the Press, 
some of the correspondents taking one side and some taking the other. 

(c) Government took no action. 

OvlmWOBKlCD CLERKS OF THE RAlLWAY CLEARING ACCOUNTS OFFICE. 

83. *Haji Abdoola Haroon: Are the Government aware of the fact 
that: 

(a) the clerks had to work and are still working ~ above the DOl-
mal number of working hours in the Clearing Accounts Office?· 

(b) the clerks attend office on gazetted holidays and Sundays even? 

(c) If in the affirmative, do the Government propose to t!Lke any 
step to stop this system of working r 
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JIr. A.  A. L. Parsons: (a) The clerks in the Clearing 'Accounts Office 
have had on occa.sion to work extra hours owing to the move of ttte office 
from Lahore to Delhi and the fact that the work was not, at the outset. 
completely organised. 

(b) The office is closed on Sundays and gazetted holidays, subject to 
the condition which is usual in all Government offices that arrangements 
are made for urgent work. It was closed for instance during the Christ-
mas holida:s. 

(c) There is no intention of understaffing the office or of requiring the 
clerks to work extra hours as a general practice. 

SELECTION OF MEN FOR THE STATUTORY AUDIT OFFICE. 

84. *Haji Abdoola Haroon: Will Government be pleased to state: 

(a) How was the selection of men for the Statutory Audit Office 
made? 

(b) Whether any person was deputed to suggest the names? 
(c) Why B. Amirudh, clerk of the StatutJry Audit Office, W88 taken 

back to the Chief Audit Office? 

The Honourable Sir Basil Blackett: (a) and (b). The selection of men 
for the Statutory Audit Office was made partly by the Statutory Auditor 
from the East Indian Railway staff at Lucknow and partly by the Chief 
Auditor, North Western Railway, from his staff. 

(c) The transfer was made in the interests of the public service. 

HIRED MACHINES IN THE RAILWAY CLEARING ACCOUNTS OFFICE. 

8.Il. *Haji Abdoola Haroon: Will Government be pleased to state: 

!a) What was the old cost of the ~ ilation office and what is the 
new cost 'at present ineludingall:ire charges of the machines in 
use? 

(b) Through what official agency and ,from what manufactory the 
machines for this cfiWe were purchased? 

~  Whether the manufactory allowed any percentage of commission 
on the actual price of the machines? 

(d) Whether there is any contract for the supply of carda for the 
use of these machines between the Government and thOse 
manufactories? 

(e) If so, will Government be pleased to state what is the price of 
cards per thousand? 

(f) Whether these cards could not be printed in India at a very 
low cost? 

JIr. A.  A. L. Parsons: (a) The information is being coUecte·a and will 
be supplied to the Honourable Member when it is ready. . 

. (b), (c) and (d). The Hollerith and Powers machines in use in the 
Clearing Accounts Office are hired and not purchased from the companies 
which manufacture them. One of the conditions of hire is that cards for 
use with the machines shall be purchased from the Company concernl.'d. 



LKGI8LATIVB ASSBKBLY. [1ST :FEB. 1925. 

~  About Rs. 7 per thousand. 

(f) No. The cards are made of a special kind of paper which cannot; 
be manufactured in India. 

EXPENDITURI\1 ON THE EXPERIMENT OF THE LOCAL GOODS SCHEME ON mB 

NORTH WESTERN RAll.WAY, ETC. 

86. *Haji Abdoola Baroon: Will Government be pleaged to state: 

(a) The total cost of the experiment of the North'Westetn Railway 
local goods scheme? 

(b) Why Delhi has been preferred to Calcutta for the experiment 
of the Eagt Indian Railway local goods scheme? 

lIIr. A. A. L. Parsons: (a) About Rs. 28,000. 

(b) I am not sure that I understand what the Honottrable Member 
means by the experiment which he mentions, but the question whether 
the local traffic audit of the East Indian Railway should be carried out 
by the Clearing Accounts Office in Delhi is still under consideration. 

MEMORIAL FROM THE TELEGRAPH PEONS' ASSOCIATION, RANGOON. 

87. *lIIr. N. M. Joshi: (a) Will Government be pleased to state if 
they had received a memorial from the Rangoon Telegraph Peons' Asso-
ciation? 

(b) Is it a fact that no increase has been made in the pay of the tele-
graph pecns as was done in the case of the other employees of the Postal 
Departm('nt? 

(c) Will Government be pleased to state what they propose to do in 
the matter? 

lJ.'he Honourable Sir Bhupendra Bath 1II1tra: (a) A duplicate copy of & 
representation addressed to the Director General has been received on 
behalf of the task-work peons,MY peons and durwans of Rangoon. 

(b) No increase in the pay ~ telegraph peons has recently been sanc-
tioned but the same is true of many other classes of postal employees 
serving in Rangoon. 

(c) The case of the lower subordinate staff of the Posts and Telegraphs 
Department including telegraph peons is now under consideration. 

RBVISION OF PAY OF THE STAFF OF THE CmmENCY OFncES. 

88. *lIIr. B. M. Joshi: (a) Has the attention of Government beet! 
drawn b the resolutions passed at the last All-India Currency Conference 
h-eld at Madras? 
(b) Will Government be pleased to state, if they have granted further 

revision of pay to certain Departments under them which are similarly 
: placed as the Currency Offices? 

~ Will Government be pleased to state, if they have granted aimilar 
re isi~n to the Currency Offices? 

. (d) If the reply to (c) be intne negative, will they be pleased to .tate 
when th ~ propose to do so? 

(,.;) HITGJt., will they be pleased to state reasons for the same? 
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REVISION OF THE PAY OF SlmoFFS OF THE CuRRENOY OFlI'ICES. 

89. *Jlr. :N ••• Joshi: (a) Has the attention of Government been 
,drawn t.o the resolution No.6, passed at the last All-India Currency 
'eonference, about the revision of pay of the Shroffing establishment? 

(b) Will Government be pleased to state what they propose to do in 
the matter? 

REVISIONeOF PAY OF THE SUPERVISING STAFF OF '!'HE CuRRENCY OFFICES. 

gil *Mr. N. II. Joshi: (a) Has the attention of Government been 
drawn to the resolution No. 12, passed at the last All-India Currency 
'Conference, about t.he revision of pay of the supervising staff? 

(b) Will Government, be pleased to state if it is a fact that a revision 
of scales of pay of the supervising staff in the Currency Office was promised 
when a similar revision would take place in the Accounts Office? 

(0) Is it a fact that ihe scales of pay of the supervising staff of the 
Accounts Office has been revised? 

(d) If the reply to (0) be in the affirmative, will Government be pleased 
to state why the revision was not granted to the supervising staff of the 
Ourrency Offices? 

The Honourable Sir Basil Blackett: I propose to answer questions 
Nos. 88, 89 and 90 together. 

'rhe Government are obtaining certain infonnation to enable them to 
reply fully to the Honourable Member's questions. 

A final answer will be communicated to him as soon as possible. 

MANUFACTURE OF .PRIVATE FuRNITURE, ETC., IN THE WORKSHOI'S OF THB 

BOMBAY, BARODA AND CENTRAL INDIA. RAILWAY IN BOMBAY. 

91. *Mr. 111 ••. Joshi: (a) Will Government be pleased to state, .if 
private work is allowed in the Bombay, Baroda and Central India Ra.ilwa, 
Workshops in Bombay? 

-: (b) Is it a fact that a Foreman in -the Bombay, Baroda and Central 
India Railway Workshops has made over 200 water carts and sold them 
in the open bazar? 

(0) Is it a fact that some private furniture has been made in the 
Workshops for the use of the supervisor, employees, etc.? 

(d) Is it a fact that the matter was brought to Mr. Fraser's 'notice? 

(6) Is it a fact that no notice was taken by him? 

_ (f) Are Government prepared to enquire into the matter and let the 
House know the result? 

Mr. A. A. L. Parsons: (a) Government are making enquiries and will 
inform the Honourable Member of the result 8S soen as a reply is recei:v.ed 
~m ,the Agent. 

_ ~ to '(t). Government are not prepared, to ,enquire into -these 'matierB. 
w.hich .a.reenti.rel;y lor the Agent of· the Railway. 
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ANNUAL EXPENDITURE INCURRED ON THE APPRENTICES' HOME ON TlIlI 

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY. 

92. *:Mr. Ii. ~ Joshi: Will Government be pleased to state the annua\ 
expenditure incurred on the Apprentices' Home on the Bombay, Baroda 
and Central India Railway? 

Mr. A.. A.. L. ParsODB: The Honourable Member presumably refers to 
the Freeland House Hostel for workshop apprentices at Ajmer, .. the annual 
expenditure on which is about Rs. 4,800. 

GRANT OF COMPULSORY LEAVE WITHOUT PAY TO THE DAILY PAID STAB 
OF THE CARRIAGE DEPARTMENT OF THE BOMBAY, BARODA AND 

CENTRAL INDIA RAILWAY. 

93. ~.l . K. Joshi: (a) Will Government be pleased to state, if 
the daily paid staff of the Carriage Department (M. G.) of the Bombay, 
Baroda and Central India Railway is given compulsory leave wit,hout pay 
for one month? 

(b) Will Government be pleased to state the reasons for it? 

Mr. A..  A.. L. ParsoDB: Government have no information. Enquiries 
are being made and the onourabl~ Member will be informed in due 
~urse. 

EMPLOYMENT OF MEN IN THE Loco. SHOPS OF THE BOMBAY, BARODA AND 
CEN'.i'RALINDIA. RAILWAY ON PRIVATE WORK CONNECTED WITH THB 

BoWLING GREEN, GOLF COURSE, ET,C: 

94. *Mr. B. M. Joshi: (a) Will Government be pleased to state, if 
it is a. fa.ct that some men employed in the Loco. Shops of the Bombay, 
Baroda and Central India Railway are employed on the bowling green, 
recreation ground, Railway Institute and golf course to keep them trim? 
(h) Is it It hct that some Foremen, Assistant Foremen, Chargemen, 

etc., have some men daily engaged in their private work who are on the 
roll of the Loco. Shops? ' 

. (c) Is it a fact that the band mast,er is put down in the shop boob 
I\S an Assistant Boiler Maker Foreman? 

(d) Is it a fact that a new man has been appointpd whrse duty is to 
play and give instruction in golf and he is on the roll of the Loco. Shops? 

. (e) Is it a fact that Mr. Porter (retired Assistant Works Manager) has 
been re-engaged on Rs. 8 per day but looks more to the golf course, bowling 
green, etc. ? 

(f) Will Government be pleased to state why this extra expenditure is 
.being incurred? 

Mr. A.. A.. L. ParsODB: Government have no information. Enquiries are 
being made and the Honourable Member will be informed in due course. 

IlIPOSlTION OF DLqABILITIES UPON AMERICANS RESIDENT IN INDIA S:rMn..Ut 

TO THOSE IlIIPOSED ON INDIANS IN THE UNITED STATES OF AMERICA. 

95. *JIr. N. :II. Joshi: With reference to the reply given to the starred 
question No. 1100, on 8th March, 1926, regarding the imposition of dis-
abilities upon Americans resident in India, similar to those imposed on 



r QUESTIONS AND ANSWERS. .t,s,. 

, Indians in the U. S. A., will Government be pleased to state·the result of 
Ule examination of the question under consideration? 

The Honourable lIr. J. Orerar: I would draw the attenticnof the HOD-
ourable Member to the reply given by Sir Denys Bray to question No. 16 ~ 

on the 23rd August, 1927. 

STRIKES ON RAILWAYS • 

• 96". *J[r. B. II. Joshi: With reference to the use of the word "illegal'" 
m the Standing Order issued by the Secretary, Railway Board, on the 
27th July, 1922, under Rule 14, Part. II, of the State Railways Provident 
Fund and Gratuity Rules, will Government be pleased to state which ia-
the authority which can decla.re a strike to be legal or illegal for the 
purpose of the Standing Order referred to? 

1Ir. A.  A. L. Parsons: No legislation under which ~ strike can bEl de-
dared as illegal has been passed in India; there is, therefor". at presen' 
no such authority. 

1Ir. N. II. Joshi: May I ask how is that rule to be interpreted? Who-
interprets the rule? 

lIr. A. A. L. Parsons: I do not think there has vet been an occasion on 
whiClh we have had to interpret it. • 

TREATMENT OF RAILWAY UNIONS BY THE AUTHORITIES OF THE GREAT 

INDIAN PENINSULA RAILWAY. 

97. *]I(r. B. ]1(. JC1Jhi: Win Govf'rnment be pleased to state: 

(a) whether it is a fact that the authorities of the Great Indian 
Peninsula Railway Administration do not give any replies to 
the representations about the grievances of the staff made 
by the Unions from time to time? 

(b) if the answer to (a) be in the affirmative, what are the rea80D&· 
for not giving any replies to the representations? 

Mr. A. A.. L. Parsons: J do net know if it would be correl't to sav that 
tht.> Great Indian Peninsula Railway Administration do not give any repli.;s 
to representations made by Unions, but they have not yet recognised a,'y 
of the 7 Unions on their Railway as representing the inter ~ts of :my con· 
siderable bcdy of their employees. Two of these Union,;. t.hf' Great· rfldiun 
]'emnsula Railwav Workmen's Union, Parel, alld the Wlldi Bunder Staff 
lhlion have, however, recently been regist.ered under the Indian Trade. 
UnioDs Act and have sent a copy of thair rules and reg'.11ut.ions to the 
.Agent with a request for officia:l recognit.ion and their re u~.'1t is now under 
cc.nsideration. 

PAY.IIENT OJ!' OvERTIME ALLoWANCE TO THE SUBORDINATE STAFF OJ!' TIfB. 
, CoACHING AND GoODS DEPARTMENTS OJ!' THE GREA.T INDIAN PENm-. 

. . sULARAILWAY. 

08." *1Ir. N. II • .JOShi: Will Government be pleased to state: 

"  . (/I) whether the Great Indian Peninsula. Railway Admini~tration haa' 
.  . framed any specific rules relating to the aymen~ of . 
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overtime allQwance to the subordinate staff working ia • 
Coaching and Goods Departments and in the Cabins? 

(b) if not, what is the p!"8sent. system of paying overtime allo ~ e. 
if any, and on what basis? 

'WORKING HouDS OF THE STAFF EMPWYED AT THE WADI BUNDER GOODS 

DEP·/)T. 

99. *lIr. N ••. 108hi: Will Government be pleasl:ld to state: 

(a) the hours of attendance per day for the stail working ati tI:UI 
Wadi Bunder Goods Depot? 

(b) whether it is a fact that the staff at Wadi Bun'der is SOIDetimes 
required to work even up to early hoUl'S next da.y for a. 
continuous period of a mcnth? 

(c) if lIot, for what period. during a year they are so required to 
work? 

(d) whether they are paid any overtime allowance for such wOl'k? 
, 

WORKING HOURS OF THE STAFF OF THE ('AlACHING DEPARTMENT AND 

CABINS OF TH'E GREAT INDIAN PENINSULA RAILWAY. 

100. *Ilr .•• II. loshi: (a) W;'ll Government be pleased t.o enquire 
whether the staff work;ng in the Coaching Department and Cabins of the 
'Great Indian Peninsudc Railway are required to work ordinarily for twelve 
hours a day without any wel:lkly rest? 

(b) If they are not so required, will Government be pleased to Ite.te 
. the working hours of such staff? 

Mr. A. A. L. Parsons: I propose, with your pennissi')n, Sir, to anl>wer 
. Guestioll8 Nos. 98, 99, 100, 102 and 105 together. The information is heing 
coilected for the Honcurable Member and will be supplied to hi:n as quillk· 
Iy as possible. 

WEEKLY ~  DA,! OF THE STAFF OF THE GREAT bDIAN PENINSULA RAlL-
WAY. 

101. *1Ir. 11. II. loshi: Will Government be pleasl:ld to sta.te: 

(a) whether the staff working on the Great Indian Peninsula. Bail-
way are allowed a day's rest every week? 

(b) if not, what staff are not allowed such concession? 

(c) whether it is a fact that in order to become entitled to a .., 
01'1 a person is required to wcrk for 24 hours continuously' 

The Bcmourable Sir Georle Bailly: (Ia) and (b). I am unable to give t~ 
. HOL1ourabie Member a complete list of the classes of stile' on the Great 
Indian Peninsula Railway whc do and who do not at present get a wE'ekly 
day of rest. Generally s ea in~ workshop staff. and n.o\;t o{ the clElriclll 
staff, get a day of rest, while station and running staff cOTl!le("h.dwith. and 
·-e.ng.oged in, the working of the train services. and those en~~ed in light 
.intermitt<:lnt duties, such as gatesmen, do not do so. But the u~ion of 
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~ jll  railwaymen generally /I. weekly day of' rest is under thF consideratioD 
Of toe Government of India. 
(c) Government are not aware of any nile or practicf" to this d'fe(\t 

llfJ'LIcnON 011 FINBS ON THE STAFF OF THE GREAT INDIAN PENINSUL.\· 

RAILWAY. 

i 102. ·1Ir. R ••• .Joshi: Will Government be pleased to stille: 
(a) the different  classes of fines that are inflicted on the sta.fl' workiDg 

• on the Great Indian Peninsula Railway,! 

(b) whether the Railway Administration has framed any specifio 
rules  relating to the imposition of fines on the members of 
the staff? 

(a) ~  so, whether the GovenlInent wHl be pleased' to place su~h 

rules in the Library of the Assembly? 

(d) whether it is a fact that a person has to suffer more than one 
punishment for one and the same mistake? 

UNU'ORM OF LEVEBMBN EMPLOYED ON 'l'HE GREAT INDIAN PminrSULA 

RAILWAY. 

lOll ·1Ir. R ••• .J08hi: Will Government be pleased to state: 
(a) whether levermen working on the Great Indian Peninsula Rail-

wa.y are provided with any dress, and if so, what is the dretls· 
so provided and at what interval? 

(b) whether it is a fact that only one set of dress is supplied to 
them a year, and t.hat they have to use t.he !lame dress on 
all the 365 days of the year? 

(r.) whether it is a fact that the Railwav Administratic" requires 
the levermen to put on the same dress while on duty? 

(d) whether the Railway Administration inflicts a fine both on the 
. leverman and the cabinman under whom he works? 

1Ir. A. A. r.. Parsons: (Ia) Itnd (b). The aIlnual issue of h·et· clothing ..... 
lo )6Jlermen on the Great Indian Peninsula Railway: 

Woollen. Blue Cot.tOll Drill. 

Coat,s 1 

Trousers 1 

and one blue turban or ea.r. 

(e) Government have no infonDlLtiol1. 

(d) The Railw!1:V Administrnticn can fine tjit.her It h'verrnll.!1 (;r ,ilhillln~o 

if occssion arises for doing so. 

PWODI<1AL MEDICAl. RE-EXAMINATION OF CJIlRTAIN SECTIONS OF ,'HE STArr 

OF THE GREAT INDIAN PENINSUloA RAILWAY. 

104. ·1Ir. R .•• .Joahi: WiJI Government be pleased to ;;tl&te: 
(It) whether t.he Great Indian 'Peninsula Railway Il-uthoritiell require 

the sta.fl in certain sections to pass the periodical medical r&< 
examination in eye-!light. colour knowledge and general hyal~ 

cal fHnes!I? 

t For an6wers to this' question, ~ .. " answer printed dter question No. 100. 
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(b) if so, the reasons for such periodical re-e ~mination  

(c) when was such re-examination introduced and what led to it. 
. introduction? 

(d) whether it is a fact that the official who does not repass t,h" 
medical test is penalised either by his services being dililpensed 
with or by reduction in payor permanent stoppage of future 
promotions? 

(I') what steps do Government propose to take to stop the hardship 
caused by this re-examination? 

(f) whether the system of such periodical le-examination exists on 
.any other State or Company-managed Railway? , 

1Ir. A.  A. L. Parsons: The procedure for the peric-licllJ medic!!l re-
·examinaticn of. staff has now been made unifonn on the four State-managed 
Ibilways and il. copy of the regulations which have just hf'PU is&ued h ~ 

beel! sent to the Honourable Member. 

PRoMOTION OF 'EMPWYEES OF THE GREA'r INDIAN PENINSULA RAILWAr 

FROM THE LoWER TO HIGHER GRADES. 

tl05. *][r. B ••. Joshi: W;iH Government be pleased to state: 

(a) whether there are any' definite rules or principles on which the 
promotion ~ the lower.grade to the higher grade is made 
of officials working in several capacities in the various Depart-
ments of the Great Indian Peninsula Railway? 

(b) if so, whether they will place 8 copy of the same in the Library 
of the Assembly? 

(c) if not, whether such promotions are entirely at the discretioa. 
of the Heads of the Departments? 

(d) if the reply to (c) above is in the affinnative, whether Buch dil-
cretion is to the prejudice of many senior men? 

(e) whether the Government will see the railway authorities m ... ke 
rules and regulations for making such promotions? 

~y PACKER"! EMl'WYED IN THE FOREIGN EXCHANGE PORT OFFIQE nf 
BOMBAY. 

106. *][r. B. )I. Joshi: Will Government be pleased to state: 

(a) the number of jnward foreign parcels, containing ladies' millineq 
dealt with by the Foreign Exchange Post Office in Bombar, 
during the 12 months ending the Slst December, 1927? : 

(b) what was the value of such parcels? 
(c) what was the value 0;1' postage realised by the Indian Postal 

Administration on these parcels? 

(d) what was the amount. realised from such parcels for service. 
rendered by the Foreign Exchange Post OffIce in connection 
with the Customs work? 

(e) whether it is a fact that two lady packers h~ e been engaged 
in t.he Bombay Exchange Post Office in January, 1928, 
specially fo.r repacking parcels containing millinery opened 
by the Customs authorities? 

t For answers to this question, Bee ar.swer printed after question No. 100. 
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(f) what is the average annual expenditure required fOr maintaining 
the two lady packers? " 

(gj how many complaints about bad re-packing of parcels opened 
by the Customs authorities', were received during the 12 
months ending 31st December, 1927? 

• (h). is the extra expenditure justified compared with the revenues 
received? 

(t) if the answer to (h) above be in the negative, will Government 
be pleased to give reasons for engaging two lady packers on 
• special pay? 

Mr. K. A. Sams: Complete information is net available ~ it ifl baing 0('11· 
lected and will be furnished to the Ronourablp Member in due coun;e. 

REPORT OF THE OFFICER DEPUTED TO ENQUIRE INTO THE F ACILITIIllS 
AVAILABLE FOR THE EDUCATION OF THE CmLDREN OF RAn..WAY·· 
EMPLo:YEES. . 

107. ·Pandit Kirday Bath Kunzru: With reference to the reply given to 
starred question No. 1192 on the 20th September, 1927, will Government 
1Itate whether it has been decided to publish thr, report of the educationa.l 
officer deputed to enquire into the facilities available for the education of 
the children of railway employees? -

. Mr. A. A. L. Parsons: Copies of the report have been placed in the 
Library for the use of Members of this Reuse. It is a - le ~rt men al do ~

ment and it is not proposed to make it available for sale to the public 

OAKGROVE EUROPEAN SCHOOL, MtTSSOOBlE. 

108. ·Pandit lIi;rday Bath KUDZ1'1l: (a.) What is the total number 1)£ 
pupils in the Oakgrove European School (Mussoorie) and the expenditure 
per pupil incurred by the Hailway Board? Do Government spend about 
ODe lac of rupees annually on this school? 

.. (b) What is the average annual grant given to the two high schools 
maintained by the East Indian Railwa.y? 

Mr. A. &. L. Parsous: 'fhere were 483 pupils on the ,rnJ]s of the Oak-
grove School for Boys and Girls on 31st March 1926. In 1925-26, the ex;-
,penditure of the school exceeded the receipts from fees, a Provincial grant, 
·etc .. by about Rs. 1,34,000. which \\-as met fr0111 the rev,-:l1\lt nf the E'l.st 
. Indian RaHway. For fuller details I would refer the Honourable Memher 
~ paragraphs 41 and 42 cf Mr. Jones' report. 

(b) The East Indian Railway maintain five high schools for Indians. 

, Particula.rs of the grants made to all classes of railwil." s('illloisin 11l25-
!() wiU be found in r~ Jones' report. Information in re~. l 'i d the hi!!h 
1!chools is not availabl-e separately, but, I am obtaining it for the Honoufabll1 
Member. 
, Pandit Kilday Bath KliDzrll: With reference to th2, .l',tllt ~lle t d th.~ 

HC:Ltourable Member that the East Indian' Railwav l.a,inttn~,s fiv,e high 
Ichools. ma.v I refer him to Il rep1:v given b~ .. Sir Charles TTIl1('<; on th" 2iith 
-)fnrch. 1927. to question No. 1190, in which' he said t,hat there was one 
'high school maintained for Indian children in Bengal and one in the United 
Provinces? .  , ,i , 
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• r. A. A. L. PIr8oDB: 1 am very glad to be referred to tha.t reply; but I 
do not know that it has very much bea.ring on the stlltement I hR.ve made. 
If the HonourabJp-Member suggests that t.here is some inaccuracy in thn.t 
reply I will look into the matter, but t.he East Indiltn Hailw!I.' ooes pot ('(wer 
(JlI)" Bengal and the United Provinces. 

EXPENDITlfRE ON THE HOSPITAL ATTACHED TO THE OAXOROVE ElTROPlAx 

SCHOOL, MUSSOORIE. 

109. *Pandit Hirday Bath Kunzru.: IR there II hospit.al attaehed to the 
Oakgrove European School? If so, what is its annual expE(nditure? 18 
tbis expenditure included in the figure of Rs. 2,85,860 which was stated. 
to be the recnrring expenditure of the school in 1925-26 by Government 
in reply t.o starred quest.ion No. 673 on the 31st August, 1927? 

-:Mr. A.  A. L. Parsons: 'l'here is 8 hospital attached to the a ~ e_ 

Sehool. The expenditure on it is included in the figure mentioned by the· 
Honourable Member, but is not known separately. 

PAY, ~ C., OF TEAORERS OF TlIB OAXGROVE EUROPEAN SOHOOL, MUSSOORIB. 

110. *Pandit Klrday RaUl ltunzru: (a) How many teachers in the 
Oakgrove European School are in the officers' grade? How many teachers 
in Indian high or middle schools are in the same grade? 

(b) What al'e the salaries of the Principal and the Headmaster of the 
Oakgrove School and bow many assi3tant masters are in receipt of a 
salary of Rs. 250 or more? What are the scales of salaries payable to 
headmasters and assistant masters of Indian high schools? 

(c) Are all or any of the teachers of the Oakgrove European School 
provided with board, lodging and light free of charge? Are any other 
concessions allowed to them? Do teachers of Indian high or middle 
schools enjoy these privileges? 

(d) Is the Oakgrove School under the Government of India or the 
U. P. Government and are its teachers treated as Government servants? 
Are teachers of Indian schools accorded the same status? 

:Mr. A. A. L. Parsons: Ca) The Principal of the Oakgrf.ve· School is a 
gazetted officer. None of the teachers in the Indian ser.ondary schools 
mainta.i.ned by the East Indian Railway Administration are ~ etted officet"R. 

(b) The Principal's pay is Es. 650 plus sterling oVer!,p.a<; pay of .£25. 
'rhe Head Master draws Rs. 500 per mensem with nll()wances total;!ng 
Rs. 100 per mensem. Six assistant masters dr~  Us. 25() pH mens em cr 
ml're. For the salaries given to Head Masters"and assil'lt"mi". maRteN of 
Indian high schools maintained by the East Indian Railway o dmini~tr 'io t, 

I would refer the Honourable Member to pages 138 to 144 of the East 
Indian Ra.ilway's Classified List of Subcrdinate Staff fo: 1927, a !'Or\" ~  
which is in the Library. . 

(c) I am enquiring from the Agent of the East Indian Railway and will 
let the Honourable Member know. 

(d) The Oakgrove School is under the East Indian Railwav Administra-
tion and its teachers and those of the Indian schools maintAined by the E8sti 
Indian Railway Administraticn are Government servant.s- . 
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Paa4it Blrday Batll ~  W,ith reference to the answer given to 
:pari ~ ,ma~' I ·know whether there is any t~a her except the Principal in 
the officers' grade? 

1I:r.i.. A. t. 'atBotis': ~e Priricipal df the Oakgrove School is eertainly 
the 'only gAir-€.t.tedo'ffiecr. I sin not' quite Sul'e that I underi;Vmd wbat the 
H(lTJourable Member means by the dficers' grade. Noraro I quite cert"jr 
thnt the other masters at that school are described as officers at all. 

Pandit lIirday Bath XUDJ:ru: By officers' grade, I meant the superior 
grade. ' 

I/[r. A. 'Il .. " ~  Not to.my kno\\:Jedge, Sir~ 

'[)m.A1irimNT lbR G:tttJ;s iiTXmnm-ro 'TirE OAKG"icOfil: EtJ'itbPEAN SCHOOL, 
trss~. 

111. '~ andtt. IIiIIlIf ath~  Is a thlpartment for girls attached 
to the Oakgro'!e European School? Do the, Railway, authprities mainbin 
any school for tndimi girls? Uncit, ao ·they propose to start such aschl')l)l 
now? 

m. ~ . .I.. 't ... PitioWi: Yes; th'e O'akgrove Schcol ha,6 a department for 
girls. So far as I am aware the East Indian Railwav Administration dOE'S 
not m~tain any ~o .l ~ lely for girls, either European or Indian, but I 
Hm Ill-aking enquiries on this point from the Agent. No eoncrete proposal 
for the estabiishment of a girls' school on 'the East Indiarl Railway at the 
eo!'L of railway revenues is at present befcre Government, but the whole 
(]\lcstion of the assistance whieh 1'8iilwsYs should give t llrd~ the eduC8-
tion of their employees' ehil<ken, and the' .form which it should take, is 
b~i~ eOil'ltidei'ed bY ~rnment. . 

pandit'KIrdij' .ltJi lfiuliru: Is there any girls' departmt>Dt attachpri t" 
n l~ Indian high schcol or middle school? 

Mr. A. A. L. Parsons: I do not know, Sir. 

SCALE OF .FEES. IN THE OAKGROVE EUROPE.nf SOHOOL, MURSOORIE, ETO. 

112. *Pandit ir~y l ~th un ~  (0(.1-) Is a sliding scale of cbarges pro-
pOl't,ioned to the salaries of 'the parents or the pupils similar to that, in force 
in the Oakgrove European School applicable to Indian higb or middle schools? 
If not, are Goverriment prepared to take early steps to extend this conces-
sion to the om~rati ely low-paid Indian staff? 

(b) Are the hostels attached to the Oakgrove School self-supporting? 
Is any grant given to Indian schools for the mainten,ance of hostels or are 
the latter required to mlWt their expenditure from their oWn l'esources? 

Mr. A.  A. L. Parson,s: (Po) The fees charged for attendance at the Indip.D 
sL'condary schools maintained by the East Indian Railway JI.dminil:;trat.ion 
;11'{ in accordane€) with the rates prescribed b~' the Education :pepartments 
of the Provincial Gcvernments, and do not, I understantl, (lepend on the 
pny of the 'parents. The' whole question 6f the assistance which railways 
;;htluid give towards the education of the c1ril.dren of their etnployees a.I!d 
1'11.> form which it, should take is a.t present under theccnsideJ"9.tion of (l-ov-
t:J.'Illllcnt.. .  " , 
,(b) '!'he Oakgrove School is a boarding school and the fees charged cover 

helh 'board and tuition. The school as a whcIe is not sel ~su. ortiri . T!:w 

D 
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Jndia.n high schools provided b:v the East Indian Railway Administra.tio\. at 
Dinapore and Tundla have hostels, but I am unable to S ~- whether the 
administration makes a grant specifical·ly for t.he maintenance (f t.hehost.elo; 
as apart from the assistallce which it gives towards the maintenance of the 
schools as a whole. I um making enquiries on thiR point from the A~ent 
and will ld the Honourable Member know as early m; jJoHsible. 

PNS'fARRED Ql!ESTIONS AND ANSWERS. 

INSTITUTION OF A..."'I ALL-INDIA ACCOUNTA.-NCY BOAM. 

1. ][r. K. R. la.y.J.w': (a) -Will the Gov.ernment be pleased to iIrform' 
this House as to what has been dOlle is furtherance of the scheme of 
instituting an All-India Accountancy Board with a view to convert the 
same within three years into an Institute of AccountaDts? 

(b) Is it a fact that the whole scheme as prepared by the Special Com-
mittee appointed for the purpose is now ready? 

(c) If so, will G0vernment be pleased to inform. the::Hous,e whether it 
is going to be published, and if so, when? 

(d) Is it a fact that some European chartered accountants' have 
objected to the inauguration of the scheme? If so, do Government pro-
fJose to shelve it or carry it through? 

The HODOurable .Sir George Bailly: (a) to (0). 'fhe attention of the 
Honourable Member is invited· to the reply given by the HOllOUIlJble Sir 
Charles Innes to question No. 1097 asked bv Mr. Fazal Ibrahim Rahimtulla 
in this HouSE' on the 21st Mareh 1927. The Government of Inma have not 
yei been ablt' to undertake the ne essar~- legislation, but hopE tc do so ~  

the next September Session. 

(d) The anF\W('I' to th,' fhst PIll't .i" ill til(' lH'gai"in'. '1'!lf' i'<('cnnd part 
do .. !; not arise. 

CoLLBC'lllON OF INCOME-TAX AND SUPER-TAX. 

2. Sir Victor SI8SOOJl: Will the Government furnish a statement 
showing the munber of officialR coilnected with the collection of income-
tax and super-tax: 

(a) in Inma, 

b~ in the Bombay Presidency, 

(c) in liombay City. 

(IJ) in Calcutta City', 

(e) in Madras City, 

for the fiscal years between 1922 and 1926 inclusive, also the respective 
amounts collected and the oost of oollection? 

The Honourable Sir BasO Blackett: The figures are not available in tt,e 
form asked. for owing to the changes in'the organisation of the machinery 
for assessment and collection which hll"e· bt'eu . in course of inhodul't.ioo 
rIming the period. . 
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ES'.rABLlSIIMENT OF AN URBAN UNIT OF THE INDIAN TERRITORUL FORCE 
. IN CALCUTTA. ' 

3, Lala Lajpat If,ai: (II) Are Gcvernment aware that there is a'strong 
ft:eling of ,dissatisfaction in Calcutta as the result of the Government decision 
not to form an urban unit of the Indian Territorial Force as recommended 
by the Shea Committee's Report in that city? 

(b) Have. representations· been made to Government by the Indian 
Chamber of Commerce and other public bodies in Calcutta urging the 
speedy establishment of an urban unit of sufficient strength in that city? 

(c) Is .it If fact that the Indian Chamber of Commerce and other publIc: 
bodie~ have suggested to Government ways and means by which an urban 
unit may be started in Calcutta and maintained at very little cost to Gov· 
ernment' until adequate funds may be provided for in'the Budget? 

(d) Will the Government be pleased to state (1) what steps have been 
taken on those representations and (2) whether Government are considering 
the 4esirability of forming an urban unit in Calcutta at an early date:' Ii 
so, when and of what strength? If not, why not? 

Mr. G. 'M:. Young: (a) Govennnent al'e a ar~ that dissi'tisfaction h~s 
been expressed in seme .quarters. r 

(b) Repregentations have been. received from the Indbll Chamber of 
Commerce and tht.. Il}.!iian Assoc-iation, Calcutta. 

(c) Certain suggestions havt' been put forward by the Indian Chamher 
"f Commerce. 

(d) The Bengell Government were consulted and their reply was receiwcl 
only a few days ago, It is new under consideration, 

GRANT 011' HOUSE RENT ALLOWANCES TO THE MAn. GUARDS AND OTHER 

INFERIOR SERVANTS OF THE RAn.WAY MAn. SERVICE IN THE MADRAS 
PRESIDENCY, 

4. Mr. N. lI. ,,Joshi: With reference to the reply given OIl 

16th February, 1927, to my unstarred question No. 98(b), will Government 
be pleased to state what the Director General has done in the matter 
referred to in the question? 

, The Honourable Sir Bhupendra Nath Mitra: The Director-General h'IS 
siJlCe prepared a scht'llle which is under the consideration of the Govern-
ment of India. 

REDUCTION OF THE HoURS OF WORK OF THE STATION COMMERCIAL STAFF 

ON THE GREAT INDIAN PENINSULA RAILWAY. 

5. Mr. N. M. ,Joshi: With reference to the reply to my unstaned' 
question No. 39, given on 18th August, 1927, will Government be pleased 
to state the result of their enquiries? 

Mr. A. A. L. Parsons: The replies on the point,,; raised in thE HOllf.Ur'lhll' 
Member's previous question Ilre: 

(a) and (b). No. 

(c,) Does not arise. . 
(d) On certain Railways at stations where the duties of the Comr'i:;e'"r ill I 

station staff are of a centinu(Jus nature they are employed on 8 hour shift!'. 

D 2 
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WORKING HOURS OF EMpLOY.EES OF THK RAILWAY lUlL SDVICE. 

6. JIr. N. ](. loshi: With reference to the reply given on 
th~ 1.6th February, 1927, to my unstarred question 97, parts (b) e.nd (c), 
will o emlll ~nt be pleased to state what is the result· of the examination 
of the question regarding RaHway Mail Service employees? 

The ono~rable Sjr .hu endr~ Bath ¥iua: Orders have already j. su~d 

h) count platform attendance in excess of 15 minutes as Hme spent on dutj 
'and the sorting staff has been Ituglnented accordingly wherever justifierl. 
The question of treating similarly the att,endance of sorters of running ;:;ec-' 
tiOn!' iri Record Office;:; for f·he examination of work papers ~s under ~ n  
~ideration. 

PAYMENT BY THE GoVERNlIIENT OF INDIA OF THE SALARY OF MR. JAFARE, 
Em'OR OP TRB A£1GARH .MAlL. 

7. La1a Lajpat Jtai: (a) Has the attention of the Government been 
drawn to a speedh made bv Mr. Muh&mmad Ali &t the annual session 
of the All-India Muslim League held at Calcutta on 31st December last, 
in the course of which the speaker read a letter supposed to. have been 
written by Dr. Ziauddin Ahmad of the Aligarh Mohammad8ll University 
·and addressed to Mr. Coatman, Director of the Information Bureau, Gov-
Hnment of India, in which Mr. Coatman had been 3ske:l to pay the 
salary of Mr. Jafal'e, Editor of the AligaTh Mail. for several months? 

(b) Was the letter referred to by Mr. Muhammad Ali genuine? 

(c) Was the letter delivered to Mr. Coa-tman and did Mr. Coatman pay 
:the salary to Mr. J afare as aesired? 

The Honour.ble 1Ir. I.. .re~~  I would, refer the Hcno\lfabie Member 
to .the reply given by'me to-da;\' to the starred, lle~tion b~' ·Munshi TF>war 
S:.rnn on the same F>ubject.· 

SUBSIDIES PAID TO NEWSPAPB'Rl'l. 

8. LaI.a Lajpat Rai: (a) How many newspapers, if any, have the 
Government of India been subsidizing with a view to enlist su,pport against 
the boycott of the Simon Commission? . 

(b) Will the Government give the names of such papers and the 
amounts paid to each of them? 

The Honourable 1Ir. J. Crerar: (a) None. 

(b) Does not arise. 

EXPENDITURE ON SUBSIDIES PAID TO NEWSPAPERS. 

9. LaJa Lajpat ltai: (a) How m1.¥lh money do the Government of 
India -spend annually on subsidizing the Press? 

(b) Is the Director of Information fully authorised by the Government 
to make grants for subsidizing papers? 

The Honourable JIr. l. Orerl¥': (a) None. 

(b) Does not arise. 
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DrSSEI(lNATION OJ!' HEALTH PROPAGANDA AMONGST THE WOMEN OF lNDU, 

ETC. 

10. Lala. LaJpat :aai: (a) Will the Government be pleased to give-
information as to how many hospitals for women and maternity homes 
there are in India? How many of them are financed out of Imperial and 
Provincial Revenues and how many by private agency? 

(b) How JIlany women doctors are employed (i) by the Public Healtll 
Department, (il) by private agencies? 

(d) What steps, if any, have the Government of India taken so far to 
cany on health propaganda amongst the women of India? 

~  How much n;l.Oney, i£ any, is spent annually by the Government 
on the dissemination of health propaganda amongst women and on the 
medical education of women? . 

(e) What steps, if any, are being taken by the Government of India for 
promoting the physical welfare of the women of India? Are the Govern-
meIlt of India prepared to make a provision ill the Budget for helping 
lridia.n women's physical development clubs '? 

)[r., G., S. Bajpai: ((/) Medical administrat·ion is a transferred provinci'l f 
suhject. Government regret that they have no information as to the num-
ber of hospitals for women cr matenl~t.  homes in provinces or the S ~r '  

from which they are financed. The only hospital for women dir~ tly aidpd 
b~ Government is the hospital atta~hed to the Lad.\· Hardinge MedIC''}' 
College for wemen and the only maternity home in rereipt of sim;ilar aid if; 
thE Portmore Nursing Home, Simla. In acMition the National Association 
fC'r supplying MedJ,cal Aid by Women to the Women of India, popularly 
mown as the CoUntess of Dufferiri's Fund, which receives a substantia! 
grant from Central Revenues, runs 30 hospitals in the provinm's and in 
areas directly under the Government of India. 

(b) The Government of India do not ~ess comp!ete in onnat~on. The 
number of women doctors employed bv the National Association for supply-
ing Medical Aid by Women to the Women iii India is 55. 

(e) The Govenlment. cf India haw themselves taken n(i direct step to 
\larry on health propaganda among women; t.he matter~ as alreadv ex-
plained' abOve, is r~marily one for Provincial Governments. The steps 
tal«ln by these Gove'rnmems are summarised in the annual. report of the 
Public :Health Oommissioner with tire Government of In'dia. A copy of 
thisrepopt: as wen a~ the' report' of the Countess of Ilufferin's Fund will 
be found i jil' the Liliiary. 

(d) The Goverlllnellt of India make recurring ra~lts to the total amount 
of: 

(1) !1s. 3,70,000 to tht' Committee cf tht· Countess of Duffl'rin's 
l"\Ulil,; Qt·herwisct n ~ .ai! the ~atiol,ial. ASIIOOiatiou for su l~'

ing ~ ledjt'~l AiddJ;\'.· Womeu.to the Womin in India; 

(2)'HS;' 3;14;500' to the' Lady Hardingi' HOspital 8ndMedicai 
. Con~ e, Delhi; 

(3) J:s. 35,000 tc the C l tml 'ouullitt1 1 ~ of the Indiall Nursing A. ... S(l-
ciutioll ; 
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{4) Us. o,OOU per annum to the Delhi Healt,h School; and 

(5) }{". 5,OOll to the Portmore ~ursill  Home. Simla 

(c) The question of rendering assistance to ~l~n'sl hysi al' de ~lo
BH'nt dub!; jg ont' fcr Local Governments and Adll1llllstr'ltlOm: to comnder. 

NUMBER OF INDIANS AND ANGLO-INDIANS OFFICIATING IN THE OFFICERS' 

GRADER IN CERTAIN SPECIFIED DEPARTMENTS ·OF THE GREAT INDIAN 

PENINS"CLA RAILWAY. 

11. Mr. 11. K. Joshi: Will Government be pleased to state: 
(a) How many subordinates under each classification of Indians' and 

Anglo-Indians have been officiating at present in the officers' 
grades in the Transportation (power and Traffic), Commercial, 
Engineering (Civil and Mechanical) and Audit Departments of 
the Great Indian Peninsula Railway and since what time '! 

(b) How many vacancies in the officers' grades in the departments 
referred to in (a) occurred between 1925 and 1927? 

(c) How many of these were filled up by promotion of subordinates 
and direct recruitment from outside and in the case of latter, 
what were the special conditions under which and qualifica-
tions for which such men were appointed? 

Mr. A.  A. L. Parsons: ~  The figures (for the 31st October 1927) a~e 

as follow a : 
Transporta.tion (Power and Traffic) 17 

Commercial 9 

Engineering, Civi:l & Mechanical 9 

Total 35 

8 ~re Indians other than statutory Indians. Gcvernment have no infor-
ma.tion ho,,-man~- were statutory Indians. The period of officiating service· 
varies r~1l1 2 months to 5 years. : 

(b) 26 excludillg the Audit Department. 

{c) (1) 8 were recruited by the Secretary of State in England, 

(2) 4 were recruited by cc.mpetitive examination in India. 

(3) 2 were recruited direct. One was taken for the Commercial De-
partment on account of his special qualifications; he was a 
professor of the Sydenh8lll College of Commerce. The ot-he: 
was an apprentice in the Grea.t Indian Peninsula Railwav. 
workshops, and he was t.aken into the· Mechanical Engineer. 
ing Department. 

(4) One subordinate was permanently promoted, and the permanent 
. promotion of 5 other subordinates is under consideration. 

PAY OF THE SUBORDINATE STAFF OF THE OFFICE OF THE CmEF AUDITOR, 

. GREAT INDIAN PmmiSlILA. RAILWAY. 

. .12. Mr. lIT. II. 10llhl: (a) Will Government be pleased to state whether 
It IS a fact that the officers of the Chief Auditor's Office Great Indian 
Peninsula Raliway, are given a time-scale of pay, ~hereas the subordinates 
of that office are given a graded scale of pay? . 
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(b) Is.it & fact that the eadre of .the subordinate st&fi was last revised 
in the year 1 ~  

(p) Is it a fact that under the present cadre no less than t·wo-thirds 
of the total subordinate staff are fixed in the grade of Rs. 80 and under; 
llnd that sOme' of these men have eompleted 12 to 18 years of service? 

.• (iir'fetit'\( a~t that u'nd~t that cadre the startiD.g salary of a cadre is 
fixed at Rs. 40 rising to Rs. 60 in four years, whereas in  other Government 
offices in 'Bombay the starting salary is Rs. 6O? 

(e) Is it a fact that an average clerk in the office of the A('countant 
General, Bombay, gets a salary of the Rs. 100 after the completion of five 
years' service, whereas in the Chief Auditor's Office under the present 
graded scale an average clerk of equal status gets Rs. 60 only? 

(I) Have Government received any representa.tions from the subordinate 
staff for a better scale of pay? 

(g) If the answer to (f) be in the affirmative, will Government be pleased 
to state what action they have taken or propose to take in tht:l matter? 
If not, why not? 

AUDIT INSPECT<>RS .4 TTACHED TO THE OFFICE OF THE CHIEF AUDITOR, 

GREAT INDIAN PENINSULA RAILWAY. 

13. Ill. N .•. Joshi: Will Government be pleased to state: 
(a) The total number of Audit Inspectors attached to the Chief 

Auditor's Office, Great Indian Peninsula Railway? 
{b) How many of them are Indians, Anglo-Indians and Europeans 

and what are their qualifications? 

'(c) Is it a fact that an Indian Audit Inspector starts on less salary 
than an Anglo-Indian or European having the same qualifica-
tions,? 

(d) If the ans~ erto (c) be in the a irma. i ~, will ~o emment ~e 
pleased to state on what grounds thIS dIfferentIal treatment IS 
given,' 

(e) Are the posts of Audit Inspectors filled in by inviting o.pplications 
in the Press' or by cOmpetitive-' examination or by proIrioting 
subordinates from the Audit Office? If not, what is the 
procedure followed by the Chief Auditor in the matter? 

The Honourable Sir Basil Blackett: I propose tc reply to questions ~os. 
1.~ and 13 together. 

The in o~ation required by the Honourable Member is being collected 
_and will be furnished to him in due course. 

~  o~ HEAD RECORD CLERKS IN THE RmWAy1\tAu, SERVICE. 

14. Mr!'N. )(. JoShi: Will Governrrient be pleased to state': 

(a) whether it is a fact. that the revision sanctioned for the Selec-
tion Grade in the 'Post Office and the Railway Mail Service 
was given effect to from the 1st September, )927, ~nstead of 
from the 1st July, 1927, as was originally intended? 
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(b) whether the proposal to raise the pay of the a, ointmen~s of 
Head Record· Clerks in the Railway MSii' Service to 
Rs. 250-20-350 from the 1st March, 1927, has not ;yet been 
givtlIl effeqt, to? 

( c) if the answer to (a) and (b) above be in the affirmative. will the 
Government be pleased to state reasons for the olianp ~ 
. delay res e ~ ely  

The Honourable Sir Bhupendra Bath Kitra: (a) Yes. 

(b) Yes. 

((,) As regar1is Ca), the date of effect of the revision had to b£" adjusted 
with referenqe to the latest estjmate of cost and a ai1a-hilit~7 of funds A~ 

regards (b) the issue of formal orders has been delayed as it was first nece,,-
sar:-to settle a number of troublesome questions that arose in cODlWCtiOIl 
with the fiIling of the new posts. The orders will issue shortl). 

G,RANT OF AnYANCE INCREMENTS TO INSPECTORS OF POST OFFICES AXD 
.  - THE RAILWAY MAIL SERVICE. 

1~. ~. B. K . .Joshi: Will Government be pleased to state: 

(a) whether it is a fAct that as 8 result of the recent revision (Sep-
teqlbl;lr, 1927) of the pay of Inspectors of Post Offices and the 
Railway Mail Service, those officials wb,o have put' in m')re 
than 15 years s~r iee as Inspectors and others who were 
confirmed immediately before the revision are drawing the 
same pay, vis., Rs.lOO? 

(b) whether when the time-scale wtlis introduced in 1919, the Inspectors 
er~ given QJ:Ml increment for every two years, of service put 
in as InsPAlCtors? 

(0) whether in view of the hardship and discontent amongst the 
IpsP,e,ctoJ:s of ~o.st 061.ce.s and, the Railway Mail S~e, the 
-o, e~ent wi],} consider the question of ~ an e incrementa 
on some basis in exercise of powers unger Fundamental 
Rule 27? 

~-. ' b 'l b ¥atJIII.: {jIl) It is a·fact that those 
Inspectors whose pay o:o..tbte 31st ~ ua.t l~7, ~tl ir old scale was less 
than Rs, 160 eame to tb.e _new scaJ.e, at t~ mirumum stage of Rs. 160 in 
accordance with the. Fundamental Rules. 

(b) Yes . 

. (c) e resentati~ ls .from the men co_ncerned have been received by the 
Director General and are under consideration. 

. o r~ A  LBTl'oJ'R-WJtIlQS IN T.lIE ,1?O.ST, QF,ICES ~ BOMBA,Y. 

16. ~1 ••• f l ~  Will Government be ~~d to state,: 

(.a) . h~~~er p;rofessiQnp.] letter-wpters are lap-pointed. to work on 
thE). v8fsp.,ciahti of the o.s~ Ofliqes. in ~ombay  

b~, ~~~~~r.it .. ~ .. a ~t. tllat a,_ ~umb~t of professional letter-wnters.-
nave be'en continuously· working 8S such for more than twelve-
Kears; 



UNSTARRBD QUESTIONS AND ANSWERS. 51 

'(0) whether it is obligatcry on the part of the professioua} letter-
writers to sell stamps to the public without remuneration from 
the Post Office and in a number of cases the daily retttil sale 
of stamps and post-cards exceeds Rs. 150; 

(d) whether before January, 1927, in consideration of their free work 
mentioned in (c) above, the professional letter-writers in 
Bombav were allowed free use of a small space on the Post 
Office verandah; _. ' . . 

(e) whether the Post Office in Bombay has since 1st January, 1927, 
issued licenses on payment o-f certain charges to the pro-
fessional letter-writers; 

(I) whether the Government will consider the question of grunting 
free  use of the space on the verandah of Post Office premises 
in respect of at least such offices where it is obligatory on the 
part of the professional letter-writers to sell stamps as was 
done for many years past? 

Mr. B. A. Sams: Informatioll is iwing collected tlnd win be furnishe'{ 
to the Honourable Memlwr ill dul' caulSt'. 

HOUSE-RENT ALLOWANCE,S OF L'IIFERIOR SERVANTS OF THE RAn.wAY MAIL 
S ~~  IN BOMBAY. 

17. 1Jr. If. .'. J0s4i: (a) Is it a fact that the house rent allowance-
to inferior servants in the Post Office and Foreign Mails Division in Bombay 
was raised from Rs. 7 toRs. 8-8-0 with effect from 1st March, 1927? 

(It) Is-it. a fact that the same concession was. not extended to the in--
ferior servants of the Railway Mail Service in Bombay? 

(0) Is it a fact that. the All-Indi<, Postal and R. M. S. Conference held 
at Nagpur and the Bombay Presidency Postal and R. M. S. Conference held 
at phf1.rwal'. have. passe,d resolutions requesting the Government to extend 
or r ~j~~., th.4il. houlle. rent aU9wence in the ca,ae of. inferior s,ervants of the-
llai,lw3;r. ~~il Servict;l sirn.ilar to those granted in the Post Office?· 

(d) l t~all,'i 'ers totlIe a,bove al'S inthtl ~ati e, do the Governm,eJ;I.t 
prppose to ,reDiWdy. ~. grie,vflJlQeS anJi remove the discontent among the 
in e~r ~t ', iQ: tlIe RajlwliY, ~ S&WiQe? 
'Bre BeIlogr&ble-Sir INlupddA Bath JIIka:. (p) Yes, except thht thf>· 

dat(' of eff-ect was the 1st September, 1926, not the 1st March, 1927, 

Ib)Yes. 

(c) Yes. 

(d) Too mat.ter is under consideration, 

--~ 

M()TlOX FOR ADJOV1{Nl\[l:<:NT, 

SOt'TH AJo'RICAX LIQUOR BILL. 

lk. P;re/IidItAt,: I hS\'b! rec<:"ivl;ld the fQllowing notice, of a motiou for the 
12 'Noo:.r.sdjoUlllllnent o.f tht' House from Pandit mll.Y Naiill u ~ ..  

"I beg t-o give notice that aftel' question time I shall ask for leave to make a 
motion for the adjoUl'nment of the . bu~jne s of the Assembly. for tfte purJlA8e of dis-
~ussin  II definite matter of urgent public impol'tance. namely, the Liquor Bill, 
mt.roduced by the Government of ti,e Vnioll of South Afri('a into the Union Parliament, 
which seriously affee1s South Afl'itan Indians," 
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Pandlt lIird&y .~ KUDIl'U (Agra Division: Non-Muhammadan 
Rural): Sir, I .do not kilow whether it is necessary for me to make any 
staiement at this stage. . It will be admit.ted that the matter is one of very 
great importance. 

Mr. Presid.ent: Why does the Honourable :Member assume that it· will 
be admitted? 

Pandit Hilday Bath Kunzn: I do not know· what the ~ouse or the 
~r will do, but I thought that it would be admitted on all hands that the 
matter w;as lne of serious importance. In the first place, it concerns a 
pretty large number of our countrymen resident in South AfrieR. In the 
second place, it has an intimate be&ring on the spirit of the agreement 
.entered into at Cape Town recently by the representatives of the Govern-
ment of India and the Union Goverl'mmt. It is therefore highly desirable, 
indeed, I may say, necessary, that the matter should be discussed by this 
Assembly. This question is now before the Union Parlinment, 
and if we lose this opportunity of discussing the matter, which 
is one of great importance as I have alread;v said; we rna." not 
get another opportunity of disrussing it during the whole of 
this Session. Indeed, the Bill may have passed through all its stages 
before we can comply with the fornlalities necessa1',\' for the briftging up 
of a Resolution before this House. The entire Indian community is greatly 
agitated over this measure and has appealed to the people of India and 
to lIis Excellency the Viceroy to intervene on their behalf. I hope there-
fore, Sir, that both you and the House will agree that this is a matter 
which should be considered at the earliest possible stage by this House, 
which has the responsibility of speaking on behalf of the whole country. 

Mr. G. S. Bajpai (Secretary, Departinent of Education, Health and 
Lands): I think, Sir, the Honourable Member's statement, that the matter 
is· urgent, and of ~~li  importance, need not be .challenged, and certainly 
I do not propose to challenge it. But I would, Sir, with your indulgence, 
like to place before him, and before the House, a few considerations, 
which, I hope, may induce the Honourable Member not to press his re-
quest. A motion for adjournment, Sir, I take it, may be moved for one 
of three· reasons. Fil'St, to impress upon Government the urgency of a 
particular matter; secondly, to place Government in possession of the 
views of the House; and thirdly, to .. make suggestions to o e~ment as 
to t.he act.ion to be taken. As regards the first point, Sir, ." ... 

IIr. President: The Honourable Member is going into the merits. If 
he admits t.hat the motion raises a definit.e matter of urgent public im-
portance, and if the Chair rules it in order, the Honourable Member will 
be entitled to have his say when the motion comes up' for discussion .. 

The Honourable Sir Basil BlackeU(Leader ~  the House): Mny I in-
tervene and ask your permission for a moment to be allowed to express to 
the House-and to Mr. Kunzru the objections from· the point of view of 
diplomacy and from the point of view of the real interests of India to 
the pressing of this motion at the moment. That, I think, was the inten-
. tion which Mr. Bajpai had, to give reasons showing that to press this 
motion &t the moment might l:e prejudicial to the true-interests .of India.. 
The Government are fully seized of the views of the country at large and 
sre in in» agreement with them on t.his subject and have taken all the 
ste ~ they can take. . 



MOTION F'OR ADJOURNlbft. 59 

Mr. President: The Honourable Member is reaJIy going into the. merits. 
If the motion raises a question, the discussion of which is against public 
'interests, the Governor General may disallow it. The Chair cannot disallow 
this motion on that ground. • 

The Bonourable Sir Basil Blackett: I do not ask you to rule it out. I 
was asking the House not to press it. 

Mr. President: 1'he motion is in order and it is entirely for the 
Honourable-Member (Pandit Hirday ~nth Knnzru) to say whether he 
wishes to press it. 

Pandit Birday Hath Xunzru: Sir. in view of the great importance of 
the matter I should be verv reluctant to withdra.w this motion. If, how-
'ever, Government think th~t it would be preferable to discuss it on an-
.othl'r occasion lind would agree to give us a day to discuss it when we ask 
for it, I should be prepart'd to consider the withdrawal of this motion now. 
I do not think, Sir, that an expression of responsible opinion in the House 
on this point would jeopardise tha ;interests of India or would in any 
way imperil the negotiations that might be going on between this country 
and South Africa. 

The Bonourable Sir B'a8il Blackett: Sir, I am afraid I cannot commit 
the o ernm~nt to giving A. whole day to discuss a subject which I tbink 
it is undesirable that we should dil'lcul'ls for even two hours_ 

Mr. President: I mil' that the motion h~ in order and therefore ask 
whether the2'.lember has HlP. leave of the Assembly to move the adjourn-
ment. If 'no ~ ember object!': 

The ,lIOnourable. sir Basil Blackett: I desire to object. 
Mr. President; That :lieing so, 1 request those Members who are in 

fin-our of leave hr.>ing granted to rise in their places. 

As more than 25 Members have risen, I intimate tha.t lea.ve is-granted 
and the motion will ,be taken up for dir.cussion at 4 P.M. or at anv earlier 
botlr at which the business of the day tnay tenninate. . 

DEATH O.F 8m GEORGE PADDISON. 

The lijmourable Sir Basil Blackett (Leader of the House): Sir, before 
the ouli~ ro eeds to the business of the day, it is my melancholy privilege 
to ask this HOUSl' to pay a lal't tribut.' of respect to the late Sir George 
Paddison's memory. Since ~~e last met, this House and India and 
the Government of India have become the, poorer by the death of a Vt'ry 
highly respected and ,revered member of the, Indian Civil Service who has 
been for S0me time a ~ elUber. of this Legislature. Sir George Paddison 
made a very, great ,impression on t.he history of the relations of India with 
South Africa. In 1925-26 he ,,-ent on II special mi1"Rion, and it is I think 
lIDiversa.lly agreed that his t.act an,d patience and, the ~n~ral geniality of 
·his character had a considerab,le influenceiti leading \1p' to that satisfactor,v 
.deputation from thi!'; conntryof which he was Also a memher which went 
,·a year later under my friElDQ. and colieague, SiL- Muhammad Habibullah; 
and brought back an agreement which stands aR a landmark jp the history 
of India in South Africa. I am sure that it will be the wish of all Mem-
oers of this House that we should pay thiS tribute of respect to our lost 
,comrade_ 
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:aao Bahadur •. "Q. _Nt (NomiL\3ted: pepressed Classe!» :,Sir,it is 
my melancholy duty on behalf of the de re~sed classes ,,:hQ o~ 60 
millions of the population, to assoejjl.t,~ myself wlth the touohu.1g tril?utes 
that Itaye fallen jUl:;t no\\" from the lipf. of the Honourable- the Leader of 
the House. 'rhe death of Sir George Paddison, Sir, was a great shock 
to us. Sir George was a senior civilian officer in the Madras Presidency 
who did yeoman service on behalf of th~ depressed classes. His loss, Sir, 
is a very great loss to the community as a whole. When he retired from 
ser-vice, we never expected that he would die so soon. If there was i\ 
distinguished public servant who, in departments that touched the life of 
the masses, rendered eminent service to the State, it was Sir George 
Paddison. If there was one man in South India who gave an impetus to 
the depressed ciMses mov('ment, worked heart and soul for them, and 
sin erel~' attempted to elevate them to a position and removed conditions 
of age-long serfdom under which they were suffering and are suffering even 
to-day, it was Sir George Paddison. To every man who went up t,o him. 
Sil', he extended his friendly hand of fellowship, sym ath~  and kindness, 
Hi,; qualitiefl as Labour Commissioner were unrivalled. As a special officel" 
for 8 years in connection with revenu" settlement, as Secretary of the 
Madras Forest Committee, as special officer for investigating the economic 
conditions of the !{horids, as Protector, ·of the Depressed Classes and as 
Labour Commissioner, he had. ample opportunities of gaining an intinlate 
knowledge of the condition of the agricultural and other working classes. 
It is not· necessary here for me, Sir, to refer in detail to his intemational 
activities or to the splendid work he did on behalf of Indians in South 
Africa. Sir George Paddison was sent to South Africa iB one of the darkest 
hours in the history of Indians in that country, and he was very successful 
in preparing the way for Sir Muhammad Habibullah's deputation. Sir, 
I once again associate mvself with the tribute to his memory that has been 
paid by the Leader of the House: . 
Sir Ducy ImldIaJ (Bengal: European): Sir, I desire to associate m~'sel  

with the sympathetic words expressed by the Honourable the Leader of 
the House. As a member of the Delegation that went to South Africa to 
the Round Table Conference, I can testify to the great heart and sympa-
thetic nature of the late Sir George Paddison. He was ever ready to help 
those who wanted help, and his kindness' was in every way most pro-
nounced. He did yeoDlan service 011. the Mission to South Africa, both 
~~ l).E\. ~t tl ~eo  the first o as~ and whell he W$. on the ltound 
Table Co~ren e, and India owes to him a very great debt of ""gratitude .. 
I: am sure· th~t,the wbole of India will mourn his loss. 

Lala Lawat .ltiU(Jullundur Division: Non-Muhammadan): Sir, on be-
half of the N ationa.1ist Party I beg to associate myself with the remllrks·, 
made by the Leader of the House. If I cannot say anything more, it is 
d~le to the fact that I received no notice of this motion and therefore did 
not prepare myself. . 

.~. s. Snmvasa Iyengar (Madra;;Cit.v: Non-Mdhammadan Urban) : 
Mr. President, I desire to associate mvself with the remarks that were 
~sde by the Leader of the House. It i; an entirely non-party matter, and 
I hilly associate myself with all the expressions that have fallen from the 
previous speakers. 
Sir, ~ TAaku,rda,s (Indian 

Commerce): Sir, may I ask your leave to 
Merchants' Chamber: Indian 
associate myself and my party 

*Speech not corrected by the Honourable Member. 
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with' this motion. The work of Sir George Paddison till about two years 
back wss restricted toO the Madras Pr-eSidencv, but when the Government 
·of if,ndia;Mleoted lnim to head the Devutatloit which is now known 8S the 
Pnddi!!on Deputation toO South Africa, hisWOl'k earned all-India reputation. 
His name "'iIl alwaYR be associa.ted with the first effort made to lay the 
foundation of the subs.equent agrE:ement, snd I am quite sure that the 
~~'m ath.  of us all goeR to Lady Paddison in her sad bereave!.Dent. 

JIr. President: Our colleague ha~ left this mortal world, and I, as your 
preflident. desire to associate myself with the feelings .of regret and sorrow 
('x pressed in this House. It will be m~' duty to convey the condolences of 
this House to the family of the deceased. 

GOVERNOR GENERAL;f:o ASSENT TO BILLS. 

JIr. President: I have to infonn the House that the following Bills 
which were passed by both Chambers of the Indian Legislature have 
been aSl'lentedto b~' His Excellency. th( Governor General under th~ ro i

..;;ions of sub-flection (1) of section 68 of the Government of India ,Act : 

The Insolvency (Amendment) Act, 1927. 

The Hepealing Act, 1927. 

The Indian Bar Councils (Amendment) Act, 1927. 

The Indian !\ferchl:mt Shipping (Amendment) Act, 1927. 

The Indian Divorce (Amendment) Act, 1927. 

The Indian Forest Act, 1927. 

The Indian Lighthouse Act, 1927. 

'rhe Indian Succession Ame~dment  Act, 1927. 

The Presidency-towns Insolvencv (Amendment) Act, 1927. 

The Bamboo Paper ndu ~ry <I>rotection) Act, 1927. 

The Indian Securities (Amendment) Act, 1927. 

'The Societies Hegistration (Amendment) Act, 1927. 

"rie Indian Tariff (Cott,ou Yam Amendment) Act, 1927.· ....... 

The Indian Tariff (Amendment) Act, 1~ 7. 

The Criminal Lltw Amendment Act, 1927. 

Th;) Cantonments (Amendment) Act, 1927. 

The Indian Emigra.tion (Ame'Jldment) Act, 1927. 

The 1I1dian Income-tax (Ameudnumt) Actj, 1~ 7. 

The Aden Civil and, Criminal Justice (High Court 
Amendment) Act. 1927. 

The Lndian· Divorce (Second Amendment) Act, 1~7. 
The Assam Labour and Emigration (.Amendment) Act, 

Jurisdiction 

192'7. 



, ,A l ~i  LAID Ol\ THE 'fABLE. 

~ lA  , ~ US AND FmEMI-;X SHIPPED A'I' ::\lA,IOlt l\ll{'fS IX lXDIA Dt.::nna. 

THE I..AST TmU!lE YF'.ARS, 

'!'he Honourable SIl' George Bamy (Member fur COUllllt'rCe and Hail-
wa.ys): Sir, I beg to lay on the table the infornmtion promised in reply 
t~. a que.:;tion askl'd h.' 1J1'. Sartthhni Nemchund Haji on the 2nd Septem-
ber. Hf27 , regnrding the lIumbl'r d Indian lascars Rnd firemen shipped at 
llll\jor ports in India during the last three years. 

Port. 1924-25. 1925-26. 1926·27. 
" 

-------._----. ---------_ .. ----.--

*Calcut.ta--

Coasting trade 3,'42 1,814 2,216 
Overseas t.rade 37.249 4(1,823 42,586· 

*Bombay-

Coasting trade 524 382 36S. 
Overseas trade 22,388 ·21,1146 20,7n: 

tKarachi-

Coasting trade 

} 346 269 130' 
Overseas trade 

tAden- I 

§Coasting trade ./ 
Overseas trade . : :141 295 469-

Rangoon-
i 
I 

Coasting t.rade 2,495 2,491 2,602' 
Overseas trade 2,818 2,873 2,919 

Madras-

Coasting trade 473 ;')67 ; 494 
Overseas trade 127 81 ; 150 

I 

Total 70,203 70,941 
,----

72,651 

* The figures for ports other than Calcutta and Bombay are for the calendar years· 
192., 1925 and 1926. • 
t At Karachi figures were nat recorded !leparately for coasting and overseas trade. 
t The Aden figures also include Arabs and Somalis signed on at Aden. 
§ No seamen are signed on at Aden for the coasting trade. 

THE GOLD STANDARD AND RBSERVE A..~  OF INDIA BILL. 

DIsCUSSION AND RULING OJ' MR. PRESIDENT IN REGARD TO THE INTRODUC-

TION OJ' THE NBW BILL. 

Mr. President: ht~ next item on thl' agenda is the introduction of' 
the Bill to establish 8 gold standard currency for British India and con-
stitute a Reserve' Bank of India. Before I call upon Sir Basil Blackett 

62 ) 
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to intl'(,duce. the Bill, I should like to heal' Mr. Aney who has given notice 
of Ii point of order which he wishe;;; to raise and on .which he wishes to 
get the decision of the Chair. 

JIr. M. S. bey (Berlll' Repret>entative): ::)ir, I have given notice of a 
point of order and I mn glad that you have given me the opportunity of 
placing it before this House, before calling upon the Honourable the Leader 
of the House to introduce the Bill. The point of order is simple though 
very important. The present Bill which the Honourable Member pro-
l'os'es to introduce is one hi~h deals with re isel~ the same subject 
matter with which It Bill that was introduced by hIm last March and 
partly on~dered by this House last S~tember had dealt. :r'he point 
arist'S on account of this positioll that that B411 has been carrIed to the 
pending list of business of this House for ~his Session. Although other 
notices lapse on the expiry of a Session, under Standing Orders, noticei 
regarding Bills are carried over to the pending list of business for the 
r,ext Session. That Bill is therefore pending before this House and the 

ue~tion which you have to decide, Sir, is, as there is a Bill on the same 
subject matter pending before this House, whether the Honourable Mem-
ber is in order in introducing a Hew Bill dealing with the same subject 
matter or Dot. That is one point. 

'1'he second ,point 15 that ill dealing witl' the Bill which was introduced 
last March we have artl~' considered that Bill: several important points, 
Dnd points of principle, have been decided and the opinion of this House 
has been recorded on those points. Those points therefore, to USe strict_ 
ly legal language, are res judicata so far as this House is concerned. On 
those points this House has pronounced its opinion and so the question is 
whether the Honourable Member will be in order in calling upon this 
House to reopen the points and give further opinions on those questions 
on which it has aIt'ead," expressed its opinions last Session. That is 
another point. 

'rhe third point is this: there are certain provisions in the Standing 
Orders and Legislatiye Rules which enable Members who have introduced 
cny Rills to withdraw those Bills 'Jr allow them to lapse; those provi-
sions are devised with a view toO enable the members who for any reasons 
think it expedient to dispense with further progress of. the BiN introduced 
by them and deal with it afresh, to come in with a new Bill. 'rhose 
mles and orders can be ro er ~' observed either by withdrawing the Bill 
that is pending and withdrawing the motions of which notlee has 
heen given, or if they do not want to ask the opinion of the House on a 
motion fo"leave to withdraw them, they must wait for the rest of the 
period anI!'" see that the Bill lapses. These are the only two methods 
by which Members can proceed as regards pending matters. There is no 
third method prescribed in the Standing Orders at all. The Honourable 
Member if' taking advantage of certain Standing Orders with a view to 
c1jspe?se with le?,ve to in~r~du e the Bill being o~tained and thus attempts 
tc. stIfle expressIOn of o ~l n of the House .whIch it ~ a right to do. 
He does not want w abIde b~' the rule whlCh enables hIm to withdraw 
the former BiU. He has not the patience to wait and allow the Bill to 
ll s~ b~' efRux of time. ~is COUl'se is undoubtedly derogatory to the 
dIgmty of the House. ThIS House has pronounced its opinion and we 
nre now being. called upon to re-consider the questions 'afresh. Even' if 
thl' course adopted be. found t.t'chnically legal" I want ,the House to 
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.;consider whether it is in eonformity  with the prestige and dignity of this 
House and whether this House should be cm'reed into aequiescenee in 
-suchan improper procedure. 

These are the three points which I ,,,ant to urge and which I would 
request the nause to on~ide r. I( say that this pl"OCed'llre which the 
Honourable Meniber is adopting is also against ",hat· 'may be called t.he 
rule against repet'ition and the rule agaimrt anticipation. The rules 
.I>gainst relletition and anticipation lUlve been recognised to be the stand-
ing and important features of ~he procedure relating to the business of 
representative legislatures ·in e'Very civilised country. Theit ... constitution 
invariablvcontains provisions based on these principles in their procedw-e 
rElating to business. 'The present Bill offcnds against the rule of repeti-
t,ion since we are called upon to decide the very questions 'riiich we de-
.cided last Session. It is agaInst the rule of anticipation, because we ex-
pect that as a Bill ia stm pending here .it will come before lIS for consi-
demtion at any time within the period within which it wolltd not lapse 
:and therefore we are entit1ed to expect some oppot'tlitlity 'for the discus-
sion of those questions here. But those discussions o.re being antieipated 
ii the Honourable Member he permitted to thtiIBt upoil. us this ne,,' Bill 
.at this stage. 

These are onstit~ltiona . principles and they ha,;e been illfril1ged by the 
e.bnormal procedure t-l which the Honourable Member proposes to resort 
by seeking to introduce the Bill to-day. These, Sir, are my points of 
.order and 1 wish that these points may be discussed and your rulings 
given before the :Honourable ::\Iember is called upon to introduce the 
-new. Bill. 

'l'he HOl101a'able Sir Buil Blackett; (Finance Member): Sir, 
. on 'the quest.ion of the dignity of the House I do not think 
I need assure this House that I am as jealous of its dignity a~ 

cany one. I have been. a Member of all three Assemblies and 
this is my twelfth Session. I am in fact in a vel"\' true sellse an Assemblv 
man ana' I feel sure the House will acquit me of having among my r~
bumptuous sins .the habit of fJouting the dignity of this HOUSt'. But I 
do not think this is the moment at which to discuss or debate this ques-
t.ion whether the procedure which the Government proposes to take is' or 
ii'. not consonant with the dignity of the House. If it is so desired, a 
later CJtlPortunit.y might . perhaps be found, when we are a tuall~' discussing 
the Bill in question, for me to explain wh'y I think the courRe ('hosen !,.; 
in ~e oi dan e with the dignity of the House. On the question" regularity 
I submit. the Honourable Member has produced no evidence of any kind 
t(; show that the course which I propose is not entirely regular. If, Sir, 
you are in any further doubt on that question, I would ask vou to call 
upon Mr. Graham who is our expert in t.he question of regularity . 

. Mr. ~adai  •. ~eb.ta .(Bombay City: Non-Muhammadan Urban): 
Sir, I thmk the House IS entitled to have a ruling from the Chair on all 
the points which my friend, Mr. Ailey, has raised and 'I shall add one 
more point of order £or YOUi' ruling. Sir, if the Government th'lught that 
the !lhare capital 'Was the right cdurse, it was open to. them either to 
allow 'the old Bill' to I'Un through all its staaes in this House nnd then 
ha'Vea.WMpriate 8tnendments brought in th: other House, 01" t~ apply 
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lor the withdrawaJ. of the Bill here and aiter withdraWal, if aJIowed oy 
rt.heHouse, tu introduce ,this 'liill. ,These were .the only ·t.wo .right OOD-
.-t.itutionru COU1'8es open to Government. They1ui.ve . adopted neither and 
I fear, Sir,that t~e real l"e!'SOnwhy the Government are not coming 
r ~~ with a..motion forwiib4r&\val is their fear tha.t this House may 
,not r~tany ~ .motion; 8lld it is .therefpre that they are adoptj.ng 
,this most unconstitutional OOO1"8e which besides being an affront to the 
JIouse is also an unusual .and extraordinary. procedure. I t~ on this 
,questi(i)n the· Gb&i.:r ought to, protect the privile/les and dignity of this 'House. 

The Honouable Sir Basll Blackett: :::lir, I do not think, if we are talking 
of the dignity of the House, it .can til" suggested that it is a dignified 
t~ourse for this House ,to .proceed with.aBill ()f·Gverfiity .clauses .with an 
·aDDOImoed 'intention in aG.V8nce on the pari of the GoVermIl8ot ito ~t 
the major clauses in:tbe Bill ,altered in ; another ,place. If,we ~ ·talking 
·(Jf:the dignit.y.of:tbeHouse, I suggest that it is far safer.in dleiir.e@pingof 
-the Govemmen.t t.h811 in the keeping of 'Mr. 'Jamnadas Mehta in this 
. matter. 

: *111. :S.SriDiV&I& Iyeag&r (Madras City: l1-~luha .nl.ll. dau Ul"ba.q): 
i Mr. President, I consider, if [ may say so, thHt this introduction which 
t·.is .. ought to be made by the Honourable the l'inance -Member is /lot really 
: in order. I am not concemed with the que!'\tion of dignity so much as 
, with the constitutional i\Spect. 'rhe first point is that two Bills on the 

t
Ramp subject are to be kept pending in the House at the same time . 
• I,submit.that once this House is seized of the Bill in the l'anse that certain 
; clauses were put through, the Government is no longer in eontrol of the 
Bill and it is the Chair and the whole House that is in full cont,roi; the 
o(tovemment can no longer t.amper with the further procedure of the Bill. 
The only stage where two 'Bills on the same subject can be introduced 
and remain in the list of business would be when they are introduced by 
·different Members. Apart from that question, having regard to the stage 
which the Bill reached on the last occasion, having regard to the express 
commitment of the Government to the principle of that Bill, I submit 
it is not open to .the Finance Member, legally, technically ann from a 
'common ,;ense point of view, to seek to introduce a. difierent Bm upon 
the same subject in this Session of the Assembly. That is my point, Sir, 
and I do not see that there is any necessity for any express rules upon 
·the subject, because the rule-making authority could never have con-
templated 8uch an absurd, such a grotesque thing as this: and ther('fore 
it is uselelils to rely upon tberules and seek to .introduce the Bill if) the 
. ~y the o~rnment has done. I do not wish t,o animadvert upon thp, 
course they have chosen to adopt, but in order to determine the attitude 
of the party to which I have the honour to belong at a Jater stage, it is 
necessary for us to know, Sir, your ruling and also the nttitude of the 
'Government on this matter, and, as tue parly had. something to do witli 
it on the last occasion,I may perhaps be permitted to say that it !S lettiDg 
UR down completely. if you go back upon what was agreed to on the last 
ooeasion and introduce a new ,Bill altogether. ']'hilt itself will jll~ti y n 
.different sJtitude being taken. 

Mr_ L. Graham (ReC'retary, ~e islati e Department): Sir, Ina,y I deal 
with the last speaker first? I Imdersicand from the Leader .of the Opposi-
tion that in hill view the House has proceeded so far with the Bill that we 
nfl.vl' no power j·.o remove t.hRJ Rill from t,he Reisin of thiR HOI1!lf:. The 
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point I will put to him in reply. Sir, is that the House cannot under the 
rules compel the Government either to put the Bill down on the· paper 
again or to make any motion that this Bill be passed. When 1 say thi. 
Bill. I mean the Bill which. in the language of my friend Mr. SlWV&B& 
Iyengar. the House is now seised of. Mr. SriIiivasa Iyengar cannot drive 
Government to take that Bill to a conclusion. In that sense. I submit, 
Sir. the House is not seised of the Bill. It cannot compel Us to put that 
motion down on paper; it cannot compel us to make the motion that the 
Bill be passed. 0 

The next point I should like to deal with-I should say that the 
Honourable the Leader of the House has adequately dealt with it already-
is the one relating to the dignity of the House. I cannot myseLf imagine 
a.nything morl grotesque or anything more incongruous than that we 
should go on with the clauses of the Bill which was taken' intoeonsidera-
tDn last season with the knowledge that the Bill was going to be altered 
in the really material matter of the constitution of the Bank in the other 
House. 'rhat certainly would not be a proceeding consistent with the 
dignity of this House. 

The ..:>thep poitits, Sir, which I may be allowed to touch upon a.re those 
raised by my friend Mr. Xney ..... 

lIr. Preside::J.t: Mr. Jamnadas Mehta has made another argument. 

JIr. L. Graham: I am afraid I did not hear him. Will he please repeat 
what he sfrid? 

JIr. Jamnadas M:. Mehta.: I so.id that it was open to Government to 
come here for the withdrawal of the Bill, but they were afraid to do 110, 
because, unless the House is unanimous, the withdrawal will not bd per-
mitted, and therefore they do not ask for withdrawal and by their unus~l 
procedure are insulting this House. 

Kr. L. Graham: As regards that, I was going to deal with it in reply 
to Mr. Aney, because I think Mr. ·Jamnadas merely repeated what my 
friend Mr. Aney said .  .  .  . . 

Jlr. President: Mr. Jamnadas Mehta suggests that unless tpe HOU8e 
is unanimous no withdrawal can be permitted, and therefore tbl! Govem-
ment do not take that .course. 

Mr. L. Graham: That, Sir, is a question on which I think there can 
be no possibie doubt as to your ruling. I did not understand Mr. JRmnooas-
Mehta to mean that. I am very glad you have made the point clear. 

If we come before the House, Sir, with a motion for withdrawal, it 
will be in respect of the Bill as a whole, and I submit, Sir, that thafl 
motion which will be made under Standing Order 50 is a motion which 
can only be disposed of in accordance with the majority of thif; House. 
In other words, Sir, if the motion should be on the paper, it would' be a 
motion by the Honourable Member in charge of the Bill to the effect that 
he moves for leBve to withdraw the Bill. I submit, Sir, that the ~uestio  

which you wili have to put would be "the question is that leave be e'iven 
for the withdrawal of this Bill". Such a motion, Sir, could only be 
settled in the ordinary way by the majority of the House. I have DO' 
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brou«ht with me my volumes of Hansard on the subject. I had no idea 
~a  the questi9n would be raised to-day.. .  .  . 

Mr. Pr8s1de1l&4 There is no motion for leave to withdraw, and therefore 
the C~air is not caned upon to decide whether withdrawal can be by thf" 
unanimotis vote or by' the majority vote. The Honcurable Member need 
not labour the point further. 

Mr. L. 'Graham: I understood, Sir, that you asked me to deal with 
.hat ~in~ "  .  . 

Mr. President.: Mr. Jamnadas Mehta suggests that the ordinary course 
for the Government to follow in this matter is to ask for leave to with-
Craw, but the Government is afraid that that withdrawal can only be by 
the unanimoUlt vete of the House and therefore the Government is not 
resorting to that course. 

Mr. L. Graham: I can only reply to that, Sir, by telling the House 
that Government have no fears on that subject at all. (Honourable Mem-
berB: "Hear, hear I" "Bring it" .. ) 

Now, Sir, may I deal with the points raised by my friend Mr. Aney? 
I think I lim correct-no doubt you will correct me if I am nJt-in sum-
miDg up Mr. Aney's arguments, and they are to this effect, that the 
motion for consideraticn would be bad on the ground of repetition fond also 
on the grollnd of anticipation. I was not quite clear what he I:.iC8nt by 
anticipation. I thought he meant it would prevent us frem going on the 
Bill which was brought up last season. He is afraid apparently that we 
¢ght switch off from one Bill to the other. It seems to him that we 
are trying to run two horses along the course and putting our money 
on the winner. We do not propose to do anything of this sort. The 
position will be made perfectly plain by the He·nourable Sir Basil Blackett 
when he moves for consideration of the new Bill. He will then say-
in .respect 0I that I am not going to anticipate him exactly-he will then 
say that we do not pre·pose to proceed with the old Bill. It is a !ive Bill . 
. We have not killed it; only we might almost say that it is in a &tate of 
• !luspended animation, suspended because Government de.. not propose to 
make any mo-tion in this Session in respect of that Bill. Therefcre, there 
can be no question of anticipation. That Bill is not omin~ up again. 
ThiB House has Been the last of that Bill. (An Honourablo Member:, 
"Has it?") This House has seen the last of the Bill which W83 takp.D 
into consiaeration in September last. (An Honourable Member: II We 
have heard many last words .. ') 

I now take the point of repetition, Sir. I understood my friend to 
argue that this was purely a question of interpretation. He did not S8y, 
as I understood him, that the rule against repetition applied. He aid tiO' 
quote the rl1~  against repetition as it is contained in the Legislativ€. Rules 
of this Rou!'::e, and I would ask your permission, Sir, to quote it. It is 
not a rule, buL it is a Standing Order, Standin~ Order 31. If Honourable 
Members turn to the Standing Orders, they will 'find it B·t page 105 of the 
Manual at the beginning of that Standing Order-I do not think I need 
read the proviso, but I will merely read the first passage: 

"A motion must not raise a question substantially identical with one on which 
ihe A'INIIlbly haa given a decision in the same _ion". 

B 2 



[d._ Fn. 1918. 

[M.r. L. Graham.] 

Now, Sil', I do not think it is Recesnry fflrIWl roiNiidad the liGUle 
~ it-but it is necessary for me to sta.te that we Me. ROW: .~..a dUlerent; 
'Session, t,hat the ROlHle was,prorogued on some ilate in September as ~ a.r as 
I remember. It is not disputed t.hat this lIouse was ,roroga.ed, anat~t 
a. new Session was convened bv the Governor Gellerli.l in ~er ise of' his 
powers. Now the extent, Sir, to which the nile against'repetition appiies 
in this Hause is in respect of questions raised in the·same ·Sel!ision. 

Ont: lllore point, Sir. I think it is in reply to my frielld Mr. A.Itt-
tha.t is, as regards this question of parallel legislation. It seems to be the 
ioel!. that w(,. from mot.ives of fear or some other disl'epIltable metivea, 
'have discovered Mme Dew- COONe af 'Il.ction. ,Would it, ·Sir, ISUTpDse' iIle 
House very mach ,if I 'were 00 ~ that ·thiS·is 'Dot·the 1h&t ooeasioo Gn 
whieh pal'8l1el legisillitioo 'has been ~be ore tbisHouse? I had. ~ted :to 
deal with thir; point, if at all, on the moticn for cm:1Iicleration. 'l'herefore, 
Sir, the Huus£, will excuse me if my researches have not been quite so 
complete as I would 'hBve·witihe'd thiIDJ. to 'be, but I have >here one case 
which I think is a gooij ease. ·lam very sorry . thAt· ooe 6f the protagoniits 
in that ;:ase is not in his place to-day. I -refer to the H-onoorable 'Sir 
Hari Singh Gour. But on a certain occasion-I have the dates here-in 
September 1'922 in 'Simla, the :Honourable 'Member brought forwahi one 
of those startling Bills of his by which be proposed at a stroke tOT6IDOVe 
the objection to women practising at' the Bar. Well, the House' gelleraHy 
being in fa.vour, he received their pennission to introduce his Bill. In 
the following Session in Simla he made his motion for Select Committee. 
Now, Sir, with due respect to the HonourableSirHari Singh Go1l1', 'th'at 
Bill of his l~ not very well drafted and in fact itreaily did n6tset out 
to amend th(" Act it was concerned with a.t a.u. 'He proposed merely to 
ins.ert an amendment in the Legal Practitioners Act and 'thri.t WBs not 
going to effect his purpose. The attitUde whieb Government 'took up was 
that we entirely agreed tha.t it was quite wrong ,that women should :-be 
debarred from pl"lLctising and we would do our best to heip ,; him bUt we 
l.lOuldnot do it 'on his 'Bill"as it was the wrong Bill. It'was a 0.1e wmd 
Bill, I might almost sa.y, because it merely altered' the defi.nition of 
"person" in a certain ·Act. Now, . Sir, 8S I 'say, Government were 'Bt> 
ususal sympathetic. SirHari Singh Gour,however, was not to be deceived 
'by professions of sympathy on 'thepa1'tof 'Government. He therefore 
pressed his motion for Select . Committee and his 'mo'bion wss c,amed . 
. The Bill was referred to a -Select Committee. 

' ~. PHaident! On the undertaking given by Government. 

Mr. L. Graham: Government, Sir, had said they would be l,repared 
to introduce D Bill of their own. 

JIr. !Presldent:'And tha.t Sir HariSingh Gour need not convene It meet-
ing of the Select Committee. 

Xr. L. Graham: I do not think I find those words, Sir, but that is .DoG 
'1;he point in any case, if I may be allowed to say so. 
m. 'Preaid8ll\.: I do not wish to interrupt the Honourable Member, 

hut I should like to point out tha.t the procedure adopted in conneetion 
with that Bill had the unanimous support of the House and the Select, 
Committee 'VBt' Dot conv(,DM in pnrsuance . of the Ilndertaking given bv 
l}ovf'mmE'!nt. 
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KJ. L. Grabam: Might I be Mlowed, Sir, to read the words of Sir Ha.ri 
Siagh, Gov··on iita.t oooasion. IIIIldleave the Boase to draw its own oonolu-
siou1. 
"May I .. , B\r, (laid Sir Karl Sinp Goar) iDterpoee .. this stage of the dew.. 

to· Jain.. ppaiticm witoh NferaUe· to ..... ... faIleB from the ~le 
1 r.~on in n  The motion before this House is for refer8JlC& of. m,y Bill to a. 
Select Committee, IIoIld under the ruling 01 yours, Sir, this HOuH, if it adopts Diy 
motion, will only commit it.aelf to the principle of the Bill, namely, that. W'Om811 
sbonld be as· eligible ~... at; tile :a-ai' _. The. Bill wiDtIieB ge to the 
Select Committee. If a t.l~  upon that principle, the GoverJJJDent introduce a measure 
giv,ing ttffect-to the principllt ~. biY trus ~j I ..... DOt OOIlVI!D8 a mseting 
91' t~ Select Committee, IIoIld in that cue the Government lWIUure will replace m,y 
JDIIIMIre. " . . 

.,. ~~.  Will the Honourable Member. reaer the last few sentences 
of Mr. Tonkinson's speech on behalf· of yernm~  

Mr. L. Graham: It is a very long speech. I do not know if the House 
",ill follow, it. 

Mr. PreIIideat.: 11 he will onl." read that portion which refers to the 
undertaking given by Government. 

Kr; L. Graham:' I thought we were concerned herb with procedure and· 
j)rncti('e. But if ~l derta rin s are required I will see what I can W>. Per-
hap,s the Honourable th~ President means the last words on page 2580: 

"I,f, this Assembly accepts the principle that women should be as eligible a8 men 
for enrolment in. all grades of. l~ praotitionere, then Government is prepared to 
~.a t a Bill which will really give dect to this Bill. Sir, I suggest that, if Dot 
Honourable friend will a.gree, sUllh ·an opinion could be obtained upon the motion n01J 
',elore thl' H08lle. If it is decided on this motion to refer t,hi! Bill to a Sell'Ct Com· 
mi~, t.hat Select Commif,tee need not meet." 

in other words, Sir, parallel legislation is possible: 

"and I.he I&f:!ceptau(le of thl! motion now before the House ,]ould be regal'ded merel7' 
;oS an ~ ~ tan e of t.hll .principle !'O. which I ~a e  referred. o ernm~nt would then 
draft a 13ill' and would mtroduce It III the Legislature as early as posslble." 

WeU, Sir. tha.t is actually what happened. There were before the 1.egisla-
roure two Bills, both alive, actually in the same Session. It is perfectly true 
that. the. Select COWlllittee nevel: met on Sil' Hari Singh Gour's Bill but my 
P9int, L<; t.hat Sir lIruli Singh @ow's Bill was very much aliv-.just as the 
H;onourable Member is very much alive-and had the Governmenli shown the 
least intention of flaggmg" Sir Hari Singh Gour would have gOlle on witb 
hi!; Bill. But nctualh' there were t,w,> Bills before the House on the s&p1e 
subject at the "arne time and that is thf) 'only purpose for which I cite this 
particular case, beca.use we were told that we were inventing. some n '~' 

kind of wicked procedure for defeating the wishes of the House. 

I must a.pologise for the long speech I have inflicted '.lpon the HOU8e. 
I trust that I ha.ve dealt with the pointe raised by the different speakers to 
thtl bt:!st of my abilitJ. I sa.y on'the ground of· repetition, the rules are in 
')W' fa.vour because it is a. new Session. The ground of anticipation ('annot 
"riRe. because we definitely say we are not going to make Imy motion about 
t,he old Bill; and on the ground of practice, I have cited a precedent. Ail 
regamf: the dignity of. the House, I think that Sir BR8i1 BIRekett may 
safe)." be constituted its custodian. 

Sir ~tamdaa Tbakurdas (Indian· Mercha.ntil' Chamber: India.n 
(JOlllmerce): Sir, the legal aspect involved in this procedure whieh the Gov-
ernment of India. now wish to follow in this H011se hAl" heen Imfticientl:v 
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discussed bv Honourable friends of mine who understand that part of th.· 
procedure ~lU h better than I do. "l do not wish ~o say anything on thai; 
part of it. But I do wish, Sir, to draw the attentIon of t~e ous~ to t~  
dangerous precedent that is being set by the o ernmen~ m allowmg thlll 
motion to go through. 

Mr. PresideD\: There is no motion before the House. 

Sir Pursho\amdas Thakurdas: In allowing this procedure to b~ followed, 
Sir. I have not.ed from my Honourable friend Mr. Graham's speech that 
the Government are not afraid to apply for permission to withdraw the old 
Bill. The question, then, that I can very well ask, is why don't the,. 
~ ly for withdrawal of the original Bill? 

The Honourable Sir Basil Blackett: I would suggest tha.t the only quell· 
tion before the House is whether this procedure is regular or not. 

Sir Purshotamdas Thakurdas: I know, Sir, what the question before the 
House is. I also feel that those who do not wish to take part in dillcussing 
the legal'spect may be allowed to pu," the practical point of view before 
the House. The precedent cited by the Honouni.ble the Secretary of the 
Legislative Department refers to what I may calla. comparatively minor 
Bill. The procedure that is sought to be followed here is not on the same 
fours. In this case there ilil a· Bill which was introduced, was reported 
upon by a Joint Committee and was considered also by this House. In fset, 
we went through several clauses of the Bill. Government then, for rea.BOD.8 
which I need not repeat here but which are known to every Member of this 
House, thought fit to stop further progress with the Bill. Fresh instruc-
tions were taken from quarters that need not be mentioned and Govemment 
now propose to have two parallel Bills There is no precedent for this in 
Sir Hari Singh Gour's Bill at all and I feel that the right course, if I may 
say so, the straight course, for the Government would be to apply for leave 
to withdraw the ori~inal Bill and then the Assembly may allow the Honour· 
able Member to introduce the new Bill. Sir, the Honourable the Finance 
Member has assured the House that, as far as the prestige and reputation 
of this House is concerned, and as far as jealousy for the privilege of the 
House is concerned, nobody can excel him. I wil1 take him at his word 

Mr. President: Not even the Chair? 

Sir Purshotamdas Thakurdas: I think, Sir, he was only referring to 
Members on the floor of the House and not to the Chait. 

The Honourable Sir Basil Blackett: I do not think my sta.tement was 
put in such boastful language. I said that I can safely be trusted to be 
tlolicitous of the dignity of the House. I did not claim to be more solicitous 
than my many superiors in that art. 

Sir PunhotamdU Thalmrdas: I will  allow the Honourable the Finance 
Member to be as modest as he likes. I wish to ask him in that case, wliy 
does he not fall in line with the wishes of the House which have bepn ex-
preB8ed from the non-official benches and the wishes at least of the Indina 
commul).ity as a whole 8S reflected throu~h the Press and the platform till 
now? He !'.8.y!'. he is not afraid toO apply for  withdrawal. . 
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The Honourable Sir Basil Blackett: I would ask you, Sir, whether all 
-thill is in order. I have not taken the opportunity to debate in full the 
reasons for and against my course. 

Mr. Preaident: I have no doubt. that Sir Purshotamdas Thakurdas is in 
order, as the question of the propriety of the procedure is under discussion . 

. Sir Purshotamdas Thakurd.as: .l am much obliged to you, Sir. It is en-
couraging to have that from the Chair. I will say this, Sir . 

The Honourable Sir Basil Blackett: I would ask you, Sir, before this 
d(')oate proceeds further, whether it is· your intention to rule whether 01' nol 
the ~edure which the Government propose is regular or not. If, in 
addition, you propose to rule that th~ procedure is out of order because it 
is not regarded by you, Sir, 8S appropriate, I submit, Sir, that that is a 
matter of opinion and is not really thd question that is before you or the 
House and that you should, Sir, confine yourself, to the first duty. 

1Ir. President: Mr. Aney has already raised the question whether the 
procedure proposed to be adopted by the Honourable the Finance Member 
is In keeping. with the Parliamentary practice. 

TIle Honourable Sir Basil Blackett: I ask whether the Chair has got to,. 
give its decision on that point. 

Sir Purshota.JQdas Thakurd&s: I venture, Sir, to ask the Honourable the 
Finance Member to consider.in all seriousness whether the attitude that he 
now proposes to take up regarding the new Bill is really in keeping with 
his solicitude for the privileges and prestige of the House. He is now, Sir, 
trying to introdUce a Bill whieh is practically analogous to his original Bill 
even though he got a Joint Committee to work on that oJiginal Bill and 
this House to consider several of its important clauses. The straight course 
for him would be to apply for withdrawal of that Bill, clear the way, and 
then ask for leave to introduce his new Bill, which, as a matter of conven-
tion, would in the ordinary course, I take it, not be refused out of sheer 
courtesy. He is now trying to force a new procedure here and I think that 
those who are jealous of the privileges of the House should say to him that 
this is irregular and that they cannot agree to it. I feel, Sir, that I am 
likely to be misunderstood when I take up this attitude and I want your 
permission for one minute, Sir, to clear this up. Whatever my differences 
regarding the merits of the original Bill or  of the second one,-I am not 
concerned with them now; I know that one will have opportunities to put 
one's views before the House on that--I say that he is now introducing a 
new procedure which I am afraid Government may have to regret very often 
in the future and which certainly is an insult to this House, and if I may 
say so, is a mockery of those who spent months in the Joint Committee con-
sidering the original Bill. I therefore cannot sufficienlily deprecate the 
p<?Iicy which the Government now seek to follow, and I hOpe that ~u, Sir, 
will rule this out. 

K1lIUIb1 Iswar Saran (Lucknow Division: Non-Muhammadan HuraI): 
,Sir, I submit that this question can be discuBBed i~hout any feeling being 
imported infO the discusSion. What is the positic.n that you find at the 
present moment? No one will be prepared to· dispute the fact that there 
is a. Bill which has been brought over from the last Session. That Bilt 
has not Deen withdraWn. That; Bill will not be withdrawn: till the House 
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all~ Government to withdraw it.· The Bill is alive. What the Secretai,t 
of the Legislative Department says is this, that the Houle cannot compel' 
the Govemment to go on with that Bill, as indeed the HO\1se cannot eom. 
pel any non-official Member to go on with a Bill. What t1itl Bouse can 
say to Government or to a norl~o ti ial Member iIi this-position iii, "We' 
are not going-to allow you to play with us and to introduce a.nother· Bill 
on the some. subjeot. while your fonner Bill is still before us". If we are 
to accept the interpretation of Mr. Grahanr, we would b" in a moat; 
awkward position. Let us assUme, Sir, that a Member of Governmeni 
-I wish to assure the Mettioers of Government that I am referring to-
GOvernment because it. will tie convenient for the purposes of my mus'-
t,ra.tion~introdu es a Bill to-day. That Bill is before the House. That 
Member for _ som£i reason retires or withdraws and another Member tllkel'l· 
hiR place. He says, "1. have looked into tHe Bill which has been introduc-
ed. It is not one for which I veiv much cam. I' should like t,") HiL\te· 
another Bill". He then· comes and'introduces another Bill. Let us take 
an' extreine case. Allbtlier Member succeeds him and savs. '~oth tbeB& 
Bills are rotten; they are not up to much; I will introdu~e ·a third ill ~. 
'Are we to understand that yOU can have as manv Bills in this ou~e af; 
nne and the sa.me time as it pleases Govemment to 'iritroduce? Mr. Gralui-m 
referred to the case of the Bill whirh was introduced by Sir Han Sin~hl 

('TOur. Let me remind him tha.t two wrongs do not make one right. 

111'. S. S!iDiVUII.' tyeDgar: No point of order was decided thel:_ 

M11D8hi Iswar Saran: Was this question decided then? And assuming 
tha.t the House did decide it, I submit with all respect to you, that you' 
Clill reconsider what was decided a.t tha.t moment. I submit, Sir, lhat it 
is II very important question of principle which we beg you to decirle at-
the present moment. We are not concerned here with the merits of the 
Bill at all. It may be that the present Bin which the Honourablp I,he 
Finance Member wishes to introduce from every point of view may be an 
incomparably supelior Bill to the one w€ already have. Even then I would 
maintain t.his, Sir, with all respect, that the previous Bill having been· 
introduced and not having been withdrawn by the leave of the HOURC. is· 
still before us and you will not be plee.sed to nUoVl' thp. Honourablp the 
Finance ~mber to introduce this Bill. 

If I am not very much mistaken, the Honourable the Finance Member 
I ReelllS to be in doubt whether it is open to the Chair on the 
P.ll. present, occ.llsion to decide this question. Sir, I speak with' 

great respect to the Honourable the Finance Member, but if the Chair 
is not going to decide it, what other aut.honty is there to decidp men 
points that come up for consideration? 
The B.onouzable Sir BasIl Blackett: If the Honourable Membel' wilt 

allow me, the question that I put was, not whether it was open to the 
Chair or not open to the Chair to decide on the regularity of this procedure. 
Obviously it is open, obviously that is the duty of the Chair, and obvi(lUsly 
no Member lias any right to dreide other than he whether or not a pam.· 
cuisr procedure is regular or in accordance with the· Standing Orders; . 
But the question whether this course is or is not consonB1lt with the; 
dignity of the House-questions cif that sort are, I submit, matters of' 
opinion on which it ig not at tlle present moment the QUtiy of tHe·Chair-
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to express an opinion or to decide. What the Chair is asW to decide is 
the question whether the introduction of this Bill at this moment is a. 
regular procedure or not, and that is the, question which I think is before 
the Ohair. 

lIfIitndiii IsWV 8&riD: Certainly, and that is the qU8s11ion which, L was 
trying to argUe aeoording to my own lights, whether the ono~ble' the' 
Fiimnce Member should be allowed to introdUce the Bill, in view I,)f the 
fact' that another Bill on the same question has beeJi brought over froJn 
the last 8'ession and hus not been withdrawn. That is the point which yoU', 
Sir, have got to detennine. Mr. Graham, has said that tbe House may 
take it that' "we shall not prooeed with the last; Bill and the HwS8 ~ 
Been the last of tliat' Bilt" I do complain, agaiJist this prooedUl'e on tliel 
pan of GOvernment. Thev, I think, ought to set UB a betlier example, 
he~' ought to take tbe leave of the House before witihdrawiJig it. Instead 
of dbing that, in an indirect manner tliey willh to db what they are no. 
rrf-pared'to d,!l for reasons best mown to themselves in fibe manner ",bicl\> / 
is recognised by the rules. I thererol't' Submit that they should' ~l. t with-
draw tile Rill;, and having withdrawn the Bill they have to ask your jler-· 
mission and the penniAsion of the House to introduce 8 fresh Bill Record-
ing to t,he rilles on the subject. H they are not prepared to iIo it, then T 
submil. ,vou shoulcl be pleaAed to hold that they are not entitled to intro-
,iucf' (mother Rill as long R8 the fil."8t Bill is before the House and hlls not 
been withdrnwn. because I subnnli for your consideration thai t.his will b~ 

,) ,'erv (l!mgerouA procedure if we accept it. There will be 110 end of nilJA 
,,-hieh we mnv have on the SaIne subiect at one and the same thne: we 
may hay£, hvo or three or as mony Ri11s as the Government pleases. T 
submit it, is realty not in keeping with the propriety of the rules and the 
soundnesA of procedure thAt should be observed. I therefore submit that 
the Honourable the> FinanC'e Member should not be allowed t intl' au ~ 
his Bill. 

lIr. PreSident: Th£' questiou raised hIlS, in my opinion, two aspeuts. 
The first iii whether the method adopte.d by the Finance Member in deal-
ing with the Reserve Bank Rill in the Assembly so-violates the pro- Ii 
prietiel> of tIl(' HOllS£' fiR to CO,nstitute it an abuse of its forms and pro-f f 
eedure. The second is whether the new Bill in so far as it provides for 
a S;hareholders' Bank as against the decision of the Assembly in favour ./ 
of a State Rank is not barred bv the rule of repetition contained in Stand-
ing Order 31 of tbe Manual. On this o;econd point, my view is that, UD-
I,CSi .a .motoin asking the As~embly t.o consider the cl'ause in the new Bill l 
proVIdmg for a. Shareholders Rank IS made by the Finance Member, the, 
ba~ arising, if ftt RH. from the rule against repetition does not operate_ i 
It IS, .therefor(>, not necessnry for me. at this ~ta e to consider. that question, ! 
'lDd, mdeed. I do not propose on thu:; oocaBlon to SflV l'lDvthmg nmre thrm 
what; iR Rt.rict,Iy necessary for thf' pllrpoRe in hnnd.· .  , 

Coming now to the first point, if. is nccessaIT for the Chair to bear in 
mind the previous history of this piece of legislation in order to decide 
heth ~r the method now proposed by thp Finance Member violates the 
proprieties of this House. It will be rememhered that the Finance Mem-
her introduced his Reserve Bank Bill in thf, Delhi Session last vear •• nd 
it was then referred to a Joint Select Contmittee of both Houses. 'That 
Committee consisted of 30 members, and held its sittings for several iiaVR 
at different places. The fight between Government Imd non-official 
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members on the Committee centred round two important matters; (1) 
wbether . the Reserve Bank should be a State Bank or a Sha.reholders' 
Bank, and (2) what should be the constitution of the Board. On both 
these points Government lost, and the Finance Member made his Minute 
of Dissent on the Report of the Joint Select Committee. The Hill,· as 
reported: was presented to the House for consideration at the Sim;a Ses· 
sion,and after nearly three. days discussion on that stage the Finance 
Member, on behalf of Government,accepted the recommendatione of the 
Joint Select Committee in favour of the constitution of a State Bank as 
3 concession to non· official view, at the same tim:e making it quite df<t\r 
that the lJouse should come to some reasonable understanding OIl tho 
question of the constitution of the Board. The Bill was then considered 
clause by clause and the first seven clauses were passed by the House, 
including the clause regarding the State Bank. , The eighth clause rega.rd-
ing the constitution of the Bank .was being considered on the 1st Sept.ember 
when the House adjourned to the 2nd September. When the Houf,e reo 
assembled on that day, the Finance Member requested the Chair to !ld·· 
journ further consideration oftha Bill to the 5th September, in order to 
enable him to come to some understanding on the question of the t~on  

stitution of the Bank with the various Party leaders in the House. Tbis . 
request was granted, and the House again .met on the 5th September, 
when it. was found that Government had not included the item on the 
agenda, nor was any explanation forthcoming why that was not done. 
At the following meeting of the Assembly on the 8th September, t.he 
Finance Member made a statement of the next week's business, and 
announced the decision of Government that they had no intention d pro· 
ceeding further with the Reserve Rank Bill "at present". This announce· 
m'ent was resented bv the non-official Members, and the whole oj the 
Swaraj Party left the' House as a protest. On the 13th September, when 
the House reassembled, a motion censuring the Government of 1n(liafor 
'withdrawing the Reserve Bank Rill from the consideration of the Honse at 
that stage in that sudden and abl'llllt manner was discussed and ('amed. 
In explaining the -attitude of Government on that motion, the Finance 
Member expressed himself thus: 

"I entirely agree that Government have no right to withdraw the Bill without 
oominll( to the Honse. If Kembers of this Honse are of opinion that an affront was 
offered to the House, 1 can only say on behalf of Government that no such affTont 
,..as desired or intended, and 1 am very lIDrry that any imnression of that sort should 
have gone abroad. As regards the withdrawal of the Bill, what Govemment have 
done ill to come to the conclusion that, in view of the time available during this 
Se.sion and the complexity of the problem still to be solved, it was not desirable to 
attempt to oomplete the Bill this SeesiQJl." 

This is the history of the Bill which the Chair has to bear in mind in 
deciding whether the method which the Finance Member now proposes to 
'adopt violates the proprieties of t}js House. The Finance Member ~
poses to·day to introduce a new Reserve Bank Bill. Under Standing 
L-Order 4(2) of the Manual, the old Reserve Bank Bill is still on the pend· 

/-1 ing list of business; it has neither been withdrawn, nor has it lapseol by 
! efflux' of' time. It is no doubt true that the mover of a Rill is entitled to 
drop it altogether in the sense that he makes no further motion with 
regard k it; but if he drops a Bill and proposel!! to introduce another in· 
Rt.f!rut on tbe same !'\ubject, what shoultl be the correM; procedure for the 
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Member tu adopt is a question which the Chair has got to consider ill 
this cpnnection. 

I have taken some trouble to. ascertain the practice of the Houso of 
ComPlons in m:atters of thif! kind, and though I have not been able t.() 
fnd any reported case which is on ail-fours with the case we are ('"nsider-
ing, there are cases which, if they do not bear materially upon this ques-: 
tion, certainly illustrate the principle involved in it. A Member who has 
introduced a. Bill drops it himself, or is required to drop it, either because 
he is not sat~ed with its provisions and desires to make material altera~ 
tions in it, or because the Committee to which the Bill has been referred 
recommends such radical alteration'S in it as to. constitute it entirely 1\ 
difierent Bill from that which has .been re~ a secORd time by the House. 
and committed. 

In 1873, the mover of the University Test (Dublin) Bill made material 
alterations in the Bill as introduced, and the Speaker held that the Bill 
.. hould be withdrawn with the leave of the House and. a new Bil.l i:u.trodueed. 

In 1878, when the order for the second reading of the Hypothee (Scot-· 
land) Bill was read, objection was taken that tbe Bill hl}d been flO trans-' 
fomed as virtually to amount to a new Bill. The Speaker ruled that the 
Bill should be withdrawn with the leave of the HOUI¥l, and A new Dill 
wbstituted. 

These are cases where the alterations had been introduced on t.he St,If: 
authority of the Member who had introdueed the Bill, and not. by 1\ Com-
mittee of the House. 

The Partnership AmeI¥lment Bill, 1866, was committed pro forma, 
and a great number of amendments were proposed in the Committee whiCH 

so changed the Bill as to transform it into an entirely new BilL 

The Tithe Rent Charge Recovery Bill of 1899 was m'8terially altered 
by the Committee to which it was referred, and the Speaker in both C:IRes 
unhesitatingly affirmed that the practice of the House had been in CHses 
of that kind to withdraw the old Rill and then to introduce A new Rill in 
the amended form. 

In the University Test (Dublin) Bill, above referred to. the Srea]{er 
expressed the pmcti.ce of the House in these terms: 

"There is no principle more' clearly laid down in this House than this, When'-
Member has introduced a Bill to the House, it ceases to be in that Member's hand. 
and passes into the possession of the House. No essential alterations in that BiD 
at any stalle may then he made without the distinct order· of the Honse. I may 
remind the House that that principle applies with special force when the House 
pr<lPORPS to 11'0 into Commit.tee pro forrrw on a Bill in Miler to meet the objection& to 
that Bill raised on the second reading. Upon those occasions, it is clearly established 
that no "Iterat.ion can be introduced in a Bill inconsistent with the general character 
of the Bill. The House has clearly laid down a clear course for Members to take if 
they desire to make any essential alterations in t.he Bill. of which they have charge, 
at any stage. That course is to ask the leave of the Hou.sa to withdraw the Bill and 
to present another instead thereof. That is the pl'oper course to take, and that ill 
the course which, as I understand, thl' Honourable MembS!" proposes to talte." 

The case that we are considering is further eomplicated l:y ressoll 
of the fact that the old Bill, which is still pending-, has not, only been 
OQDsidered in the Committee and reported upon, but also the consideration 
of that Bill, as fliported by tbe Joint Select Committee, has been aporoved 
by the House and decisiona on several clauaes reached. The Finanee 
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Member, by proposing to introduce his new Bill on the same subjeotiL 
GeaVOlUll, in eifeot-, to make mMerial: alteraAioDa, n05:80' much, in' the 
old Bill as introduoed; but in the Bill as amended by tile Joinb ~l~ 
Committee; and. furthennore, in the decisions already  reached by the· 
House. .  . 

The rule of practice enunci"ted. by the Speaker of the House of Com-
moDS' iiI.. the tmges above ~ ~, applies; therefore, with. greater' force 
to this C8ge. If the P'insn.ce Member had chosen to contil!l.U8 the old' 
Bill; be ",mId not have made any motion asking the, Assembly to tecon-
sider its· decision in· favour of the State Bank 11.8 against the Shareholders' 
Bmik. Ib cannot be· argued tha.t the rule sga.inst repetition applies in-
motions made Juring the same Session, and, therefore, there would be 
no-objection 00 the reopening of! the question. of State "8. Shanholders' 
B'lmk in· the following SesRion. In fa.ct. the Finance Member could not 
have got, an oppOl'kmity to l'8-open, the question, as the Bill would have. 
been taken up for consideration from the stage at whioh it waR left. over, 
and. no President would, allow the FiJlance Member or the Assembly to go 
back on' the clauses of the Bill already passed. If, therefore, the Finance 
~mber could not have re-opened the question of State VB, Shareholders;' 
Bank in the ordinary course, he is, in my opinion, not entitled to do 80 
by resorting to this extraordinary procedure. 

The practice of the House of Commons that a 3iember desiring to. 
ma.kl' Rubstantial altprations in the Bill int.roduced by him can only do: •. 
so b) withdrawing thc' Bill with the leave of the House and introducing 
a fresh Bill in an· anwnded form is, in my opinion, based on considerations 
of t.he propriety of Parliamentary procedure, and has no relation whatever 
to the rule against repetition. If any motions in connection with the 
new Bill are otfierwise balTed by the rule against repetition, it is difficult 
to Imderstand how the withdrawal of the ()ld Bill can !4avf' them from 
such bar. I am not, however, called upon to express Imy opinion Oft 
this question at present . 

... There is one other point to which I should like to refer before I con-
clude my observations. The position of the Assembly has been rendered 
much more difficult in this case by reason of the fact that the new Bill 
has already been published in the Gazette of India under the orders of 
the Govemol Geaeral,. presuDlfl,bly on the advice of the Governor GeneJ:al 
in: Council. This prooedure has deprived the Assembly of the opportunity 
of refusing leave tl"' intrOOuee the Bill during the pendency of the old 
one on the same subject I1S a protest against the method adopted by 
Government in dealing with the Reserve Bank Bill. That being so, it is 
now for the Chair, as the sole interpreter of the RuleR and Standing 
Orders of the House. R.ll.d the guardian :md protector of its rights and 
pl·ivileges, to intervene. Holding these views, and taking the fuller.'Ii 

( 

J"esponsibility for my decision, I unhesitatingly affirm that the metkad 
proposed to be adopted by the Finan~e Member violates the proprietieR 
of thl' Rouse and is an abuse of its procedure. and. I. t.herefore. regret. 
I must decline to call upon him to introduce his Bill. 

There are now two OOU'l'ses open to GovernIilent: (1) To withdraw the 
first Bill with the lea-ve of. the AtisemWy if it is given, and introduce· t_ 
p1'(>J>osed new Bill. In suggesting 1d:lis trourse I· desil!e to guam· myself 
agamst· conveying my impression that the .withdrawal of the old' Rill will 



.THB GOLD S'UNDA&D AND •• 8BRVE BANK OF INDIA BILL. 17 

.remove all difficulties in the way of the introduction of ,the IPIlW ·BUl ill 

.his Session. (2) The only other and sruer COUl"86 for Gover'Dmen.t is ,to 
,allow the first Bill to·disappearfrom the pending1ist of b1 ineil 'by,~ 

1)f time, and then introduoe .this Bill. [Vide proviso to .SUmding Order 
~ .  

The Honourable Sir Baail Bl&ekeU (Finance Member): I do not pro-
pose to make either the second lllotioo*. J am deb80Tred by the rules of 
.propriety from making this motion 1:eOO1l8e Sir Walter Willsoo. has not 
"iliken his s~t this morning. 

THE INDIAX MERCHANT AHIPI)INU (AMENDMEN'r) BILL. 

Th. Honourable Sir George B&iDy (Member for Commerce and Rail-
"Ways): Sir, I rise to move for : leave to iIltrod.uee a Hill 'further to amend 
t,he India.n Merchant Shipping Act, 1928, in order to vest in the G&ferDor 
General in Council the control Gf· matters covered by that Act. 

It is not necessary, Sir, that I llhoold My I more than a ~ ~ few !Words 
in BUPllort of thh; motion. Under tlt.e ,Devolution ·Rules, shipping :and 
navigation are a Centra.l subject, but hitherto the actual administration 
has rested with the Local Governments ·as agents of the Government of 
India.. In the conference held in 1924, at which representatives of all the 
interests 9QncE!rned ~re present, there was general agreement that the Gov-
~ent of India. should take over· the direct "Control of these ma.tters, and 
ibis ,Bill is intended, to give effect· to Die recommenda.tion of the conference. 
The House will remember that last Session a BiH was pQllsed into law 
transferring the control of light-houses to the CentraJ. Government. This 
is another instalmen.j;of the same scheme which contemplates that eVeD-
tua.lly the Govemment of India should assume direct responsibility fer 
all matters connected with merchant shipping. The Schedule to the Bill 
ma;y seem elaborate and lengthy, but its object is quite simple, namely, 
'to substitute in the Indian Merchant Shipping Act the Governor General 
.in Council for the .Local Government and to make all neeess&Ty cOnse-
quential changes. In order to mnke the administra.tion elastic during the 
,period of transition, it is proposed also to take power for the Govemor 
General to delegate all or any of his powers. That in effect is what the 
.Bill proposes to do. 

Sir, Tmovc. 

The motion was aaoplied. 

The Honourable Sir Gecrge Bailly: Sir, I introduce the Bill. 

S'l'A'rEMENT U.F HUt:HNESS. 

The Honourable Sir Basil Blackett (Leader of the House): Sir, witb 
your permission, I desire to make a statement regarding the Govern-
ment business for next week. In view-, Sir, of the ruling in regard ·to 
the regularity of the introduction of the Bill that I did not int,roduce to-
day I am unable to mnkc any stat~ment at. the moment. but I shall hope 
to let the House know at the earhest pOSSIble OppOrltIDlty of the ' ll~e 

·Government propose to pursue in regard t,o husiness next wE'ek. 
-.. _.-----------.- .----"---_. --.--

- l~l ' tl ~t si - t~r--Wilson he appoint..,rl to the Select Com~ittee on t~.e 
Rm furt.hpr tn n.mpnrl f.hl' ~ tin.hl ' Tn.trumpn! ..... I't .. 1881. for R !"PTtnm pnrpoop. 
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lIr. President: It WitS not at all necessary for the Honourable Mem-
ber to make that statement. Mr. Graham came and told me that the 
Honourable Member desired to make a statement about next week's 
business. Although such statements fire pennissible immediately after 
questions. I allowed the Honourable Member thinking that he had really 8 
statement to make. 

Kr. L, Graham (Secretary, Legislative Department): I trust, Sir, that 
)OU do not. think I deceived you in any way'. 

The KOJiourable Sir BuLl Blackett: S;r, I suPmit that it was desir-
able and necessary from the point of view of the on e~ien e of the 
House that the opportunity should be taken .  .  .  . 

Mr. President: Order, order. The House stands adjourned till Half-
Pllst Two. 

The Assembly then adjourned for Lunch t.ill Half-Past Two of ,h& 
Clock. 

The Assembly re-assembled after Lunch at Hf\)f Past Two 9f the 
Cicek, Mr. President in the Chair. 

~m  FOR ADJOURNMEN'l'. 

SOUTH AFRICAN LIQUOR BILL. 

Pandit Birday Bath Kunzru (Agra Division: Non-Muhammadan 
Rural): Sir, I rise to move the adjournment of the bus:ness of the Honse 
te, consider a question of urgent public importance, namely, the situation 
created by the Liquor Bill which has been recently introduced by the 
Government of the Union of South Africa into the Union Parliament. 

Sir, it is little less than a year ago since Mr. Bhore announced to us 
the tenns of the agreement arrived at between the representatives of the 
Government of India and the Union of South Africa in regard to the posi-
tion of Indians resident in South Africa. It is a matter of common know_ 
ledge, that Indians desire that, as citizens of the Br.tish Empire, their 
countrymen, wherever settled, should enjoy the fullest rights of citizen-
ship. They desire that their countrymen should fonn an integral part 
of the population of the countries in which they reside, enjoying all the 
rights and opportunities which are open to any section of the residents 
cf that place. Nevertheless, the agreement was received with general 
r.atisfaction throu hou~ the country, because It was believed that there 
were certain important principles involved in the agreement which would 
place the future relations between Indians and Europeans on a basis of 
justice and equity. Mr. Bhore, when he read out the tenns of the-
agreement, told us how the Government of India themselves viewed it:-
"The agreement which has been announced to the House to-day", 

he said, 
"is a convincing proof of their goodwill." 

i.6., of the Government of the Union, 
"Let us treat it as such and endeavour to make it the basis of lasting friendship 

between India and South Africa. It is not suggested that all outstanding question. 
between the two countries have been solved, but the Government of India are confident; 
that if the spirit that prevailed at the recent Conference at Cape Town endures. the 
ultimate solution of the Indian problem in South Africa in a manner that. wiJl be 
I8tisfactory and honourable to both countries is aasured." 



MOTION FOC A ~U . 

I will, witli your leave, Sir, advert for a moment to the terms of the 
agreement itself to show that the hope which was expressed by ~. 
Ehore on behalf of the Government of India was well-founded. One of 
the claus!'ls in the annexure which was attached to the agreement states: 

h~ Union Government firmly believe in and adhere to the principle that. it is the 
duty of every civiliud Government to devise ways and means to take all possible 
steps for the uplifting of every section of their permanent population to the full extent 
of their capacity and opportunities. " 

This showed, Sir, that so far as those people were concerned who 
were prepared to conform to Western standards of life, every opportunity 
would ~e given to them to develop t.hemselves to the fullest extent they 
er~ capable of, and that no impediment would be placed in their way 
which would keep them on a lower plane than that occupied by the 
European 'Population of South Africa. Apart from this general declara-
tion of policy, the annexure refers specifically to certain economic ques-
tions 'which bear vitally on the matter which I have now asked the leave 
of the House to place before it. It had been frequently stated that the 
objection to the presence of Indians in South Africa was economic. 
Rnd that if there were some way of ensuring that there would be no un-
fair economic competition between Indians and South African whites, 
.much of the trouble, which seemed to be ra~ial, would disappear. In 
view of this, the representat;ves of the Government of India and South 
Africa agreed that "the principle underlying the Industrial Conciliation 
Act, and the Wages Act which enables all employees, including Indians. 
to take their places on the basis of equal pay for equai work, will be 
bdhered to. ,. There was thus to be no question of driving out Indians 
l-y means of statutes d.fferentiating racially against them. It was 
thought that if the principle of equal wages for equal work was  insisted 
on, the position would right itself. Apart from this. it is a matter of 
common knowledge that the Indians in South Africa have a legitimate 
grievance in regard to the manner in which trading licenses are refused 
. t~ them, and the Union Government agreed that in any future revision 
of the law relating t(· the issue of such licenses, every consideration 
would be given to the su~ estions made by the representatives of the 
Government of India in order to ensure that the requests of Indians for 
the renewal of licensE*' were not dealt with arbitrarily. We are t·here-
fore justified in concluding. Sir, that the spirit of the Cape Town Agree-
ment requires that there shall be no racial differentiation against Indians. 
that their position should be steadily ameliorated and that at any rate-
the posWon of no section of the Indian population shall be made worse 
than it was at the time of the conclusion of the agreement. But, here. 
Elir. we have a measure known as the Liquor Bill introduced into the 
Union Parliament which differentiates racially against Indians and which 
affects their poslt'on seriously so far as the future is concerned. I would 
ask for the indulgence of the House while I read out that portion of 
u.!ause 104 of the Liquor Bill which refers to Asiatics generally and there-
fore to Indians also. Now clause 104 says: 

"No distiller, brewer or holder of a license shall employ any native or Asiatic in 
connection with the manufacture. bottling, sale or delivery of liquor, and subiect to 
the provisions of sub-sections (2), (31 and (4) no holder of a license shall employ an7j 
native or Asiatic in any capacity whatever on any licensed premises." . 

In order to BOften the rigour of this law certain exceptions have been 
provided. Sub-clause (2) states that all the Asiatics concerned need 
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not be dismissed immediately, but that a period of a. year ahallbe giwn 
. rluIing which thei!' Lumber might be steadily reduced.. 'Phis provision is 
~ ar ely 01 any value. The most important exception is that embodied 
lin sub:cla.use ,(il) of l~utie 104 which says that a 1 ensi~  .boa~ in the 
cpt'O'V'ince of Na.talmight authorise theemvloyment of As1a~lCs bo ~ 
continuously t:\mplo;ved throughout the year 1927, proVldedthat the 
cst,ablishnwnts concerned agreed to pa.y double ilie usual hcense fee. 
,l~, on this lea e ~ tIl£' future of fhe Indians abflolut,el;v d(ld'k. 

Now, it will be noticed, Sir, that this cla.use rcie'·,; in tt'nll'J t·u Asia-
scs and it is also known th,~t it i~ expressly aimed l ain~t Jndi,l!lf;. OUI" 

objection to it is first t,hat it is of a racial character. . r~ tite seL"Ond place, 
I'fter the conclusion Qf the Agreement relating .to t,he princioplc of f"qual 
"pay for eguaJ W"ork,tbere !Seems to be absolute~y no ~on hy n~ianlil 
should, be driven out of: any . ~.llin  in which they: are e~a edat preRent . 
.since ·there can be no fear hereafter :that they will ep.ter into unfair cOID-
~l .tition with Europl3ans.Now, lam aware of the factthfd the Minister 
"of Justice who Je'ecentlyjntroducedthis Bill into the Union arlian~ent 
stated that Indi@lil aQoea.dy eIllPloyed in the L.quor industr.y would ·not 
be affected. I do not know whether that refers only t.o Natal or whether 
it ~ ers also to the other . provinces of the Union, ~rli ~lady Cape Town. 
But even if . the ,ll.SSllroneegiven by Mr. Ticlmaon RooB re·fers to th£' 
whole of South Africa, it still leaves II great deal to, be def'ired. Our 
object is not· merely to ellsure the position of .Indians who are employed· 
ir the liquor industry at the present. mOlllent. We Hl'e fighting for the 
"future of the entire Indian population in Routh Africa and we wish that 
in accordance with the ternl.F! of the Cape 'l'o.wn Agreement which Jnjght 
be regarded as a treaty between two Governments, :no cause shoQ.ld al'iS£'! 
.in future ,,"hich would create had blood between this o~try and. ~.uth 
~'driC t  Honourable Members are no-doubt fl.ware that among the. re-
presentatives of the Union Government who dis u~sed the Cape Town 
'Agreement were the Prime Minister of the Union, hjn:ij!elf, namely" Gen-
eral Hertzog, and Dr. ;Malan. Now, lam. not prepared to believe ~hat 

General Hertzog and Dr. Malan would themselves favour anY ®UrSe 
v.·hich would lay the Government of South Africa open to the chf1,rge of 
having violated the agreement which they had entered into. I have no 
(!oubt . that they wouldeIlileavour by every means i)l, their 1>,ower t.o. ful-
fil the agreeD).ent arrived at a little more th~n a year ago in the letter 
snd in the ~ irit,. But the situation which has heen created bv the 
·introduction of the liquor Bill iii such as to aroulOe grave apprehensions 
and dissatisfaction, not merely among Indians in South Africa, but aJ,s0 
'throughout this country; and we should be wanting in our duty as re-
re~entati. es ~  our countrymen if we did not at this juncture Vl)ice 
theD" feelmgs III regard to the measure under dis us~ioll. The' Indian 
community in South Africa have appea.led to the Government· of India to 
make representations on their behalf and to take all steps in their power 
tfJ ~rote t nd~an rights. . What we desire in f he first plaCe through this 
motIOn for adjournment 1S to ask the Government of India to do the 
~est that it ean for our countrymen settled in South Africa.. We sjr~ 
.. 10 the serlond 'Place to convey to the Government of South Africa ow' 
~t~n  feefing. that the new Bill is out of keeping with the spirit of the 
. "1l.gl'flenlent !1.1TIven nhout A. ~-e r ago n.t CapE' Town. If ln~ 'r1 unalt.ererl 
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it would make us feel that the question which appel.'red to have been, 
solved in 19"26 had unfortunately been ripped open again. 1 would 
therefore ask the Government of India to make their attitude clear ou 
this pomt to assure the House that they are alive to the gravity of the 
question, that they are taking aU possible stepll within their power to, 
impress the strength and justice of the Indian case on the Union of 
South Africa and that they will continue to watch with the utmost vigi-
lance the interests :>f our he~less countrymen settled thousands of miles 
away from the "'parent country. 

Mr. G. 'S. Balpai (Secretary, Departinent of ~du ation, Health and 
Lands): I have listened with the utmost respect and interest, Sir, to the 
speech which the Honourable the Moyer of this motion has just made, and I 
think I may at the very outset give him the assurance that the lioverwucnt 
of India are seized, that they have, in fact, been seized, of the urgeL,'Y 
and importance of this question, not since yesterday or the day before 
yesterday, but since October 1927 when the Bill as published in South 
Africa was brought to their notice; and, as soon as it was brought to their 
notice, they took the necessary steps to place their views before the Gov-
ernment of the Union of South Africa. The position to-day, if I may so 
put it, is by no means so grave as it was in 19'21), when the Class Areas, 
Bill was before the Union Parliament, or, in 192{i, when it was not quite 
known whether the Government of the Uruon would or would not l~'l'ee 

to a Round Table Conference. The measure which is now before the 
House of Assembly in the Union of South Africa is undoubtedly a mea·sure 
which raises a very important question of principle, namely, the racial 
question as to whether the Indian is or is not trQ-'be emptoyed in a particular 
occupation. But its scope is limited. I dOQot, however, wish Honour-
able Members of the House to think that the' Government of India, be-
cause of the limited nature of the scope of the measure, are either obli-
vious of, or inclined to ignore, its importance. They have taken, in regard 
to this measure, as I stated earlier, every possible action to impress upon 
the Government of the Union, both the fact that this particular clause' 
104 is not strictly in keeping with the spirit and the letter of the Cape 
Town Agreement, and the further fact that there is, on grounds of equity, 
no justification whatsoever for passing a measure which would discriminate-
against Indians. Having said that much, Sir, I think the House will accept, 
at any rate, the force of my statement that the Government of India. are 
fully alive, and not only fully alive, to the importance of the question, but 
that they have done everything which lies in their power to impress thei ... 
own views, which happily in this case are the same as the views (\f the 
House, on the Government of the Union of South Africa. 
Then, Sir, there is another respect in which the position to-day is 

better than it was in 1925 or in 1926. In the first place, we did not then 
have the personal understanding and the atmosphere of friendship whieh 
prevail between the two Governments to-day. In the second phce, in 
1925, and 1926, we were reduced-there was no other alternative-to c)m-
municating our views through the ordinary channel of telegraphs:md des-
pntches, which, unfortunately, are never so satisfactory as personal re-
presentations. To-dav in the Union of South Africa we have, as the re-
presentative of the Government of India, and, if I may say so, as the 
representative of the people of India, a man who enjoys in the fullest 
measure the confidence, I am sure, of ever:-. section of this House, the 
r- • 
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confidence of the peopi'e of India, the confidence of the Indian comuumity 
in South Africa, the esteem of the European community in South Africa. 
.nnd the respect of the Union Government. If we utilise that agency for 
pressing the Indian case, Sir, and if I.give the House the assurance that 
in prt'ssing the Indian case our representative will have the fullest p,)llsible 
support of the Government of India, and that the Government of India will 
back him at every stage, then, I submit, Sir, there is no justification or 
reason for pressing this nl'otion for adjournment of which the Ilonourable 
-:Ylember has given notice, becauM that would be tantamount to a vote 
{)f censure on Government and Government have done nothing to deserve 
f',uch censure. There is one more point I should like to emphasise. I do 
·not· wish, Sir, to stifle discussion, and far be it from me to counsel di~
('retio:!} to a House which contains wiser and more experienced men than 
1t1~-sel ,-  am, perhaps, the ~'oun est Member of the House. But, I would 
submit, that in 1925 and 1926, when there was a far graver matter before 
the Union Parliament-I refer now to the Class Areas Bill,-this Heuse 
estaHished a tradition of dignified and wise restraint which was of the utmost 
help to the deputation which was headed by Sir George Paddison. and, 
later. to the delegation which was headed by Sir Muhammad Habibullah. 
I would to-day remind the House, Sir, after what I have said, about the 
value of restraint. that in anything which Honourable Members might say 
here they will fully bear in mind the fact that what may be uttered in the 
stress of emotion' to-day may have unfortunate consequences later on. I 
bave nothing more to add, Sir. 

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: . Indian 
Commerce): Air. the reason !for pressing this -motion of adjournment, 
for discussion at least. is this. This is the only o ortunit~  that this 
Hous€; can get for obtaining information from Government regarding this 
somewhat ominous 100kiQg measure which is on the anvil of the South 
African Parliament, and it struck us on this side of the House tha.t if 
we did not IR'vail ourselves of this opportunity. we might never be able 
to have the views of this Riile of the House put before the Government 
at any time in this Session unless thfl ballot box was ps.rt,icularly favour-
able to us. I was rather surprised thi!'; morning when the Honourable 
Members. the Secretary of the Education Department and the JJeader 
of the House, both indicated, of course with the best of intentions. I am 
sure. that there should be no discussion of this motion. But if one. 
Sir. gets a telegram of the nature that 1-am 11 in~ to read present'ly-and 
I know that many Members on this sidp of the HouRe hnve received 
simila.r tele ram~  relllly leave it to the GoYe,rnment of Indin, to tiecide 
whether we are not justified in RflKing- that this matter should at Jeast 
be discussed. I rend, Sir. n telegram which I receiypil from Durban from 
the South African Indian Congress. It reqds as ,folJows: 

"Second eadin~ Liauor Bill now Iloinl!; through Parliament notwithstanding strong 
protest. Bill seeke deprive thrpe thousand Indians and their families and dependents 
from livelihood ultimAtely <1riving them out of country. Bill direct conflict with the 
letter and spirit of Cape Town Agreement. Clear ra.cial lel!;islation. Indians greatly 
alarmed at Government's attitude. If Bill Dasses Cape Town agreement smashed. 
Earnl'Stly appeal your immediate intervention." 

Now, Sir. we !mow ilie In'6at earnestness with which the Government 
'Of IndiA. and the Depnrtment of which my friend !\fr. Bajpai is the 
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;;Secretary" have been backing the Indian cause in South Africa with great 
. .credit to themselves. But I wish to differ from what my friend Mr. 
Bajpai said that the discussion of this motion or even the oarrying of it 
would necessarily. amount to a vote of censure on the Government of 
India. Ordinarily, Sir, I admit that a motion for adjournment if carried 
is a vote of censure on the Government of India. But in the case of 
South Africa we know that there are occasions when with the best of 
intentions and with the best of goodwill ou their part for Indians and 
their cause in South Africa, the Government of India have been absolutely 
helpless. .1 wish to ask my friend Mr. Bajpai what opportunity have we 
got of putting our views before the public in -South Africa except by a 
motion of this nature or by a Resolution in this House? Alid if there 
be no other opportunity,. surely, Sir, the Government of India will under-
stand that they need not take this motion for adjournment if Clarried in 
· quite the samOe serious light as it should be taken. This is the only way 
out we have got, and therefore I wish to make it clear that no censure 
is either intended or meant either by my friend Mr. Kunzru or by those 
on this side of the House who will speak or vote with him. on the Depart. 
ment concerned. 

I need say 'July 0ne word, Sir, that we admire the re~lt Clare and the 
· great sympathy the Education Department has been evincing in the canse 
· of Indians in South Africa. But that, Sir, does not take us very far. 
and it is only right that the Department concerned and the Government 
of India should give us every opportunity that we may seek to put fOl'ward 
our views in this connection. 

My friend Mr. Bajpai said that any indiscreet word said in the course 
· of the discussion might injure the relations between this Government 
and the Government of South Africa. My friend wiF! admit that all 
through during the last two years, when we were passing through very 
serious times, whenever there was a discussion in this House on this 
· subject" no indiscreet word was said, !and everybody on this sine of the 
House was determined to back the Government of India to the end and 
everybody \"as deeply anxious that, both the Governments should Llome 
.to a satisfactory understanding. At the same time,. Sir, when measures 
like these are taken. as it is apparent from the telegram we have received .• 
in direct violation of the spirit and letter of the agreement entered into 
not more than a year or a year and half ago, it is only right that people 
here should express their feelings quite frankly, and ~  I may s.ay so, 
· without mincing words. What does the measure which is now before 
· U1'I amount to? It amounts to an effort at an inroad into the agreement, 
and while I am sure that the Government of India and His ell~n y 

Lord Irwin will do their 1evel best; a.nd while every one in this House 
has the great.est confidence in that great ambassador that India has sent 
out, I mean the Right Honourable Srinivasa. Sastri, it is only right 
that we should strengthen their hands and make them feel that we are 
watching their efforts with the utmost anxiety, because the very liveli-
hood and source of maintenance of 3.000 Indians in South Afrioa are at 
· stake. It is, Sir, easy for people in this ountr~  to discuss the fate of 
these Indians and to ask us to be discreet. If anv Qf us were concerned, 
Sir. in the fate which is awaiting these 3.000 'Indians 1£ this Liquor 
Bill should pass, I should like to see how many of us could afford to 
r;be discreet and use well chosen words. I do not wish to say that w& 
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need necessarily use strong language, but I submit that if there is any 
strong 'language, it should be understood that the occasion, which is a. 
provocative one, is itself responsible for it. 

Now with the statement made by my friend Mr. Bajpai, one has no· 
quarrel at lall. The only apprehension that I have ii\, whether the Gov-
ernment 'of India are confident that they will be able to get the South 
African Government and the Parliament to see that they are doing some-
thing which appears to be convincingly unjustifiable? The, :1greemeDt 
entered into by the Habibullah Deputation with the South African Gov-
ernment we lall respected to the utmost degree. If there were any who· 
were not satisfied with it, nothing was said about it by them; they 
reconciled themselves to it. But I think our patience cannot be tried 
any further, and no violation of the agreement would be either tolerated 
or would be looked upon with any sort of leniency. I think my friend 
Mr. Kunzru is entitled to congratulation for having availed himself of 
this opportunity to ventUate India's views regarding this Liquor Bill and' 

I am quite content to leave this in the hands of the Govern-
ment of India, especiaUy when Mr. Bajpai has assured us on 

the floor of the House that the Government of India would back through 
and through the Right Honourable Srinivasa Sastri in the attitude which 
he may decide requires to be taken in this connection in South Africa. 
I feel that, should this motion be carried, there is no censure meant on 
the Government of India Department. But i,f my friend is so sensitiv(' 
as that, I would not mind" Sir, on this assurance given by him, if this 
motion is. fifter it is fully discussed, even withdrawn. Rut I do hope 
that Mr. Bajpai will see that, should things go wrong, GOTernment will 
give liS timely notice and allow the House another opportunity to discuss. 
the next stage which may arise. 

3 P.IK. 

Sir Darcy Lindsay (Bengal: l ~uro ean  Sir. 'in associating myself with 
the motion so ahly put to the House by my Honourable fripnd, Pandit 
Kum:ru, I wish t.o !'flV that I do so beC!lUse I have visited South Africa 
Rnd 11m aware of the' position of the unhappy men who are 'likely to be 
hit hy thi!l Bill if it becomes law. There is. so far as I know, nothing 

ain~t these men. (SiT P11Tshotamdas ThakuTdas: "Hear, hear".) It 
is not as if they were t'aking work away from other people, SllY from 
the whites. They are employed by the hotel keepers and other licencees 
because they are good men. They are better men than those employerf: 
can engage elsewhere. That is a testimony given to me in the course 
of m~' stlly in South Africa and I should imagine that there would be 
com,iderable opposition to this measure on the part of South Afrioans 
themselves. (Mr. B. Das: "I question that".) I think you Itre possibly 
wrong'. According to my ini'ormation there is opposition, and I have 
hopes on those grounds alone, Sir, that the measure may not pnss into 
law. But on the other point of raciR.! discrimination I am again entirely 
with mv Honourable friend Pandit Kunzru. It seems to me that this is 
againf:t. . the spirit of the honourab'le Itgreement that was entered into so 
short a time a.go and I cannot believe that Ian honourable gentleman 
like the PresideJlt of the Union will countenance support to such a measure. 
(Hear, hear.) 1 am very pleased indeed to hear that the Government of 
India are doine-all in their power to resist the ml'.!asure that apPelltrs to 
us to be aimed against some of our people, who, as I said before, are· 
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livings. peaceful me and, mark you, Sir, they are people who are living 
a great deal in western styl~,-the western style that the South African 
Government laid down as one of the objects they had in view in the 
up'liftment of their people. So long as this western standard of living 
was not departed from, I understood there was a welcome to such people. 
Now, these very waiters who are employed in licensed premises are the 
people who have largely adopted western standards of 'living. 

I lam a little disappointed, Sir, that my Honourable friend, Mr. Bajpai, 
made nOt reference as to how the position actually lay at present. But 
I suppose for diplomatic reasons he was unable to do so. But I think 
tha~, on what has fallen from Mr. Bajpai, the House may rest assured 
that the Government of India are looking after the interests of the peop'le 
to the very best of their ability and with the aid of our Agent General 
ill South Africa I for one am content to leave it in their hands. 

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): Sir, I think 
after the speech of Sir Darcy Lindsay passing a glaring tribute to those 
Indians who are engaged.in the liquor traffic in South Africa, and als;) 
testifying to the fact that the present Bill, if enacted into law, will 
violate the spirit of the agreement that was entered into between the 
Gov.ernment of India and the Government of the Union of South Airica, 
much is not needed to be said. I am very glad to get an assurance 
from Mr. Bajpai (as the representative of the Government of India) that 
the Government of India is doing its best to protect the interests of 
those Indians who are engaged in the trade there. I only want to add 
one' word, that the feeling in the country about this matter is one of 
strong indignation and of strong resentment. I hope that the Govern-
ment of India wi!'l leave no stone unturned to see that the rights of 
those Indians who are engaged in their trade are not abrogated by any 
law which is being enacted, in violation of the spirit of the agreement 
which was entered into between the two Governments. I also wish 
to join Sir Darcy Lindsay in expressing my confidence in the Right 
Honourable Srinivasa Sastri's tact and wisdom" and I hope that the matter 
will be gone into with such (nre and fairness as to fully protect the interests 
of the Ihdians there_ 

With these words I will be content to leave the matter for the present 
m the hands of the Government in the ho ~, as has been expressed by 
my friend Sir Purshotamdas, that in case any developments take place 
later on that may make it necessary for us to raise the question again, 
the Government of India will not sti:fl.e an expression of opinibn on our 
part on those developments. After this, I hope my friend Mr. Kunzru will 
see his way, after making any remarks he may like to make in reply, 
to withdraw his motion. 

Pandit Kilday Bath ltunzru: Sir, my Honourable friend, Ml" Bajpai. 
was apprehensive .  .  .  .  .  . 

111'. Preside.ut: The Honourable Member is not entitled to make a 
speech if he desires to withdraw his motion. 

The motion was, by leave of the Assembly, withdrawn. 

The Assembly then adjourned till Eleven of the Clock on Monday, 
the 6th February, 1928. 
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